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LEGISLATIVE ASSEMBLY 
Frida,. 8IA Fthf'V4f"lI. 1946 

The .A I ~ met; in the Assembly Chamber of the Council House at Eleven 
of the lOlcldk. .Mr .. President (The Honourable Mr. G. V. Mavalankar) in the 
ChaU:. 

1:)TARRED QUESTIONS AND ANSWERS 

(a) ORAL ANSWERS 

BRITISH POLICY re PALESTINE 

95. ~ .... G. ltaDga: Will the Secretary for External Affairs be pleased 
to !!Itate: 

(n) if Government hRVe informed the British Govenlment about the strong 
feeling prevailing in this country agail1Rt the Rritlllh pnlicy ' ~ PRlestine 
HIld ulso as to how the Indian N atiollal Congress, the 'Muslim League and otJler 
political organisations have extended support to the Palestine Day celebrated 
in November, 1945, all over India as a P"9test . against the British policy; 

.(b) j'f so, the reply of the British Govenlment: and 

(c) if not, why not? 

Kr. 11. Welghtman: (a-) The Government of India have not failed to keep 
His Majesty's Government apprised of Indian opinion on the Palestine 
problem. 

(b) Such informatory communications do not call for a specific reply. 

(c) Does not arise. 

lIr. Kuhammad Nauman: Will the Honourable Member please state whether 
this matter was discussed in the Executive Council before His Majesty:. GOT-
ernment was apprised . of Indian opinion? 

lIr. ll. Weightman: No, Sir. 

Kr. Kuhammad Nauman: May I know which Department of the Govem-
ment of India forwardeq. the communication to His Majesty's Govemment-is 
it the Commonwealth Relations Department or the Extemal Affairs Depart-
ment? 

Kr. ll. Weightman: The External Affairs Department. 

PBTBoL RATIONING 

te .• 111'. O. P. LawlOll: (a) Will the Honourable the War Transport Mem-
ber be pleased to state whether jt is intended to discontinue the rationing of 
petrol in the near futurt" or whether he can give any indication as to how long 
8ueh rationing is to last? 

(b) In the event of the continuance of petrol rationing, will he be pleased 
to indicate whether lIDy !lteps are contemplated to co-ordinate the system under 
which supplementary petrol rations are issued so that the present inequalities 
between provinces in this respect may be removed? 

(e) In the event it is found necessary to maintain petrol rationing in order 
to conserve dollar exchnngA, do Government propose to undertake to examine 
the positioll of petrol supply RII compared with the supply of other products 
from outside the sterling area so that this need is considered in its proper per-
f!pective? , 
(d) Is the Honourable Member· aware that the shortage of petrol for oivil 

consumption is retarding the resumption of t ~ activities in commerce 
and industry a8 opposed to war production and dO('s he propose to review the 
wlaole question ill the light of the altel't"d circumstances? 

(64:9) A 



tlIO LEGISLATIVE A88DfBLY [8TH FwD. 1946 
The KOIlO1Irable Sir JldwW Benthall: (a) The intention is to discontinue 

Petrol rationing as soon as the supply position' permits, but it is not possible 
to give any indication at present as to how much longer rationing will have 
to be continued. 

(b) The grant of supplementary petrol rations to individual consumers is 
left to the discretion of the local rationing Buthorities who fix the ration acoord-
ing to the essential requirements of each applicant. Some variatipn in scales 
cannot be avoided but there does not appear to be any neoessity for issuing 
any futher instructions. 

(c) Yes. 
(d) I am aware of the disadvantages resulting from the existing shortage 

of petrol. The desirability of improving the supply position has already been 
strongly represented to His Majesty's Government. I 

JIr. 0.' P. LawllOD: With reference to the Honourable Member's reply to 
part (b) of the question, is he aware that there is "8. very considerable difference 
between Provinces in the granting of supplementary rations-a difference 
amounting to 50 or 100 per cent? 

The BoDourabie Sir J:dwanl· :amthln: There is of course a certain differ-
enoe, -because supplementary rations are issued for essential purposes and 
essential purposes vary in different Provinces. Also, of course, we calIDOt. 
eliminate the human factor. One Officer is perhaps more generous than 
another but I have examined the figures in the past and there did not appear 
to be any unreasonable deviations. 

Mr. Kanu Subedar: May I know whether the military' use of petrol has 
been considerably reduced and also whether they have any idea as to when 
Government expect more petrol from Burma? 

The HoDourable Sir J:dward Bmth&ll: The answer to the first part of the 
question is in the affirmative: it has been reduced. As to the second part of 
the question, when we expect further supplies, that question I cannot answer. 

Seth GoviD4 D .. : Is it not a fact that the petrol which is supplied to the 
military, gt'nerally goes into the black market. and is not used by the mUtllry? 

The BoDourable Sir Jldward Bentball: I do not think so. There is an 
occasional leakage in anything. 

1Ir. O. P. LawlOll: With reference to his reply to part (b) of my question, 
will the Honourable Member please state whether any attempt is made too 
equate the actual consumption of petrol in the Provinces to the number of 
cars registered in those Provinces? 

The Honourable Sir J:dward Benthall: The answer is in the affirmative. 
Bbrl Sri Pr&kua: With reference to the Honourable Member's reference to-

the 'human' factor, may I ask if it is not a fact that many persons in dire 
need have been denied petrol in a most 'inhuman' way, and there have been 
district magistrates who have liberally given supplementary coupons to their 
favourites in a most 'sub-human' manner? 

fte BoDourable Sir Jld'Ward Bentball: No, Sir. I am not aware of it. 
111'. llanu 8u.bed.lr: May I know whether it is a fact that American: 

producers of petrol in the Near East made an offer to the Government of India 
of increased quantities in order to enable them to raise the basic ration and: 
that the Government of rndia refused such an offer? 

The JlOD.Ourable Sir J:dward Bmth&11: I am not in a position to answer 
that question. It is not only a question of available supplies but &lso of 
available tankers. 

Shrl Kohan Lal SaJrieua: With reference to part (d) of the question, is. 
the Honourable Member aware that in the United Provinces the election 
campaign is being handicapped for wan. of aufficient petrol? Only 100 gallons-. 
are supplied to each candidate. • . • 
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. fte BGaourabie SIr IIdwll'd· BathaU: No, Sir. The Honourable Member 
himself applied for an extra allowance and got it. 
. Shrl Kohan La! Sakleu: That was about Central Assembly elections. With' 
reference to the Provincial Assembly elections, is the Honourable Member 
aware that a candidate in U. P. is allowed only 100 gallons whereas in the 
Punjab 1,000 or 1,200 gallons per candidate is allowed? 

The Honourable Sir Edward BmthaU: I do not think that the Honourable 
Member's figures are correct. 

Shrl Kohan La! Sabena: Will the Honourable Member make an enquiry? 
'rhe Honourable Sir Zdward Benthall: Yes, I will. 

SreeJut Bohbll Kumar Ohoudhurl: Is it a fact that there is a fairly large 
reserve with the oil company at Digboi and that the company is asking for 
permission to dispose of that quantity? 

The Honourable Sir Edward Benthall: I am not aware of that fact. There 
may be transport difficulties. 

PETROL CONTROL 

9'1. ·Dr. Sir ZIa Uddin Ahmad: (ft') Will the Honourable Member for War 
Transport please mention the feRROnS for lIot giving relief to Civilian population 
by increasing basic ration of petrol? 

(b) Will he please state definitely by what time he will be able to lift the 
control over the supply of petrol? 
(e) What are the difficulties on account of w'hieh the oontrol is DOt removed? 

What steps ore Government taking to overcome thelle difficulties? 
(d) Is it not a fact that control has been lifted in some other belligerent 

countries " 

The Honourable Sir Edward Bmthall: (a) Borne relief has already been 
given to Civil car and motor cycle owners by t.he doubling in August last of 
the basic petrol ration. 
(b) It is not possible to give any indication at present of the date when 

it will be possible to withdraw petrol rationing. 

(c) The reasons why petrol rationing cannot at present be further relaxed 
or withdrawn have been fully explained in the Press Communique issued in 
the first week of January 1946. Urgent references have been made to His 
Majesty's Government pressing for an increase in the supply of petrol a!lowed 
for qvil consumption in India. . 
(d) Government have no information on this point. 

COMMUNIOATIONS AND TBANSPORT IN NORTH KAN.uu. DISTRICT 

98. *lIr. AJuned J:brah1m HUOOD .Taler: (a) Will the Honourable the Rail-
way Member be pleased ~ ~t t  if it· ia a faot t ~ Nc;>rth Kanara District i. 
lacking in proper and suffiCIent meRna of commurucation and transport? If 
so, what do Government propose to do to alleviate the consequent inconvenience 
to the general publie? 
(b) Do Government propose to introduce Railway communication. in the 

District in the immediate future aa a measure of post-war reconstructIon? If 
so. when and to what extent? 
(c) Will Bhatkal, an important t ~ in the District, be linked up with the 

proposed HRilway line? H so, whe1l? If nO,t, why not? 
(d) Are Government aware that Bhatkal is t ~ and '!'It .off from the 

other parts of thp. DilOltrict aud the country due to unbndged bIg nven? H so, 
what do Government propose to do in the matter? 

(IC') Do the Government of India propose to ask the Government of Bombay 
to look into the matter? 

A 2 
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ft, BoIlourable S1r J:dw&rd. Benthall: (a) It is ~t to determine With-

out a full survey the means of communication and transport that would be 
sufficient for any given area. As regards requirements of railways it is pro-
posed to survey portions of the North Kanara district to determine whether 
there is .sufficient justification for the construction of a railway line from 
Alnawar to Karwar. The requirements of roads will be covered by the Pro-
vincial Government's five year road development plan. 
(b) The Railway construction in the district would depend upon the result 

of the survey referred to in the answer to part (a) of the question. 
(0) It is not proposed at present to construot a new railway line leading 

to Bhatkal. --
(d) Government have no precise information as to the present condition of 

roads and existence of bridges leading to Bhatkal. If is understood, however. 
that the Government, of Bombay have inoluded in their post-war road plan 
the development of a provincial Highway north from Bhatkal to link up with 
the provincial Highway system. This would iB all probability connect with 
any new railway in the district if one were built but until the railway survey 
has been completed it is not possib!e to suggest where the connection would 
be. 
(.e) It is understood that the Government Ilf Bombay have already studied 

this matter in the course of the. preparation of the road' development plan. 

K.Alu.OHI COMPENSATORY ALLOWANCE FOR POSTS AND TELEGRAPHS STAFF 

99. ·Seth 'fau! Abdotsla Baroan: (a') Will the Secretary for POStR and Air 
be pleased to stAte whether it is a fact that the P. and T. staff t t ~  at 
Karachi was in receipt of a local compensatory allowance prior to tbe year 19891 
(b) Is it a fact that this allowance wa& withdrawn in the year in which tho 

world war II broke out, vi •.• in 19891 
(c) Is the Honourable Member aware that the Govemment of Sind have sanc-

tioued the Karachi compensatory allowance at the increaaed ~t  with retros-
pective effect from the 1st November. 1944. considermg the then existing rates 
of the Karachi compensatory allowance inadequate to meet the higher cost of 
living? 

(d) Is it a fact that the P. and T. staff stationed a.t Karachi liave pressed 8 
unanimous demand at their mass meeting and submitted petitions for the grant 
of the Karachi compensatory allowance at the same rates and conditions as sano-
tioned by the Government of Sind? 
(e) Is it a fact that the Central Government have rejected this demand With-

out assigning any reasons? 

Sir Q11l'1Ul&th Bewoor: (a) Yes. 
(b) Orders were issued in December 1938 withdrawing the allowance from 

1st January 1900. 

(c) Government are aware of the Bfnd Government orders but not of the 
reasons which are being ascertained. 

(d) Yes. 
(e) The demand was rejected because Government considered that the com-

parntively high cost of Jiving in Karanhi was compensated by the higher scale 
of pay of P. & T. staff in Karachi and the dearness allowance and other allow-
BnC!'lS drawn by the P. & T. staff. 

KARAcHr C(lMPENSA'TORY AT.LOWANOB FOR POSTS AND TELEGRAPHS STAFF 

100 .• Seth 'fau! AbdOOla B&fOOD: (a) Will the Secretary for Posts and Air 
lit' pleased to state if it is a faot that the Railway employees stationed at Karachi 
get tbe fol1owing apart from salary: (i) Port allowance, (ii) House rent; and 
(iii) Food stuff on concessional rates? 
(b) Is it a fact that the employees of the Incometax Department are granted 

a local allowance? 
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. (0) Why has ibis allowance been denied to the P. and T. ataff, when the local 
Government have considered it neCeBBary to sanction the Karachi compensatory 
allowance at increased rates for their employees to meet the higher coat of li',ing? 
(d) Was the grant of this allowance to the P. and T. stat! at Karachi strongly 

recommended by the head of the Circle, i.e., the Director of Posts Bnd Telegraphs, 
Karachi, and the Director General P. and T., New Delhi? 1l80, on what priDaI-
pIe was this demand of the P. and T. sta1l rejected? 
(e) Are Government aware of the resentment and discontentment amongst 

tho staff at Karachi due to the rejection of their just and equitable demand? 

(f) Has the attention of the Honourable Member been drawn to the editorials 
of the Daily Gazette Rnd Karachi Daily, dated the 2nd and 10th Decemher. 1945, 
iaapectively and do Government propose to aanction this allowance for 'the P. and 
T. staff stationed at Karachi? If not, why not? 
Sir Gurunath Bewoor: (a) (i) No. (ii) and (iii). Yes, subject to certain 

conditions. 

(b) Yes. 

(c) It has been decided to restore with effect from 1st· Apr:l 1945; the 
compensatory al!owance which was withdrawn from 1st January 1989. 

(d) t<> (f). In view of the answer to (c), these do not arise but I may add 
that in view of recent representations, the matter is being further considered. 

-ORDERS PLACED OUTSIDE INDIA FOB GOODS OBTAINABLE IN INDIA 

101. ·lIIr. Jlanu Subedar: (a) What steps has the Honourable the Indus-
tries and Supplies Member taken to sep. that no orders of an,v class, of goods 
required by (i) Railways, (ii) War Department, (iii) other Departments of the-
Central Government, and (iv) Provincial Governments are sent out of India 
for articles which were during the war manufactured in India and supplied 
locallv? 
(b) Is it a fact that II cirelllRr haR Fl'one round to Railways asking them :lot 

to place any more orders in India, but to collect the orders for being sent to 
the United Kingdom? 

(c) Is it a fact that a special officer has he en a.ppointed, , who has already 
sent out omera to the United Kingdom for items, which were manufactured (,r 
purcllaRetl in Tndia during the period of the war for the Railways? 
The lloDourable Mr. A..  A.. Waup: (a) '£he procurement of stores required 

by lJepsrliWtlnt of the Central Uovernment is arranged by the Industries and 
Supplles lJeplU'twent except in the case.. of ,r'ood and sowe specialUed items . 
.Purchasing Ufficers are aware of ~ t 's poL.cy of makmg the greatest 
pOSSible use of indigenous productions, and particularly of those industries 
which have, under the influence of war needs, aohieved production oonforming 
to acceptaole slisndards and specifications. 
(b) No, I:)ir. 

(c) No, kilr. A Controller of imported ;Railway Stores was appointed in 194a, 
and he has been successful in diverting to indigenous sources 01 supply require-
ments which mIght otherwise have been placed abroad. 

Mr. I~  Slibedar: Have Government received an,}' representations from 
industries estabhshed during the war in India and which supplied goods to the 
Governwenli during the war that the orders had been suddewy discontinued? 
Is it a fact that the orders hav& been suddewy discontinued jI 

'the Ilouourable Mr. A..  A.. Waqh: No, Sir. We have received applica-
tions that the Industries and Supplies Department should support casey for 
protection against foreign competition if it restarts. As regards canoe1lation 
of orders, orders for unserviceable stores which would be of no value in peace 
time were cancelled. 

Mr. Jlanu Subedar: Have Government made it clear to their Purchasing 
Officers, to the officers in the Honourab!e Member's Department, that with 
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~  to the price, t ~ faot that foreign goode Ibf,y be ooming a little 

cheaper should not be allowed to interfere with the placing of these orders with 
Indian firms? 

The Jlcm.oarable Mr. A. A. Waup; Yell, Bir. That is well known to all 
officers of the Purchase Branch. 

1Ir. Muhammad. .a1UDll1! In view of the reply given to part (b) of the 
question, may I know whether there is not a oloth famine in the country and 
is it not desirable that foreign cloth should. be imported from. England and 
other parts of the world? 

1Ir. Prtlldea.t: What is the information that the Honourable Member 
wants? 

Mr. Mubunm'41 .auman: I want to know, in view ot the cloth famine in 
t ~. country, why should it not be possible to import BOme cloth from foreip 
countries? 

(No answer was given.) 

PBD1aBBNCB POB GooDS JUlmB DI' INDU 

101. -Mr. JllDu Subedar: <a) Will the Honourable the Industries and Sup-
plies Member please state wh,at steps have been taken for the co-ordination of 
the Commerce, Planning, Supply, Railways. War and the Industries Depart-
ments 80 far as orders for Government requirements are concerned to be placed 
in India? • 
(b) Have definite instructions been given that goods made in India will re-

ceivt: preference? If so, when were they given? 
(c) Is it one of the duties of the Co-ordinating Department which has been 

set up? If so, what steps have been taken by them to see that goods useful 
for the purpose manufactured in this country are taken in the first instance and 
orders are placed abroad only for the surplu'3 required, if any? 
. (d) Will a statement of the oders placed outside India since, the. 1st of Jan-
uary, 1945, for the requirements of (i) Railways, (ii) War Department, (iii) 
'other Departments of the Government of India, and (iv) Provincial Govern-
ments, be placed on the table with reference t.o materials and products, which 
were secured in India during the period of the. war? 
".nul BODOlU'&ble lIr. A.  A. Wa.: (a) With certain exceptions, such as 

food and some specialized items, the procurement of stores for the Central 
Government has been made the respopsibility of the Department of Industries 
and Supplies, which will provide the necessary co-ordination. . 
(b) Yes. Definite instructions to that effect were laid down in 1929 in a 

UeBolutioll of the Department of Industries and Labour, No. S-217, dated 12th 
December 1929. This policy WaS reiterated in a. Press Note, dated the 14th 
August 1945, an extract of which is laid on the table. 
(c) No, Sir. 'J'he t~  as stated in auswer to part (a) of the question, 

devolves on the Department of InduRtries and I:)upplies. A.s regards tho 
ilecond part of the question, all Officers engaged on procurement duty are 
aware of the policy stated in (b) above and are required to conform to it in 
practice. 
(d) The information is being col1ected and will be laid on the table in due 

course. 

Eztract from Pre" Note, dated the 14th Aug",t 1945. 

•  • • • , . 
For t.he procurement of Itore8 to meet poat-war Government requiremente, the policy of 

Government is to make· the greatelt P08l1ibl·a upe of indigenous production, and particularly 
of thoBe industriCII which have, under the influence of war neede, achieved production COD-
fprming to acC\1ptable .tandardB and specifications. While ccmmoditiCII paid for from the 
puhlic purse must in Ileneral be the best that can be produced at the price. it i8 the aim 
of Government to eetablish continuity of procurement from induatriea which. maintain • 
conBiBtant perfC'rmance, and which pay attention to new modifica.tioni Rnd ctavelopmenta. 
To thi. 'and Government will aali.t with technologi.t. and training, where welcomed, or in 
procuring technical knowledge and 8IIilltance. . 
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Ill. Jlaa.u Subeclar: With regard to ~t (b) and the Resolution of 1929 
referred to in the reply, is it not a fact that in the war emergency many of 
these old orders and resolutions were suspended and the operation of many 
of them was cut short, and the restoration is not yet complete because th6 
Stores Department has not yet been instituted? 
'!'he Honourable 111'. A. A. Waugh: It is 0. fact that goods that could not 

be obtained from Indian sources,  because they were engaged in other forms 
of production during the war, and which were urgently required for the 
defence of the country, were obtained from abroad. Since the war closed, the 
orders of 1929 have been immediately reimposed and nothing which can be 
obtained in India according to the orders of 1929 will be obtained from abroad. 
1Ir. Jlanu Subedar: In view of the serious· apprehensions amongst faotol'J 

owners and t ~ t  in India, may I ask the Honourable Member f.o 
consider whether a press note giving Government's considered views on this 
point and reviving all the assurances given to Indian goods in the past oannot 
now be issued 'I 

The lloDourable 111'. A.  A. Waup: I shall consider the issue of a more 
comprehensive press note. 

Prof. If. G. BaDga: In view of the fact that there bas been much le88 
expansion of the currency in England than in India, and naturally the level 
of prices in England is much lower thall that prevailing in India, wi!l Gov-
ernment consider the advisability of increasing the percentage of preference 
that they had decided upon to give for Indian purchases in India? 
The Honourable JIr. A. A.. Waugh: I have not followed the question. I 

would reiterate that the intentiou of Governmeut is to place as much of any 
orders required by India on Indian sources. 

Sri •• AnanthuaY&D&Dl A.yy&Dlar: May I know with respect to purchases 
made outside India, whether attempts are made to purchase them in the 
cheapest market? 
The HODourable 111'. A. A.. Waup: Yes. 

SUlU'LU8 GoVEBNKBNT MATBBUL FOB. l>IsPoaAL 

108 •• JIr. Ilanu SUbedar.: (a) Will the Honourable the Industries and S ~ 

plies Member please state whether any estimates has been made of the materil\l 
for disposal belonging to the Govemment of India? If so, what is the figure 'I 

(b) What steps have Government taken in order to achieve quick disposal 110 
as to realise a fair ~  to Government. and yet prevent the goods going into 
the hands of middlemen 'I 

(c) What precllutions have Govemment taken in order to see that the dis-
posal by Government of the surplus will not interfere with, and affect adver-
lely, the products of industries in India engaged in like production? 

. (d) ~  it a ~ that the material belongmg to the U.S.A. Govemment is 
bem!; disposed of llldependently bl': a separate organization? 

The ~ I  111'. ~. A.. Waup: (a) Not yet, Sir. The second part of 
the questIOn does not arise. 

(b) Government have taken the following steps: 

(i) A Disposals Board was constituted and has laid down the principles of 
dis:posal. The Board decides questi.ons of po!icy referred to it. It is the 
pohcy that sales shall as fur as pOSSible be to buyers who will be actual .con-
sumers of the material. Where possible, normal trade channels will be used. 

(ii) A ~  Advisor>, Committee has been formed for Headqulirters, and 
RegIOnal AdVisory Committees have been constituted for Bombay and Caloutta 
aress, on which consumers and producers' interests are represented. . 

(iii) A Directorate General of Disposals has been established at New Delhi 
and Regional Commissioners have been appointed at calcutta Bomba' 
Cawnpore Ilnd Lahore, with Branch Offices at Karachi, Madras and Cochin. "" 
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' .. (iv) Provincial and State Governments have designated thoir own timoers. 
to contact the Disposals Organization so as to facilitate speedy transactions. 
between the Disposals Organisation, and Provincial and State Governments. 

(c) Central and Regional Advisory Committees, and Technical Advigory 
.Par·t'ls for major categories of stores will. be constituted to ensure an orderly 
rate of release in conformity with public needs, and also with regard to iud'· 
genous production. 

Cd) No, Sir. Before 24th December 1945, a small proportion of the U.S. 
Army surpluses was sold by the U. S .. Foreign Liquidation Commission il) 
accordance with an agreement between the Governments of U·.S.A. and IDdis.. 
On December 24th, 1945 the Government of India entered into a further agree-
ment whereby. they will dispose of all U.S. Governm'ent surplus property 
through the Director General of Disposals. 

. JIr. JlaDu Subedar: Is the ·Honourable Member in a position to· tell this 
House now what progress has been made with regard to negotiations as to 
price and the date of the taking over of the U ..B.A. surpluses? 
, '!'Il8 Honourable Kr. Ai A. Waugh:' No, Sir;' I am afraid I am not in a 
position to make a statement yet. 

Mr. I . ~ ~  May I know ~t  reference to the establishment 
of these central and'reglonal adVlsory commIttees whether the members were 
nominated by the Government and what process was gone through for bringing 
them in? 

. '!'he HODOura.bi. JIr. A.  A. Waugh: They were invited and asked if they 
would join. 

Mr. Muhammad lfauman: On whose advice? 
'!'he HOIlOUl'Ible JIr. A.  A. Waugh: Selections were made by the Honour-

able Supply Member. 
lIr.· Muhammad lfauman: Nominations, more or less-that is what I 

understand them to be? 

The Honourable JIr. A.  A. Waugh: Yes. 
Mr. Jlanu Subed.&r: When will the Honourable Member inform this House 

as to the exact position with regard to the taking over of U.S.A. surpluses, 
how much money will be involved, what is the price which we have paid over 
the original figure fixed by the U.S.A. administration--'-when will he be in a 
position to give information to this House on the subject? 

'!'he Honourable Mr. A •. A. ~ .  I am ~ in a position to say yet. 
Th,: Honourable ~  wlll reahse that merely lDventorying the surpluses is 
by Itself a very formidable task, as the surpluses are spread over various 
areas. On the question of value, I think the Honourable Member will realise 
that there are very many mctors involved-location, condition, age, and use-
fulness of the stores concerned: these. matters are now being investigated, and 
I hope at a later date to be able to gIve the Honourable Member the informa-
tion he wants. 

LoOOlllOTIVBS A.ND W A.GONS IJIPOBTED 

104. *Mr. Manu Subedar: (a) Will tbe Honourahle Member for RRilwavs 
~  state how many locomotives and wagons, separately, have been imported 

into India being (i) material sent out, returned from Europe, and (ii) new material 
purchased? 

(b) What is the number of military specials still moving in the country every 
day as compared with the number this time. last year and the year before? 

(c) Will Government make a statement indicating the extent to which the 
requirements of military transport have been reduced after the stoppage of 
hostilities? 

(d) What are the reasons for the continued overcrowding in passenger and 
mail trains and the stoppage of the booking of goods between various important 
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centre. for prolonged periods and 3ther indications' of congestion still prevailiDg 
three months after the stoppage of hostilities' 

(e) What steps do Govemment propose to 'take in order t ~t t  the 'hard-
ship to the civil population? '. 

'!'he Honourable Sir Edward. B8Iltball: (a) No locomotives or wagons were 
sent from Indian Railways to Europe. I lay on the table a statement of the 
rolling stock sent to the Mid-Eastern Theatre of Wp.r and returned to. India 
and of the rolling stock imported into India from 1st April 1989, to Januar1 
15th, 1946. 

(b) The latest figures available are for December'1945-. In that montI:,. the 
total number of Military Specials run was 654, or an average of 21 per day'. 
The corresponding figures for Decembel' 1944, are a total of 911 trains, averag-
ing 29 per day, and for December 1948, a total of 802, averaging 26 per day. 

(c) Movements of Military Personnel in connection with embarl;:ation, inter-· 
nal demobilization and repatriation hll.vekept up the transport demands ~' 

Railways; movements of stores by Military specials" and by ordinary trains 
have decreased but it is not possible at present to give an exact indication of 
the quantum of reduction. 

(d) The chief reason is the lnabi!ity of Railways to resume passenger sor-· 
vices on the pre-war level owing to the shortage of stock, much of which is. 
still at the disposal of the War Department. As regards goods traffic, the· 
revival 6f trade and industry, the seasonal movement of crops, heavy special: 
movements of food-stuffs to de6cit areas, and difficulties of coal supply, arising: 
mainly from an epidemic of sickness amongst running staff on the E. 1. Rail-· 
way, which have an had their repercussions on the wagon supply position, are' 
responsible for periodical restrictions in goods booking of low priority. Despite 
this, essential traffic has been moving satisfactorily. 

(e) Every endeavour is being made by Railways, within the limits of their' 
power and stock resources to restore as many as possible of the public passen-
ger services curtailed during the war. Up to the 1st January 1946, 665 trains; 
had been re-introduced or extended representing an increase of 89,817 train: 
miles per day. 

t t~ t 

I. Rolling stock returned to India from the Mid·Eastern Theatre of War: 

42 M.G. Locomotives. 
254 B.G. Wagons. 
1,725 M.G. Wagons. 

II. Rolling stock imported into India from 1st April, 1939 to 16th January 1946: 

763 B.G. Locomotives. 
554 M.G. Locomotives (including 616 for War Deptt. and SEAC). 

7,621 General Service, B. G. wagons. 
100 Special type B.G. wagons. 
9;040 General Service M.G. wagons (including 9,000 for War Deptt. &: SEAC). 
2,616 Svacial type M.G. wagons (all for War Deptt. and SEAC). 

Kr. J[&uu Subedlll': Will the War. Transport Member-and I do not IIB& 
why he should be still continued to be called -the War Transport Member-say 
whether repr.esentations have been made to the military authorities that the 
emergency having stopped the number of war specials may now be reduced and 
whatever work the military may have to do may now be done with a smaller 
number of trains, 80 that the civil population may get more accommodation? 
The Honourable Sir Edward BmtbaU: I have explained, Sir, in my answer 

to part (c) that there is still a great deal of military movement to be done. 
Mr. KaDu Subed&r: With regard to the distress of industries producing go')ds. 

for the consumption of civil population, such as, the rolling mills, paper milla. 
and the textile mills, whose output is wanted by the general public, will ~ 

Government make a further effort to see that the necessary wagon supply is --, 
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, '  , t' - 'j'tary aoods from ODe pIIIOS to forthcoming by curtallmg tbe movemen ~ rnJ J c 

;another, which do not appear to be very urgent now? , 
The Boaoarable Sir Bdwar,d Benthall: No, Sir. As I have explamed, the 

:movement of military goods has been very considerably decreased. . 
Mr. ,Ahmed Ebrahim Baroon J&tIer: Will the ~ )lember consider 

:the question of discontinuing the use of saloons for the ~  of Honourable 
Members here and there? 
Mr. PnIIiden\: Order, Order. Next question, 

'fiu.NSPOJLT PRIORITY 

lOS. -llr. Muu Sublclar: (a) Will the Honourable )lember for War Trans-
port please state whether the system of transport priority. is ~  operating, after 
the stoppage of hostilities, and whether the basis, on whIch It operates, IS the 
aame as during the war period? . , 
(b) On what basis are the requirements for transport of industries, wh!ch are 

now engaged in supplying to the civil population, met in the matter of (I) coal, 
(ii) raw material, and (iii) finished goods? . 
(c) Is it a fact th,at representations have been ~  ~ Government t.o offer 

larger facilities for transport to industries, which have ~ t  on ~. Govem-
nlont 'work to private work? If so, what steps are berog taken to mitigate the 
1lardRhip? 
, 'the Boaourable Sir J:dward BtJLtha11: (a) The system of transport priority 
is still operating, The basis upon which it operates was revised in September. 
1.945, to suit the new conditions created by the cessation of hostilities. 

. (b) Coal for all purposes, including the requirements of industries, is moved 
'Under the highest priority except for emergency movements under priority ~  

to ensure the success of civil or military operations to deal with an e.merrrency. 
The basis upon which the requirements of industries for transport of raw material 
and finished goods are met, is that the maintenance or. development of eS!lential 
industrial production takes precedence over the maintenance or development of 
-transportation and communication services. the movements of foodstuffs and 
:textiles, and movements in connection with urgent civil and military projects. 

(c) The general principle is that priority for rail transport is granted in COIl-
sideration only of the essentiality of movements. Pending, however, the pre-
paration of a list of key industries to wh;ch special assistance may be necessary, 
no change has been made in the system of grantin'g priority to firms which had 
!hitherto been employed on the execution of war contracts and who are now 
,switching over to the production of goods for civil consumption. 

1Ir. Kaau Subed&r: In view of the assurance given to industries which were 
,engaged on war production that "'hen they went over from war orders to the 
:production of civilian goods the same facilities will be continued to them for 
the transport of raw materials, semi-finished products, finished produots Imd 
.coal, will the Honourable Member institute an inquiry whether these assurances 
:have been carried out or whether they have not been carried out, because I can 
·tell him that they have not been carried out? 
The Boauun.bie Sir J:dw&l'd Ben\hall: If the Honourable )(ember will 'give 

me some information, I will look' into it, but that is the general position. 
RBJ'USAL OJ' PASSPORT TO PANDIT JAW+H+m,+L NBBBU FOR INDONBSU 

108. *Prof ••• Q, Ban&a: Will the Becretary for External Affairs be pleased to 
.tate: 
(Ii) ~  Government have refused to grant 0. passport to Pandit Jawaharllli 

'Nehr'} to go to Indonesia; 
Cb) whether their refusal was due to their own decision, or whether it was 

-taken after consulting the British Government or on the orders of the British 
Government.; and 

«(,) what attitude was taken by the Secretary of State for India in refusins 
.. passport to Panditji? 
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_ Mr. B. WelPtmu: (a) The refusal to afford facilities for Pandit Jawahar· 
lal Nehru to visit Indoilesia was made with the agreement of the Supreme 
Allied Commander in view of the disturbed conditions prevailing there, which 
made undesirable the presence of anyone not engaged in a task of military 
necessity. 

(b) The decision was taken by the Government of India to whom Pandit 
Nehru's application was addressed. 

(c) Does not ariSe". 
Prof. ]I. G. BaDga: The question here is whether· they have consulted the 

:British Government. in regard to this matter? 

Mr. H. W'ellhtman! No, Sir, 
Smi Sri PrakU&: Is the Honourable Member satisfied that the reasons for 

.1·efusing this passport were adequate? 

Mr. H. Weightman: Yes, Sir. 

Sri •• A .~ . An'angar: Did he consult the Government of the 
:Republic in Indonesia regarding the desirability of Pandit Jawaharlal Nehru 
going there? Is it not a fact that the President of the Republic wanted the 
assistance of Pandit Jawaharlal ~  

Mr. H.o Weightman: 1 am not sure that there is an internationally recogni&ed 
:Republic yet. 

BHA'J'ltAL BUNDER CoNSTRUCTION COMPANY 

101. ·Kr. Ahmed Bbrahlm BarOOD la1ler: (a) Will the Honourable Member 
for War 'l'rlmsport pltlase state whether Uovernment Ilre aware that a private 
(}ompany styled as 'Bhatkal Bunder Construotion Company' has been or il being 
forllltld and tioated to oonstruct a ship building yard to develop th, port at 
Hhutkal,! If so, what is the policy of the Government towards the proposed 
~ '  and the scheme? 

(b) Are Uover.umtlnt aware of the feding of the local public about the proposed 
acheme? 

(0) Has any representation been received by Government from or on behalf 
~  the proposed Compans? 1£ so, of what nature, and how do Government 
l'ropvtle to deal WIth It '/ 
. (d) Do Govtlrument propose to consult the local public opinion in the matter? 
II DO, when and how? 
(e) Had the Government of India at any time received from the Government 

~  tht! Maharaja of Mysore, any representation about the con$truotion aD.d 
devt-lopment of the port at Bhatkal, Distriot North Kanara, Bombay Presidency? 
Whbt was the Gover.ument's attitude towards the said Rel,reseutatloll, jf auy? 
(f) Was His Majesty's UOVerl1Illeut ever upproached in the matter by the 

ldy!'.:ore Government through the Government of India? If so, when and with 
whllt result? 

The Honourable Sir Bdward BIDUlall: (8) and (c). In July 1944, the 
gentleman who is now the MUllaging Director of the Bhatkal Bunder COllstruc-
tion Co., Ltd., applied for penuission to float a public joint stock company to bt" 
known as the "Karnataka Ship ~  and Transport Co., Ltd." for the con. 
struction of a ship building yard and a dock yard at the port of Bhatkal in tht'l 
Province of Bombay. After consulting the Provincial Government the Gov-
ernment of India decided to refuse the application. 
(b) No. 
(d) As Bhatkal is a minor port, it is for the Provincial Government to consult 

local public opinion in the matter if they think fit. 
(e) Yes. Such representations have heen received from time to time b\lt 110 

positive decisions have been come to IlS the necessary measure of ~ t 
could not be reached on the various issues involved. . 

<f) No, but Sir Edwin Montagu, the Secretary of State for Ind;n, WM per-' 
60Dally approached in the year 1919 by Sir Albion Banerji, Dewan of Mysore. 
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IIr.Ahmed Ebra1I.IiD Haroon ;rder: With regard to the answer to t ~ 
of the question, will the Honourable ;Member explain the reasons for refusal to 
this Company? 

The Honcia.rable Sir Edward Benth&U: Well. Sir, the reasons were varied. 
One of them was. I think, that in the opinion  of the Provincial Government the 
development of the port would have to be undertaken by official action. Another 
thing is that fl ship.huilding panel has been set up Which is examining the whole 
question of ship·building in India by official or non-official action and. I presume. 
they thought it advisable to wait for the results of that panel. # 

Mr. Ahmed Ebrahim Haroon Jaffer: Will the Government re·consider the 
question and give similar facilities to this Company as were given to the Soindia 
Steam Navigation Company for building a ship-building yard at the Vizagapatam 
port? 

The Honourable Sir Edward Benthall: Well. Sir, if the Company applies 
for its application to be re-considered, it will doubtless be re-considered. 

1Ir. Ahmed Ebrahim lIaroon Jafter: The Honotlrable Member said in reply 
to part (a) of the question that the Government will consider the question of 
developing this port officially and, if it is not so  possible. then through non-

~ sources. May I ask the War Transport Member if he will re-consider 
the development of this port through official sources? 

The Honourable Sir Edward BenthlU: It is one of the subjects which will 
come under examination by the Ports Technical Committee which has been 
appointed to look into the question of developing minor ports on the .east coast 
of India. 

Mr. Ahmed Ebrahim HlIOOn lder: Is not the appointment of this ~

mittee ju. an excuse to delay matters? 

1Ir. Pre81dent: Order. Order: Next question. 

RlasTOBATION OJ' N;u.AMBUB.SHOBANPUB. Lnna 

108. -Hall AbdUl Sattar Hall Iab.aq Seth: Will the Honourable the Railway 
Member be pleased to state: 

(a) whether the restoration of the Nilambur-Shoranpur Line in South India. 
thE' dismantling vf which was a subject matter of an adjournment motion on the 
25th November, 1940, is under consideration; 
(b) when the matter is to be taken up; and . 
(c) whether he proposes to consult a committee of representative people in 

Malabar to lay down the Line in such a manner that it may prove remunerative 
to Government and useful to the people? 

The Honourable Sir Edward Benthall: (a) The restOration of the Nilambur-
Bhoranpur iine has been considered in consultation with the Provincial Govern-
ment. 

(b) It has been decided not to restore this line. 

(c) Does not arise. 

Hall AbdUl Sattar Halillhaq Seth: ;May I just know the reason for decid-
ing not to restore this line if it is not very long? 

The Honourable Sir J:dward BenU1a11: I understand that this was the Bubject 
of an adjournment motion in 1940 when the line was lifted. It was moved by 
the Honourable Member and the situation was clearly set out then. The line 
was originally put in for strategic purposes arising out of the Moplah rebellion. 
It has never proved 8 remunerative line. The area is well served by roads and 
it is not thought by the Provincial Government in consultation with the Rail-
way Board to be R sound proposition to restore the line. 
1Ir. Kubammaclllauman: Was it placed before the Standing Finance Com-

mitteo, for examination? . 

The Honourable Sir Edward Ben&baU: Ishould require notice of the question. 
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lbl1 AbdUl Sa"ar Hall IIhIq Seth:. ~  I ~ .  aright, on that adjourn-
ment motion there was a sort of promIse that this Ime would be restored. I 
was taken aback by the reply given by the Honourable ;Member and I would 
like him to look it up. I would also ask 'him to consider the suggestion made 
in part (c) of the question. 
. The Honourable Sir Edward Benth&11: Well, Sir, I have the debate here 
and I looked at it before coming to the House. I think the only promise given 
at that time was that the matter will be discussed with the Provincial Govem-
ment. It has heen discussed with the ProvinCIal Government, who cio Dot 
think that the replacement of the line was necesslll'! or desirable. I will, 
however, look into the matter again. 

Ball AbelUi SutAr Ball Iahaq Seth: In part (c) there is a suggestion t,hrowD 
out that the railway people should consult a Committee of the representatives of 
the people. I suggest that the Honourable Member should re-consider the 
matter and see whether this will be helpful? 

lIr. President: Order, Order: no suggestions for action. 

DOUBLING 01' RAILWAY Lnm BIITWIIEN M'U'J."rBA AND DIILHl 
109. *.11 AbdUl Sattar Ball Iahaq Seth: Will the Honourable the Railway 

:M;ember be pleased to state: 
(a) whether the doubling of the Railway line between ;Muttra and Delhi is 

under consideration; and 
(b) whether he proposes to have this project examined in view of the great 

congestion of traffic on this section? 

The Honourable Sir :Bdward Benth&11: (a) The doubling of this seotion is 
not izlCluderl in present development plans. 

(b) It is expected that traffic on this section will decline to the pre-war level 
and that the congestion which now exists will disappear. There is, therefore, 
no justification for doubling the line at present, but the situation will be watched. 

Haji AbdUl Sattar Hali Iahaq Seth: ~  t ~ ~  .Member please 
say on what his ~ is based when he sl!.ys that there was no congestion 
even on pre-war level, because our experience is just the opposite? 
The Honourable Sir Edward Benthall: That is not my information. The 

capacity of the line is 15 trains per day each way. The number of trains pass-
ing today is about 12'5 on an average each way and therefore there appears to 
be a margin even in today's circumstances, and as regards doubling, before 
doubling were considered, the proper action would be to put in additional crossing 
stations. 

REORUITMENT 01' SUBORDINATE STAI'I' ON B.  B. & C. I. AND SOUTH INDIA RAILWAYS 

110. .Srl B. VeDk&tuubba Bedd1ar: Will the Honourable the Railway Mem-
ber please state: 
(a) ~ recruitment of staff (subordinate) drawing over Rs. 100 per me,,-

8em on the Bombay, Baroda and Central India, and South India Railways j8 
made, and whether there are any S ~t  Boards for the purpose; 
(b) if the answer to (a) is in the affirmative, whether they are part time or 

whole. time officers; and whether they consider promotions or appointments 
purely on merit; 
(c) whether there are different scales of pay for the Anglo-Indians and Tn-

dians for the same post, or whether there nre in effect grades to which only 
Anglo-Indians are, as a rule, promoted and not Indians; 
(d) whether any kind of preference is shown to any class of persons in rec-

ruitment to subordinate posts or gazetted posts; and, if so, what, and the 
reaElOllS therefor; 
(e) whether any preference that may be shown to children or relative!'! of 

persons in the Railway service is shown only to the Anglo-Indians or the Par-
sis; and 
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(f) the number of persons recruited by promotion or . direct.' "appointment 

~  t ~. year ~ on t ~~ two ~  and how many of them were. (i) 
Hmdus, (n) Mushms, and (m) Anglo-IndIans and others, for pOsts drawmg 
Rs. l(X) per mensem and over? . 

The HOIlour&ble Sir Edward BenUlaU: (a) The recruitment and promotion of 
subordinate staff on Indian Government Railways, including the B. B. & O. I. 
and S. 1. Railways, is made in accordance with the rules contained in Appendices 
II and II-A to the State Railway Establishment Code, Volume I, a copy of 
which is available in the Library of the House. These rules provide for the 
constitution of selection lf8ards in the cases mentioned by the Honourable 
:Member. 

(b) and (d). Selection boards consist of wholetime officers and selections 
are made on merit, due regard being paid, in the case ~  direct recruitment, to 
Rules 76 and 77 of the rules in Appendix II, referred to in my reply to part (a). 
regarding communal quotas and preference to sons of railway employees. No 
preference in the case of sons of railway employees is shown in direct recruit-
ment to a gazetted post. 
(c) The Honourable Member is referred to my reply given to M;r. T. S. 

Avinashilingam Chettiar's Starred Question No. 1776, asked in the Legislative 
Assembly on 11th April, 1945. The reply to the second portion is in t.he 
negative. 

(e) No. 
(f) Figures pertaining to promotion of staff to posts carrying a salary of 

Rs. 100 per mensem and over aro not maintained and the time ond labour 
involved in collecting them would be incommensurate with the value of the 
results. 

As regards direct recruitment to such posts, the information in respect of the 
S. I. Railway is as follows: 

Communiti. 

HiDdu 

Calendar year 194.6 

4, 

Indian CbriatiaDa 8 

ADllo.IDdian aDd Doaaioiled European 4, 

Similar information for the B. B. & C. I. Railway is being corected and will 
be laid on the table of the H01.J.se in due course. 

Kr. Muhammad Bauman: With reference to part (f), may I know if the rail-
ways themselves do not send report to the Railway Board of the recruitmen.t 
so far made, and do they not keep in mind communal proportions for the pur-
pose before recruitment is made? 

The BoIIourable Sir Edward Benthall: No, sir, not before recruitment is 
made. . 

Kr. I'rank B.. AnthDD.y: On account of the narrow communal chlll'acter of 
the question, will the Honourable Member convey to the Honourable questioner 
the suggestion that such intolerant questions are responsible for the growing 
distrust between the different communities in the country? 

Kr. ~t  Order, order. The Honourable Member is making a sugges-
tion. He must ask for information. 
Ifr. I'r&1Ik Anthony: May I know if the Honourable Member will provide 

information to all such questioners that an Anglo-Indian is an Indilln, legally 
defined as an Indian, and that the term 'Anglo-Indian' is merely a communal 
label in the same way 8S the terms 'Hindu' or 'Muslim' are? 

The Honourable Sir :ldward Benthall: The Honourable Member has answer-
ed hiB own questions. 

Prot. 5. G. B.a.Dga: Even now, the Honourable ;Member calls himself an 
Anglo-Indian. 

JIr. Pn8ident: Order, order, next question. 
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1Ir. I'nIIk AmIIoIl1: For the ssme feason that you can yourself Ii Hinl\u .. 

Why does the Honourable Meml>er call himself a Hindu? 

Ill. Preaident: Order, order, next questio!1-. 

8hrl •• Anatb"',&D&m AJ1&D1u: One supplementary question, Sir, 

Ill. President.: Next question has been caned. 

INDIAN MEJoEBS OJ' AND OFJ'IOEBS UNDO RAILWAY BoABD 

111. ·Srl •• ADantbuayauam Ayymgar: Will the Honourable the Railway' 
Member please state: 

(a) the present number of members of the Railway Board, and how many. 
of them are Indians and how many non-Indians; 

(b) the total number of officers above the rank of Assistant Secretary, who. 
are at present in the Railway Board, and how many of t ~ are Indians; 

(c) the total number of General Managers and Deputy General ~~ . 

and officers drawing more than Rs. 2.000 on all the State Railways in [ndia,. 
and how many of them are Indians and how many non-Indians; 

(d) whether appointment to the posts mentioned in (a) to (c) above is by-
seniority or by selection and, if by selection, who the selecting authority is; 

(e' whether any persons of non-Indian domicile are recruited direct to any 
kind of posts on the State Railways; and, if so, how many were recruited in 
1945 and on what terms; 

(f) whether it is proposed to stop n.on-Indian recruitment at any time in. 
the next few years; and, if not, why not; 

(g) whether it is proposed to bring out any non-Indian personnel from th. 
United Kingdom for appointment to any posts under the Poet-war Railway 
Schemes; and, if so, how many and on what terms; and 
(h) whether it is proposed, as part of Poet-war Railway Schemes to tram. 

purely Indian personnel, in India or abroad. for all posts on the Indian Rail-
ways; if not, why not? 

The Honourable Sir E&ard BenthaU: (a) to (c). I lay a statement on the· 
table of the House giving the required information. ' 
(d) Appointment to these posts is by selection. As regards the latter part. 

of the question, the selecting authority in the case of members of the Railway 
Board is the Governor General-in-CoUDcil, and of the officers referred to in 
parts (b) and (c) of the question, the Railway Board. General Managers can, 
however, make officiating appointments to the Junior Administrative grades. 
against vacancies of short duration. 
(e) Due to conditions created by the war there has been, for the past few 

years,' no direct recruitment of persons of non-Indian domicile from outside 
India to the Superior Services. There have, however, been a few cases of 
non-Indians appointed in India during the emergency on a purely temporary 
basis. 
(f) As stated in the reply to part (e), regular direct recruitment of non-· 

Indians to the Superior Service, is in abeyance. .As regards non-gazetted estRb-
lishment. there is no regular direct recruitment of non-Indians. In both cases, 
however. it may be necessary on occasions to appoint against vacancies requiring 
specialised technical qualifications persons of non-Indian domicile. Such. 
appointments are, however, rare and are usually on a contract basis. 

(g) and (h). The question of obtaining, on short tenn contracts, two or· 
three Designers from the United Kingdom or U.S.A. in connection with lop-omo-
tive building in India and of sending suitable personnel Indian and Non-Indian: 
for training abroad is under Government's consideration. 
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.:8 ........... ., --.,. ancJ I~ "" .... " ~ Ifl/UcNu aM ...... 1 ...... oj IIIII'tJift 
oJflcu. ,,, RoUIIIGIJ BOGtd'. oJII-anti Oft ""flltJV--Oft ",,. JfIfWIII'II19.tJ. 

Total 
DWIlber 

11. Members. Railway Board (inoluding Ohief II 
Oommil8ioner and Financial Oommiaaioner). 

·t. Officers above the rank of AMiatant Sec· 38 
- retary working in the Board'. olBoe. 

:8. General HanagerB 9 

4.. Deputy General Mauagera 36 

JI. Other offioera drawing more than Ra. 2,000. 611 

.e. Other offioera drawing mt)re than Ra. 2.000 5 
(in officee attached to or 8ubordinateto the 
Board'. office). 

158 

Indians 
(iDoluding' 
Statutory 
Indiana) 

NOIl·Indu.-

II 

29 9 

1 8 

II! 21 

10 '9 

2 3 

83 95 

Sri II. Ananthua.yanam Ayyangar: Is there a single Indian :Member on the 
!Railway Board just now? 

fte Houourable Sir Edward Bentba1l: Not on the Board itself at this 
precise moment. 

Sri II. Ananthaaayanam Ayya.ngar: :May I know who is the present Finan· 
.cial Commissioner? Is it a fact that all along, for the past 15 years, the 
Financial Commissioner of Railways has always been an Indian and not a 
European? 
fte Honourable Sir Edward Benthall: That is correct. 
Sri II. Ananthasayanam Ayyaugar: Has it been impossible for the (lovern· 

·ment to find a single suitable Indian to fill up that job? 
The Honourable Sir J:dward Benthall: There would have been a suitable 

Indian had it not been that the previous incumbent accepted a post elsewhere. 

Prof. N. G. -&ilia: When do the Government propose to Indianise the 
:Railway Board personnel entirely? 

The Honourable Sir J:dward Benthall: In due course. 
Sri II. Ananthal&yanam Ay)'&ngar: How many Indian General :Managors 

Me there? 
Tile Honourable Sir Edward Banth&Jl: That information is contained in the 

-etatement laid on the table. 
Sri II. Anan\b.a8ayanam Ayyangar: Will he refer to that statement and 

"tell me now how many Indian General Managers are there? 

The Honourable Sir Edward Benthall: One out of nine. 

Sri II. Ananthasayanam Ayyangar: What is the total strength of General 
Managers and what percentage does 'one' form out of that? 

JIr. Jlubammad Nauman: It is one out of 9. • 

Sri II. Ananthasayanam Ayyaugar: Is that Indian retained though he has 
.completed fifty.five years? 

The Hououra.ble Sir Edward Benthall: That is correct. 

Sri •. Ananthuayanam Ayyangar: Is no other suitable and qualifiM Indian 
.8'·llilable to fill up this post or other posts of (leneral ~  

(No answer.) 

&lui Sri Prakua: If all go t~ them, who will come to us. 
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RBOBlJITJIBJIT TO SUPERINTENDBM'S OJ' POSTS OJ'FIOJ:8· 

ll2 •• Srl M • .ADaDthalayan&m .A.yyangar: Will ,the Secretary for Posts :llld 
Air please state: 
(a) if recruitn1ent to the cadre of Superintendents of Post Offices is (,Oll-

dueled partly through the Public Service Commission;, and if SO, in what per. 
centage; , 
(b) if a certain number of such posts are filled by promotion from subordi-

nate ranks in the various Provinces; 

(c) if a certain number used to be l'ecl'Uited formerl,Y from capable Assistants 
in the Headquarters Office of the Director, Gene:l'al, Posts and T ~  Mci 
that this has been discontinued for some ;vears past; 
(d) if he is aware that a certtLin number of Assistants hom ,among 'capflbJe 

young men in the Imperial Secl'etariatDepartments are recruited by an Offi-
cers' Board to the Income-tax Department every year; and 

(e) if he will consider the advisability of offering an avenue of promotion ~  

deserving men in the Directorate flS used fo be the prlu,tice before? 

Sir Garunath B-woor: (a) Yes; 50 per cent, 

(b) Yes, 50 per cent. by promotion from among Insptlctors of Post Office!! 
and of the Railway Mail Service and Head clerks to· Superintendents of Post 
Offices. 
(c) Assistants in the office of the Director-General, Posts and Telegrapl.-

were eligiblo along with, clerks in ~ ~  ;R.M.S. Offices and Circle Offtces 
for selection to appear at a qualifying examination for appointment.ss Superin-
tendents of Post Offices and R. M. S. This has been dIscontinued since 1937. 
(d) This arrangement has beEm discontinued. :  , 
(e) No, Sir. The deserving men in the Directorat,e have their own avenues 

for promotion.' ' 

Mr. Ahmed Ebrahim BIlOOD Jdtr: May I ask the Honourable Member 
when he proposes to continue the old practice? If not. why not? 

Sir (JU1'UD.&th Bewoor: If the Honourable Member, means whether 1 loI"'ill 
restore the old practice. the reply'is, 'no'" . 

SreeJut BohlDl Kumar Ohoudhurl: Is it n fact t t~  making appointmeni;R 
to superior posts, in the pORtal department, the Province of Assam is ent,ire]y 
kept out of consideration? 

Sir (J1IrUD&th BewOO1': No, Sir. Promotions ~  not made: on p'l'Ovincial 
basis. They are made on merit and seniority,' ,  , ,',_ 

RAILWAY SURVBYS FOB POST-WAR InaViawPKBNT., 
118. ·Sri II. ADaDth .... yanam Ayyangar: Will the Honouuble" the RailWAY 

Member please state: . '.~' 
(a) if he is pl,pparrd to lay on tllc tnhlp, rt list ' ~' sUM'eys made or 

proposed to he made as part of the Post-war Hailwa,Y 'pro",amme; 

(b) if he is !lware that the Section' bct'ween Agra ahd -DelJJion the Orent. 
Indian Peninsula route nets as 11 sort of bottle-neck and impedes fast traffic 
between thef'p. two places and that ~  and E ~  tra,ins have frequentJv to 
wait at wayside stations to let opposing iI'nins pass, on a('count ~ the fact thafl 
it is only a single line; 
(c) if the desira,bilit,v of making it a double line has at any time been consi. 

dered; and, if so, the decisions arrived at.; . 

(d) if the doubling of the Agra-Delhi line,is proposed to be taken in hand at 
once, thereby affording immediate employment to 0. number of Railwav hau'ds 
who might be due for discharge under one rule or another; , ' . (' 
(e) if the answer to (d) ~  is in the negative,' the .~~~  for the 

same, and when the survey WIll be taken up; and . ," 
(f) if the answer to (d) is in t.he aftirmatlve; when, the worir' ~~  to be 

completed? ". - . 
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"lIle Honourable Sir IIdwaM Benthall: (8),A list of the projects which it has 
been decided to survey, is'laid on the table. 

(11) J am awnl'''' that there is u cedain amount of congestion on this section 
but it is expt><'ll·d t hat this congestion will disappear with the decline of traffio 
011 the section tv the pl'e-war level. 

(c) No project. for doubling the line ha.s so far been submitted to the Govern-
ment of India. . 

(d) The doubling of this section is not included in present development 
1)1an8. 
(e) In view of my reply ,to part (b) there is no justification for doubling the 

line at present, but the situa.tion will be watched. 
, (f) Does not arise. 

EAIT INDU. Bm.wA.Y 

I. Unao-Kadhopnj.Ba1amau 

2_ Bijaor-Obandpur Sian '  • 

3. Utraitia-Sultanpur.Za'arabad 

(b) New Unu 

~~ 
KileI 
'78 

21 

138 

'1_ Kioba-Chandauai 85 

2_ Birmitrapur-Barwadih - • 120 

3. Chinniri-Banradih (Garhwa Road or Vnliari Road) -140 

.4. Barkagaon.Hazaribagb.Giridih-DllmJca.Rampur Haut 225 

II. GftYI\-Sherghati-ObaIira.Ranohi 110 

BBWGA.L Asaa RA.ILWA.Y 

(a) RtlloralMm o/lXmttInlW Unu 

1. Shaialiagallj-Habipuj ., 

2_ lI!oranbat-Khowaag 

8. A . ~  Nawabganj 

(b) NfJU) u... 
I. Bahadurabad-GoalDara-Pandu with a bridge , at Goalpara-
J'ogighopa and a link from the bridge to BODgaigaon, do Gouri· 
pur K,meDaiqh Hahendraganj. 

2. S ~ 

3. KhowaDl-Dibraprli 
4. Faridpur-Jladaripur-Bariaa1 

fl. Sainthia-&rhampore-Bhairamara 
8. Rohanpur-Nitbpu-Diua,jpur 

7 _ J'haria-JhaaJall-Bagbmara-SiJu.Jankaray • 

(0) Ocmwrfton. 

1_ Tezpur-Balipara to be OOI1verted IroJQ N. G_ to M. G. 

BJIlIOA.L NA.OPUB BA.!LWA.Y 

(a) ~ Un .. 10 be ,.,.,.. 

8 

8 

10 

!83 

21 

12 

80 
98 

'78 

37 

20 

l. Bobbili-suur • 10 

(b) N.w Unu 

1. ~ t .J I  J'aypur-BaIur (or Vi ..... ram 110 
".. P8dwa) The portion betwHD ~ and But;ar ahaII 
be mrved by H. E. H. the Nizam'. Railway. , 

"NcrrlL-At the time' of inveet"fon it will be ~t  
'. oa1Dine par$iaaJarly the poIIibWty of oonneotiog 

Balhalllhah to ,.1 ... L , .... 
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2. Rajaandpon Cor Drug)-Butar vicJ KanJrar and Taragaon • 
3. Sambalpur-Kcmdapon. Kantabanji or Laajlprh • 

4. Taloher Calong the valley of the Brahmani river)·KoeI Bank 
5. Talbandh (or Bangripoei)·Badamll&bar (01' Bulapat or Rairanmml') 
including conversion of Rupaa.Talbandh to B. G. 

6. Khurda Road.Bargarh 
7. Villhnupur-Bantragaohi 

8. Coa.tsi Road-Contai.Tarnluk.Kolaghat.GbaW-Ohand.raJrona • 

9. Extension of Lobardaga to meet Banradih.Bimaitrapur 

1. Purulia to Lobardaga 

1. DindilfU1-Gudallur • 

(0) OontWMn 

BOUTB IwDU.!I' &!LWAY 

Ca) NetD Unu 

I. KonengodeoCoohin Port 
S. Tanjore·Pattukottai 

4. Arantang:.Karaildmdi .. 
H. & B. H. RAILWAY 

Ca, NfIfIIU .... 
1. AlnavaNlaliyal.YelJapur.Kal'war . 

2. ElJOle·Baveri Valley 

G. I. P. RAtLWAY 

Ca.) DWtntJNl«l Urau 10 6. rMoretl 
1. Oawnpore·Khairada 

Cb) N.w Un. 
1. Diva.Daagaon 

I. Kanmad·Nardhana 
3. BeJapur Road-Bheogaon 

4. Baramati.Pancibarpar 
I. KurJa·PaJaadhal'i 

6. Amraotj·Narkher 

B., B. & O. L &!LWAY 

Ca) DtmtGfIIW Una 10 6e reeIorerl 

1. BuJear·Dharampur • 
2. Khandwa.Hm,oli . 

1. KMhipur-Kalaprh. 

Cb) NfIfI1line1 

OuDB Tum1JtJ! &!LWAY 

Ca) NfIfI1li .... 

II. Chakia-Ahralia-Bidhwalia • 

•• 8itamarhi.BonbW 
• • 

.~ KUtlipuJ·Kadbepura 

J'0DlU'VJ& &!LW4Y 

(a) N.wUnu 

1. PithOfO·K&hi·Tando KitbaJrh .... 8aDghar..Tbo1 

~ . 
Hileage. 
Kil. 

110 

247 

100 

U 
Cinoluding 70 
milea of oon-
V8Nion). 

Ita 
88 

110 
!3 

UI 

70 

70 

81 

93 

'1' 
41 
70 

36 
79 

27 

17 

189 

30 

In 

10 
11 

II 

B2 
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NOBTB WMTIIBN RAILWAY 

(a) .Di.tmcInIled Unu eo be refloretl 

1. Nagrota Jogind&'D&g&T • 
(b) New linu 

1. Havelian-Garhi HabibuDah 

2. CharHdda·Mardan . 

8. PeBU·Dera, Iamail Khan • 
,. Tando Mohd Khan·Moghalbin (J.ti Taluka) 

3. Badin-Gujrat (Bombay·Sind) 

8. Karaohi-Kalat .Quetta 
7. Peehawar-Koha. 

8. Kabat to Bunu 
9. Bupar.Talaura 

10. KhuBhab-Nurpur Darya Khan . 

11. KMbmore-Dera. Gbui Khan 
12. JhImg.KaIout 

11. ' ~  

(0) t~  

1. Marl IndueoBaunu & Manzai LaId lfal!wat from N.G. to B.G. 
2. Jaoobabad·Kaahmore &om N.G. to B.,G. 

3. ItohatoTbaI 

[8TH FBB. 1946 

48 

17 
4.0 

72 

288 

410 

40 

80 

31 
70 

90 

100 

'0 

lIS8 

77 
64 

Kr. K&nu Subedar: Is it a ,fact that Government are giving preference to 
surveys and outlays on strategic railways over the projects which are required 
for the convenience of the civil population, like the one referred to in this ques-
tion? 
fte Houourable Sir :ldward Benthall: There are both strategic and purely 

commercial lines under survey, but no special priority has yet been settled. 
Sri K. .AI1a.nthaaa,anam AJYangar: May I 'know if in the matter of taking 

up construction of these railways preference will be given to those dismantled 
during the war, wherever necessary? " 
The Honourable Sir :ldward Benthall: In some cases, Sir. 

Ill. SaI&Dka Sekha.T Sanyal: Is there any proposal to connect the East 
Indian Railway colliery area with the Bengal and Assam Railway? 

The Hoaour&ble Sir :ldwll'd BeDthall: I shall require notice of that question. 
It has been examined but I am not sure whether it. is one of those under survey 
at the present moment. 

Seth Govlnd D!I.S: Is the Honourable Mem' 'I' ~  that the two mt)st 
important cities in the Central ProvincE'S, Nagp\l1' ::nl'l ,Tnhbulpur, are not ~
nected with any broad gauge raliway? Will he II~  this question also? 

Th, Honourable Sir Edward BeDthall: All these q'lestions are discussed with 
the provincial Governments and their views about ihp d('velopment of trans-
port in their provinces are one of the predominating factors. 

SUl'ERIOR STAFF IN TRAFFIO DEPARTMENT, OuDH AND 'T'IRHUT RAILWAY 

114.. -Mr. B.  B. Varma: (8) Will the Honourahle the Railwav' Member be 
pleased to state the number' of the Rllperidr Fltiropcan, ,Tndian and Anglo-Indian 
staB according to their seniority in the Traffic Department oftha Oudh and 
Tirhut Railway? ' 

(b) Is it a fact that cases of senior Indian Offirers have been ignored in 
giving promotion in the Traffic Department? , 
(c) Is it also a fact that the Station Masters apd O\.lurc1s of the said Railway 

V ~ bAen ignored in giving promotion in the Trame Department?' 
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The Houo1U&ble Sir :ldward Benthall: (a) I lay on the table of the lIouse a 

statement giving the required information. 

(b) and (c). The reply is in the negative. 

~ 

Acbninlltrative • 

Senior 8oa1e 

Junior Scale 

No. 

2 

6 

1 

Eropeans 

POIition on the 
aeniOI ity lilt 

IlfI & 2nd '. 

2nd, 4th, 6th, 7th. 
9th and lOth. 

8rd 

ADclo·lndians 

POIition on 
No. the 

seniority. 
lilt 

2 2nd & 7th 

Indi.1l8 

Position of 
No. the 

aeniority li.t 

4 lit. 3rd. 6th & 
8th 

8 lit, ,th to 6th, 
8th to 11th. 

LoWER SALABIEB ON OUDH AND TIBBUT &u.WAY 

Total 

2 

10 

11 

115. ·J[r. B. B. Varma: Will the '. Honourable the Railway Member be 
pleased to state if it is a fact that tbe pay of both the sllper;or nnd subordinate 
employees of the Oudh and Tirhut Rnilwa.v is low in comparison with other 
Railways and remain 80 even now when this Railway has been purchased by 
Government. Do Government propose to consid('Y' revision of their pav? 
The Honourable Sir Edward Benthall: The scales of pay of some categories 

of staff on the old B. & N. W. and R: & K. Railways were lower on the whole 
as compared with the corresponding scales on other Government Railways. As 
already stated in reply to QuestionR Nos. 29 and 1428, asked on the 8th February 
and 28th March, 1945. reRpeetively, the scales of pay of certain non.gazetted 
staff have been revised with effect from 1st April, 1945. 

As regards gazetted Rtaff the revised Bcale for the Junior Scale officers on 
the old B. & N. W. and R. & K. Railways being less favourable than the State-
managed Railways' scale, the officers concerned have been given the latter scala 
from 1st April, 1945. In addition, the practice of the old B. & N. W. and 
R. & K. Companies of granting subordinates on the old scales of pay, promoted 
to gazetted rank, pay on the revised scales of pay, has been abolished, and the 
usual rule on Government Railways under which subordinates on old scales 
of pa,Y are eligible, on promotion to gazetted rank, for the old scales of pay of 
that rank, has been substituted. 

As regards t,he latter portion of the question, Government do not consider 
there is justification for further immediate revision of the scales, but the matter 
will be examined as part of the general quest!on of postwar scales of pay. 

Prof. N. G. R&Ilga: Are we t,o understand that any discrimination that has 
existed between the scales of pay and allowances given to the employees of 
this railway and to the employees on the other State railways has heen done 
away with? 

The Honourable Sir J:dward Benthall: There is no discrimination. The old 
companies had their own scales of pay and these differ from the 8cales of pay on 
many other railways. just RS the Rcnles of pay on different Government railways 
also differ. Certain adjustments have been made and of course further adjust-
ments will be considered when the ~  question of post-war scales of pay 
comes under conRideration. as it iR at the present moment. But even then the 
probability is that they will not be uniform, 

Prof. N. G. :aalUta: Why should there he different scales of pay even on 
the Government railways for similar work done by their employees?' . 

The Honourable Sir Edward Benthall: That is for historical reasons and 
also for the reason that costs of living vary in different parts of the country. 
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LowER &1.AB.IBB ON OuDH.tlQ) Tm.JroT &w.WAY 
116. -Mr. B. B. VIlID&: (a) Has the attention of the Honourable the Raij· 

way Member been drawn to the resolution regardmg racial discrimination an.d 
increase in the scales 01 pay passed by the Employees' Association Conference 
of the Oudh and Tirhut Railway held at Gorakhpur in JUDe 1945? 

(b) Is any action proposed to he taken on it? I! not, why not? 

fte HODOW'able Sir Edward Benthall: (a) and (b). Govemment have seea 
the resolutions in question and are satisfied that no racial discrimination as 
alleged exists. As regards the question of increase in the scoles of pay of staff 
on the O. & T. Railway, the Honoul'able Member is referred to the reply I have 
given to the preceding question. 

Shrl Satya lI&r&yan Sinha.: Is the Honourable Member quite sure that there 
is no racial discrimination in the matter of pay on the O. & T. Railway? Are 
the scalep of pay of European or Anglo-Indian guards the same as those for 
Indian guards? , 
The HOILOurab1e Sir Edward B&Ilth&11: I was under that impression but I 

will make inquiries. 

1Ir. Mubammad lIauman: Is it not a fact that Anglo-Indian and Indian 
guards are on different scales and ~  the officers' grades also European and Indian 
officers are on different grades, in this O. & T. Railway? 
The HOIlourable Sir Edward Bentb.aJ1: I shall require notice of that question. 

1Ir. Mubamma4 Bauman: Will the Honourable Uember at least make an 
inquiry on this point? . 

Mr. Prealdent.: Order, order; next question. 

BAD LIGUTING AN LATRINES ON OUDH AND TIRHUT RAILWAY Ta."JNS 

117. ·Kr. B. B.-Varma: Is the Honourable the Railway Member aworo that 
there is 110 arrangement for lights nnd latrines in the Third class carrillo -'es of 
the Oudh and Tirhut Rnilway trains running from Narkatiaganj to Bhikhna-
thon, Bagaha, 8amastipur and Muzaftarpur (33 Up, 84 Dn., 103 Up and 104 
Dn.) Nal'katiaganj to MuzatJarpur? 

The Honourable Sir Edward Benthall: Government is aware of the difficulties 
which the O. & T. Uailway has experienced in providing lighting arrangements on 
the trains referred to, but the position should now improve. 

With regard to latrines in the Third Class carriages on those trains, a lal'gr. 
percentage of third class carriages on raltes running on 88 Up and 84 Down 
Narkatiaganj-Samastipur passenger trains and lOS Up and -1M Down Narkatja-
ganj-Muzaftarpur passenger trains are fitted with latr;nes; on rakes which are 
not so fitted, additional third class carriages are attached to provide latrine 
accommodation. . . 

I .. atrine accommodation is not provided in third clas8 carriages running on 
traills on the sedioDs Narkatiaganj-Bagaha and t ~  Thori. 
as t.hey are short distance branches of 26 and 22 miles respectively. 

Shri Sri Prakaa&: Is the Honourable Member aware onb of the difticultiAB 
of the railway administrations in providing these lights and ~t  or is he also 
aware of the inconveniences and difficulties of the passengers themselves for 
want of these things? 

The Honourable Sir Edward Benthall: Yes, Sir, of course I am awarc of 
them. But the difficulties of the railways are that they have been unahle to get 
the number of lamps that they had ordered; and in the case of the O. cJ; T. Rail-
way against an order of 84,200 lamps last year they got only 21,200.-110 short. 
age of 18.000. 

Sbrl Kohan La1 SabelL&: Are there any other railways which have not been 
able to get the required number of lamps? 
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The Honourable Sir Bdward Benthall: Yes, .Sir,. several other railways hav' 

been in difficulties about this. 

Shri Kohan La! SaJaMma: Is there uny provision in the ~' Act ~  

which railwaYd may be stopped from running trains without lights and latrinei'? 

The Honourable Sir J:dward Ben\ball: No, Sir, not 3S regards lights. 

Sbrl Sri Pr&kasa: Is the Honourable Member aware that even if there ltre 
difficulties about bulbs, there can be no difficulty about latrines, because it only 
means making a hole in the compartment? . 

(No reply was given.) 

Seth Govlnd D88: Is the Honourable Member aware that on certain lines, 
particularly on trains running between Jubbulpur and GODdin, tIle metre gaugf' 
bas no lamps even in. ladies compartments? .• 

The HODourable Sir Bdward Benthall: The question does not seem to arise, 
Sir. 

Shri satya Barayan Sinha: Is the Honoul'able Member aware that witll 
regard to all third class compartments in all the trains on the 0, & T. Railway 
no lighting arrangement has been made so far? • 

The Honourable Sir Bdward Bentb&ll: The Honourable Member is aWlll't' 
the.t Government have only fairly.recently taken over these railways, and it 
takes some t ~ t  in the conditions which have prevailed during 
war time---,to improve the standard of travel up to that v.'hich we should IikP to 
see. 

Sbrl Sri Prakasa: Is the Honourable Member aware that wherever latrine 
arrangements are mnde on the O. & T. Railway the room is Sf) small tbut the 
Honourable ;Member could not get into it? 

(No reply was given.) 

CONGBlSTION Oll' TRAFFIC AT J.EVEL CROSSING E.~  A AT . A~J H,AILWAY 

STATION 

118. *Jfr. B. B. VarmA: (a) Is the Honourable the Railway ?\lcmber aware' 
that there is a haav,Y rush of carh; cnrrying cane for the New Swadeshi SU!jar 
Mill& and which has to pa!;s the railway crossing near the ~ t  Rail-
wny Station and that the traffic of the passengers and cane (:arts is held l1p 
for a long time, due to shunting Bnd the arrival and departure of the trains; to 
their great incollveQience? . 
(b) Does the Honourable Member propose to take t ~ foJ' the ~  

of a underground passage and thus remove a crying wnnt of t,he public, in 
general and the carters, in particular? 
The Honourable Sir Edward Benthall: (1\) From the statement of Ilrrival and 

departure of passenger and mixed trams at and from Narkatiaganj, there appears 
to be no undue delay to road tra.ffic at the level crossing. Occasional shuntin,g 
has to b. performed over the level crossing during which the gates are closed 
to road traffic for short periods, particularly during the cane crushing season. 

(b) It would not be feasible to provide a road underbridge at t,his site liS the 
bank is about 3 ft. in height only and is sometimes over-topped during Hoods. 

NOTICES OF TERMINATION OF PERMITS ON U. P. ::\IOTOR ~ '~ AT I  

119. *Pandtt Srlltrtsbna DuU Paliwal: (a) Will thE' Honourable Member for 
War Transport please state whether it is a fact that the United ProvinCles 
Government have served notices under the Governor General'" Ordinance 
XXXIII, on all the motor bus operators in the Province stating thnt their per-
mit for plying the buses will be terminated by 30th April, 1946? 

(b) Is t ~ Honourable Member aware thnt the motor bus operators of the 
United Provinces went on strike in the month of December, 1945, as a protest 
against the nail Road Co·ordination Sebeme of the Provincial Government? 
(c) Is it a fact that the United Provinces Government are tl'.\·ing to enforce 

the aforesaid scheme from the 15th of February 1946? 
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'!'be Honourable Sir J:dw&rcl Benthall: (a) On the assumption that the 

Honourable Member refers to action taken under Ordinance XXXI of 1945 and 
nqb Ordinance XXXIII, the answer is in the affirmative . 
. (b) The answer is in the affirmutive. 
(c) It i':l understOod that the Provinciui Government hope to have the Joint 

Road-Rail Companies in operation by the date mentioned. This will be subject, 
so. far as the Central Government is cOllcerned, to the undertaking which I have 
~ ~  ill this House regarding new financial eommitnwntR being entered into hy 
R:1I1wnys. 
Shri Kohan Lal Saueu: Is it a fact, that the Honourable Member hUR 

given an assurance in this House that no action will be taken against these bus-
operatfll'S ~ the Defence of Indin Apt. or lIndC'r nny Ordinance promulguted 
unch·r the De-feuce of India Act? 

The Honour&ble Sir Edward Benthall: I do not remember having given any 
ll!lfi\Jl'nllce with l'eferencl' to this Ordinllnce. 
Shrl Kohan Lal Baklena: Is it 1101 11 filet that t.his Ordinance WBS enacted 

I.tt the suggestion of the Provincial Government? 
'l'b.e Honourable Sir Edward Benthall: Tt WM done in consultation with them. 

. S~  Sri Prakasa: Is it not a fact that the whole matter is under the cou-
aiderdtion b£ a Comlllittee that was appointed by the House the other day; a11d, 
if FlO, will tl:le Honourable :Member ask the Provincial Government to withhold 
ltny action till that Committee has repOI·ted? 
. The Honourable Sir Edward BenthaU: This House has no jurisdiction ner 
the Pl'oyincial Governments. 
Prof. :N, G. Baula: In view of tht' fl\ct that the Honourable Member has 

ju;,t now snid that it WII!l in consultation  with the Provincial Government that 
he ~  issued this Ordinance, will it he impossible for the Honourable Memhf<r 
to suggest to the Provincial Government that they should stay action until the 
OeMI'll I Government is able to come to a definite decision in consultation with 
this House? 
. The HOnourable Sir :ldward Benthall: I have already said that so far as 
we ~  conce.med, we lire not making any new financial commitment. 

Prof, •• G. Banga: I am suggest,ing thnt the Honourable Member should 
make a suggestion to the Provincial Govt'rnment that they sbould stay their 
action. ' 

The Honourable Sir :ldWVd Benth&lI: I will consider that. 

iii .. J[, Ala! All: Although thiR House has no constitutional control over 
the Provinces, is it. not n fact that in so fnr as the contribution ~ financial quota 
is concerned, they C811 easily 8a,\' that they will not contribute thll Central 
GO'verllment's quota, nnd thus bring ' t'~  to bear on them? 

The HODOuable Sir Edward Bent.haU: I have said that I will make no new 
financial commitments while this question is before the House. 

Shri Sri Prak&8&: In view of the fnct tl:Jat the Ordinance WitS issned hv the 
Central G@vernment, will the Hononrnhle Member  withdraw its operation itl t,he 
provinces that do not fall in line with the views of the Central Government? 

The HODourable Sir Edward Benthall: This question will be disc\1ssed in 
·the committee in theeourse of its ne:ct meeting. 
Sbii Sri Prakala: In view of the fnct thnt the t ~ t  of February-is 

not far off. ",ill the Honourahle Member take action immediately? 

'1'ha Honourable Sir Bdward Benth&U: I have already said that I will con-
sider it. . 
Sit. :N. V. Gadgil: Is it not Il filet that this Rail-Road Co-ordination scheme 

iF; a pl'n.ce-time Rcheme? If so, why is it that the Government has proilluigated 
nn OrclllJonce which should onlv be resorted to in connection with the 
prosrc,lItioll af tIle WAI'? ,. 
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Th, Honourable Sir Bdwlld BenthaU: This question again will be discussed 

()n the tt ~ which hail been appointed for the pUipQBe, but I would point 
out that the Ordmance XXXIII of 1945 reduced the powers under a previous 
·Ordinance and did not increase them. 

RETR&NCRMENT IN ORDNANCE FACTORIES 

USC». ·Sardar llangal lIiDgh: Will the Honourable Member for Industries 
and Supplies please state: 
(a) what instructions have been given to the Indian Ord.Dance Factories 

for ~  selection of temporary staff for reduction; 
(b) whether the staff reduction policy, as explained by him, is being observ-

ed in practice also by the factorie.;; 

(c.:) whether he has read the news item published in the Da.wn, dated the 
11th :January, 1946, under the heading 'Retrenchment in Ordnance Factory, 
Murndnagar' ; 

(d) whether he bas ordered an enquiry; if not, why not; 
(e) if he is aware that in a case the National Service Tribunal, Cawnpore, 

intervened and got an Assistant }'oreman who was unjustly retrenched, re-
instated; 
(f) whether he is aware of the fact that men with over four to six years' 

service having quite  satisfactory reoord have been discharged from the Murad-
nagar Factory; if so, their number, qualifications, 'and length of service; 

(g) the circumstances under which the Government of India orders were 
ignored in each of the case; and. 
(h) whether Government propose to order re-instatement of such of the 

Foremen, Assistant Foremen and Chargemen who have been retrenched, in 
spitp of the faot that they possess high academic qualifications. 

'!'he Honourable JIr. A..  A.. Waugh: (a) Instructions governing the release of 
staff in Ordnance Factories are contained in the late Supply Department Office 
Memorandum No. E-28(608), dated 18th September 1945. A copy of the 
instructions is placed on the table. 

(b) Yes, Sir. All release proposllis are submitted for scrutiny to the Addi-
tional Director General in charge of the Ordnance Factories. 
(c) Yes, Sir. 
(d) No, Sir. The Additional Director General had already examined .the 

case. 
. (e) The Assistant Foreman concerned was ~  in accordance with the 
Departmental instructions and with the prior permission of the ~ t  Service 
Labour Tribunal, Oawnpore. As the result of an appeal, however, the Tribunal, 
under instructions from Labour Department, ordered his reinstatement pending 
a decision on the appeal. . 
(£) Only one member of the staff with over four years' servke has heen re-

trenched from the Ordnance Factory, Muradnagar, against his will. 
(g) and (h). Do not arise. 

No. E·28 (603) 

GOnRNMENT OF INDIA 

DEPARTMENT OF SUPPJ .. Y 

~ AT  SEcmBTAlUAT\ 

New Delhi, the 13th S t ~  1945 

OFFICE MEMORANDUM 

SUBJJ:Cf :-Relea,e 0/ 'l'emporary (War) Stall 0/ Ordnance t T ~ 

Oovemm81lt ba. approved the following prinr.iplell for the ~  of dviliRn personnel 
of Ordnance, Clothing (including ParRC'hute) and Harne88 &: Saddlery Factories consf'qllent 

~  termination of the War. . 

t Anlwer to thi. queBtion laid on the table. the queRtioner being absent. 
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2. Eligibility for releaR ,baU '-in accordance wit.h the following order of prIOrIty :-

1. (a) Permanent .taff who has reacbid the age of retirement.. • 
(b) Temporary civilian Nff or loldiers, whOle urvicu are requll'\11d by t.belr former 

employen for work of national importance. . . 
(0) TemporarV' civilian .taff or IOldiers wbo .. aemeal ~ req.ulred by prOl}Ytlctive-

employen, ot.her than their former employera, for work of national Importance. 

2. Temporary civnian .t.a.ff or BOldiera, demanding releaae for urgent privata reMOna. 

3. Temporary civilian ltaff or 8Oldiera. ~ releaae i. demanded by former or other 
proapective employen for work not for natIOnal Importance. 

3. There should be little difticulty in ~ with t ~ ~ of. ~ category l(a) 
above. It ie to categori88 l(b), (e), (2) and (3) t.hat. the It t ~~ In 'thll OtBce ~  
randum are meant. to apply. StaR in thllle eategorlea may be dIVIded mto the followmg 
groupl. 

I. Men of non-A.iatic domicile recruited in the United Kingdom and aening under 
agreement. executed in England, or recruited in India, or "cal19d up" under Act. XVIII of 
1M). 

II. Men of Aaiatic domicile recruited in t.he United Kingdom and aening ~  agree-
1D\JDt. executed in England, or recruited in India, or taken into the national 88mce under 
Ordinance II of 1940. 

Ill. Soldiers. 

4. As soon as po_ible after the receipt of orders for reductionl in output: offtcera·m-
eharge of factoriea Ibonld lubmit. a. statement. of pOIts to be surrendered or Irald m abeyance, 
the na.mes of lobe individuals who ca.n be released in conseqwnce with t.he auggested date 
of releaae in each CIII. 

&. Tbe individual to be released or discbarged aa tbe reault of the surrender of a poet 
may not in some cal .. be tbe ~ t of that post. but lOme other member of the stal 
who, after any re-arrangement of dutiea found necuBlry in the intereata of eflieieney and 
ot ~ to be individual ('oneemed, can be relealed (i) with the minimum of inconvenience 
to the factory. or (ii) to meet an urgent demand for hie lervicu, or 'iii) beca\1l8 be cla.ima 
releue is legally entitled t!rereto. 

If the bolder of an officiating or temporary appoiutment whOle ~ on. reduction of 
eatabliebment is under consideration, ie willincr to accept an appointm;mt in tbe lower grade, 
the t~  of retaimng his services in the lower grade (which may involve t.he dilcbarge 
or revereion of an individual in that grade with an inNrior claint to retent.ioJl) Ihould be 
considered. 

In proposing the re-arrangement of dutie. referred to above Officera-in-charge will bear in 
mind not ~' t.he principles hore laid down but allO thl) neCBIBity of allowing for reveraion 
of .taff to posts or grades on which th\!y hold a lien, or to which they ·have other rllsona.ble 
claims and tbe general suitability of un individual for the POll. in which it ia propoled to 
1'IlItain bint. 

6. In forwarding recommendationa for releale or discharge, OfIicerl-in-charge will indica.te 
the ~ for luch recommendations on a form to be lupplied to factoriel for thil purpose. 

7. 'l'he inwntion is, al far 'IJI pouible. to a.ccept the re<'ommendations of the Officer-in-
charge but, in the ca.ses in which the releale of an individual trom anot.her facto" instead 
of the peraon suggelwd by the Officer-in-cbarlle will, in tbt' opinion of the Directorate General 
Supply ortbe Additional Director General (Ordinance Factories), a8 the caae may be, be in 
the interest of the Staw, orders will be iB8ued accordingly and the necell8ary inter-factory 
transfera arranged. 

8. In addit.ion to recommendat.ions from Officera-in-charge of Factori. for t.he releaae of 
staa, demanda for the 1'IlIlease of men emplo· .. d in the Factories or at hesdquartera may be 
received from other BOUrcel. . 

On receipt, through tbe proper channel, of a. recommendation or demand for the rele ... 
of a member of the ataff of a factory or of headquarters. the p08.ibility of complying with 
the dllD1and will be investigated by the Directorate General Supply or the Additional Director 
General (Ordnance Factorie.), aa the case may be. If the required information is not; 
available, a reference will be made 1.0 trna fa<'tory in which t.he individual concerned it 
employed and a report on the implication" of the proposed releaae including, if it appearl to 
be in ~  ~ t  of t~  State, ~  for inter-factory trander or other re-arrangement. 
of dutlea, WIll be submitted to the DIrectorate General Supplv or Additionsl Director General 
(Ordnance Factorieal al the case ~ he, for a decision whl)ther or not the name of the 
incli-ridual coneamed Ihall be placed on the "redundant 01' replaceable" li.t on 
receipt. of ordera from the Directorate General Supplv or the Additional Dire<'tor Gc-neral 
(Ordinance Factoriea) aa the caIB may be. to place a aaJ119 on t ~ list the Headqaartera-lJf 
.the Factoriel will t.ake action aa indicatd in the table appended hereto for ralea.. . 
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9. The Direct.or General Supply or the AdditioDal Director General (Ordnance Factoriea), 
al the C&II8 may be, wiD releaee anyone called up  under the National Service (Europaan 
Brit.iah Subjectl) Act of 1940 without waiting for the concurrence of the Dehnce Department. 
who should. however, be adviled of all 8uch rele&l8l. The exilting proceduTe for the i18. 
of ezit permit. ill meb ca-. Yill continue. 

10. Thil' Department 081ce Mamorudum No. E·28 (603), dr.ted the 15th August 1945 iI. 
hereby CElcelJed. 

To 

P. R. NAYAK, 
Deputy 88t1'etary to tA, G01I(rftmellt ollndill_ 

1. DiNctor General, K11Ditio:ll Production, Cr.lcutta. 

2. Director General, Supply, New Delhi. 
Copy for information to: 

1. Finance Department. (SupplY") New Dalbi. 
2. Defence Department, New Delhi. 

3. Wr.r Department, New Delhi .. 

4. Labour napartment, New Delhi. 

5. Kaster General of the Ordnance in India, New Delhi. 
6. AdJutant General in India, New Delhi. 
7. E·II! Branch. 

P. R. NAYAK, 
D8'pII.ty BecrltaTJ to tAl G01Ilrftment 01 Ifldia_ 

----
RBTBDODD SlIms IN MBTAL ..urn STBm. OBDNANClII FAO'l'ORIB8 

tWo *8ardar IIaDpl 81D1h: Will the ;Honourable ;Member for Industrie& 
and Supplies be pleased to state: . 

(a) the total number of each of the Foremen, Assistant Foremen and 
Chargemen in the Laboratory Seotion of the Ordnance Faotories Metal and 
Steel, stationed at Arobemath, Katni, Cawnpore and Muradnagar respectively. 
as' it stood on the 15th December. 1945, and how many of them were Hindus, 
Muhammadans and Sikhs, and the number of Europeans and Anglo-Indians; 

(b) the number and qualifications with total length of service of each of the 
Sikhr. who have been brought under reduction in the said grades of the SectioD 
of eaoh of the Factories; 

(c) whether in retrenching these men, the instructions of the Industries and 
Supplies Department were strictly followed; if not, why not i 
(d) whether he is aware that, in spite of the fact that Sikhs are very much 

under represented, they are being selected for retrenchment; and 
(e) whether he proposes to issue necessary instructions for safeguarding their 

interests a so; if not, why not? 

'!he Honourable Mr. A. A. Waulh: (8) The total number of 'Foremen, Assist-
ant Foremen aod ChargeIQeo in the Laboratory Sections of the Factories iD 
question on 15th Lecember 1945, community·wise, are shown below: 

IIetaI .nd Steel Factory l!'oreEQaD 

Ordtmc!e Paotory, Ambernath 

Ordnaraoe ~  Katni 

Ordnauae Paotory, o..WDpON 

Aaliatan6l!'oreman 1 Hindu 

Chargemen 8 Hindu 

POreD' an 1 European. 

Aalistant POreJDan 1 Hindu 

Aaailtant l!'oreu&an 1 European 

" l!'oreman 1 Hindu 
ObargeIl'an 1 Hindu 

J'oreJI'an 1 Hindu 

Alai8tant l!'oremaD 1 Sikh 

t Anlwer to this queltion lr.id on tlR table, the queationer being absent. 
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(b) One. Sikh o!lly h:&s been ~  He is ~  ¥ .. Sc. in Organic ~t  

of the PunJab Umverslty and had $1X years' semce m the Ordnance Factories. 

(c) In discharging him the instructions prescribed by the late Supply Depart. 
ment, a (!Opy of which has been placed on the table, were strictly followed. 

(d) No, Sir. Two Sikhs only of the grades mentioned in the five factories 
have been released. 

(e) Does not arise. 

CONSULAB AND CoJOrlEBOIAL AGENCIES 

112. ·SrI II. ADanUlalaYIDIID An'u,u: Will the Secretary for External 
Affairs please state: 

(a) the foreign countries which ~ consular or commercial agencies in 
India of any kind; 

(b) whether in those countries India is represented officially by any consular 
-or trade or commercial representatives; and ' 
(0) whether Government is considering the question of establishing sucb 

agencies in all countries which are represeBted in India, and in other countries 
also where it may be possible to do &01' • 

1Ir. B. Weightman: The question will be answered by the Honourable 
.~  for Commerce. 

EXPANSION OF CIVIL AVIATION 

lSI ·Mr. SII&Dk& Sekh&r Suyal: Will the Secretary for Posts and Air be 
pleased to state; 

(a) the number and routes of Civil Air services in existence at the present 
day, and the period of their existence; 
(b) the number of flying clubs. and the nature of the service these clubs 

.·ender; 
(c) the nature of management (whether European or Indian) ot each of the 

ben'ices and clubs referred to in (a) and (b) above; 
(d) whether Government have in contemplation expansion of air service 

·(Civil) in the immediate future; if so, the nature of the proposed expansion, 
:giving details of routes, composition of services and the approximate time for 
,giving effect to such expansion; 

(e) whether Government have taken steps for the creation of an Air Trans-
port Licensing Board; if so, the nature and composition of the Bonrd, the 
nature of rights with which they are proposed to be clothed and the nature of 
~ t  with which they are proposed to be entrusted; and 

(f) the Government policy with regard to postwar planning lor Civil Avia-
tion in the country? 

Sir Gunmath Bewoor: (9.), (b) and (c). I lay on the table a statement giving 
-the information asked for. 

(d) Yes: The attention of the Honourable Member is invited to the plans 
for the post-war development of Oivil Aviation, copies of which have been placed 
in the Library of the Legislature. . 

(e) The composition and functions of the Air Transport Licensing Board are 
·defined in the rules for the licensing of Air ·transport services, which have been 
published in the Ga.1S6tte of India, of the 26th January, ]946. under the Posts 
:and Air Department Notification No. ll-M(A)/1-46, dated the 28rd January 
1946. The Government of India are ~ action to constitut.e the Licensing 
Board shortly. .. 

~ I would refer the Honourable Member to my reply to part (d) of t.his 
question. . 
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\a) The ~  aDd· routel of civU "air'service! at present in eziltence, and the period ot 
t heir existing : 

I. 1ntitan Ai,. Se,.tJice. : 
(A) rata Air Linu-

Routes operated 

1. Karachi Ahmedabad-Bombay-Hyderabad-
. Kadl'8l·CoIOlQbo. 

2. BombaY-Ahmedabad-Delhi 

(H) India" Natiollal Airway6-

RouteS operated 

1. Delhi-Oawnpore-Allababad-OaJoutta 

2. Delhi.Jodhpur-Karaohi . 

3. Delhi-Lahore-ChakJala.-P8Ihawar 

Ii. l'Of'eigfl Ai,. ~  : 

(A) C/tiM National Aviation OorpOf'ation-

'. 

Pl'8Mnt 
Frequenoy 

Daily 

Daily· 

PI4ieent 
Prequuoy 

Dail,. 

Dail,. 

3 Weekly 

1. Oaloutta-Bhamo-Kunminc-OhanpiDg • (110 repIar 
lOhedu1e) 

18-4-U 

Wh8D IIt&rtecI 

27-8-40 

21-1-43 

18·8-'3 

NOTII.-This company started operationa in India in l)ecember 1941 with a twice weekly 
aervico! bE:tween Calcutta and Luhlo. DuriDg mOlt part 01 the war with Japan, the lervieu 
wel'C operated on the route Calcutta-Dinjan-Kunming-Chungking. The operationa ar. 
conducted under a apecial agreement for the war. 

(B) Briti,,,, ~  AirwaYIl Oorporation-,-

"SU7ldcrlatld" Flying Boat •. 
1. Poole fEngland)-Karachi-CalcuUa. (3 \W8kly)_ 

2. Poole (England)-Karachi-Calcutta-Rangoon-Singapore. (3 weekly). 

"0" Olu. Firing . Boat,. 
3_ Durban-Cairo-Karachi-Raj Samand-Gwalior-Allahabad-CalcuUa. (2 weekly). 

4. Cairo-Karachi-Raj Samand-Gwaliol·-Allahabad-Calcutta. (2 weekly) . 

.. York" Landplanu_ 
o. 'Bum. (England)-Cairo-Baara-Karachi-Delhi-Calcutta. (2 wMkly)_ 
"LodAs" LorJeatar" l(lflrJplanu. 

6_ Cairo-Aden-J.iwani-Karachi. (1 weekly) . 

.. Lancaltrian" lantiplrmllll. 
7. Hum (England)-Lydda-Karachi-Oolombo-Learmonth-Sydney. (3 weekly). 

NOTL-The England-India route was opened in 1929, the ftrvices were· extended" to-
Calcutta in July 1933, to Rangoon in October of the lame year, and to Bingapore 0" 18th-
December 1933. A year later the nrvicel were extended to Australia. Since the beginning 
of the war, the routes and frequencies of lel'Vices have been subject to frequent change. 

(b) Number 01 Flying Club/l 

Active Olub •. -Fhe: Karachi AE'ro Club, Bihar, BombGY, Madras and Northern Indill 
Flying Clubs, 
Club. who'll activitie. were .u.pended owing to the war and are propollcd to' be ~ J 

.oon.-Three: United Provinces, Delhi and Bengal Flying Clubs. (There are also two Clubs 
in Indian States, nalm!ly Jodhpur and Hyderabad). 

Nature 01 the 'IlTvice rendered.-The active flying clubs a", employed in flying for the 
Indian Air Training Corps, to give air experience to member •. 

Th normal purpoae of flying clubs is to· ~ facilities for the public to leam and e _ 
practise the art of ftytng. 
(c). the nature .of management. (whether European or Indian) of each of the Ilrvicea and 

clubs referred to m (a) and (b). . 

A. t tG ~ tt ot Ai, Oompaaic,. " 

1. flaM Ai,. Lin"; Tata Air Linel is a t ~~  Tata SoD, lJmi"d-.n India. 
Company, 
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2. Indian Nati01llll AirtDOY. Ltd.-The company is an Indian Company wiUl a Board 

.of Director. appointed by the Bhareholdera. The managing agent. are Govan Brothera 
I.iJhited-an Indian Company. 
3. Cllina NatiOMl ..tlliation Corporation.-The Corporatioo it a Chin_ concem. 
4. Briti.A. OIIeTletJI Airwav. Corporation.-The Corporation it a public uWlit.) Corporawoo 

collltit.uted by an Act. of Parliament. and managed by a Board appointed by Hia Majeat.y'. 
Government. in the United Kingdom. 
B. Mcmagement oj l'llling Club •• 

The Flying Clubi (raxcept. the Northern India ~'  Club) are regiatered aa limited 
liability companies. Membership is open to Indian. and Europeans. The management of 
the club. i. vested in Managing Commit..... elect.ed b) t.1m membel'll; the Government of 
India appoint t.wo members OIl the Commit.tee of each flying club in British India. 

111'. 811&Dka Sekhar 8&111&1: Will the Honourable Member be pleased to 
state whether Government will place before this House the proposed composition 
of the Licensing Board? 

Sir 'G-urUD&th Bewoor: Sir, according to the pro.isions of the Indian Aircraft 
.,Act, these Rules will be placed on the table of the House vel) shortly. 

111'. Ahmed Bbr&b.im B&I'OOI1 .T&ler: Is there any possibility of amending the 
Rules so that the Central Legislature might be associated with this Licensing 
Board· by having at least one of its Members on it? 

Sir (J1II'I1D&th B .. oor: I think the Rules pt:Ovide for this; it is open to the 
House to make suggestions which will be considered. 

111'. 818&1lka Sekhar S&II1&1: Will the Honourable Member be pleased to 
state whether any applications are pending with the Government asking for 
~  of different lines all over the country? 

Sir (J11l'1ID&th Bewoor: I would require notice of that question, but in any 
<lsse it will be for the Licensing Board to decide whether a licence would be 
given or 110t. 

JIr. 8U&Dka 8ekhRr Sany&1: Will the Honourable ¥ember be pleased to 
state whether the .Government received an appl:cation from Airways L:mited 
in which they asked for pennission to open a route from Calcutta to Dacca aud 
Sylhet? 
Sir (Jurmaath Bewoor: I shall require notice of that question. 

1Ir. Ahmed Ebrahim Baroon .T&ler: With regard to part (d), is it not a 
fact that there is an application pending from a Muslim Compauy, aud as there 
are no Muslim Compauies will it be considered favourably aud a lioence given 
to them? 
Sir (JD1'IID&th Bewoor: As I have already stated, this will be for the Licensing 

Board to decide. At present there is no provision for giving any liconce to any 
Air Transport Company. 
111'. SlIILDka 8ekb&r Sanyal: Will the Honourable l\Iember be pleased to 

consider the desirability of issuing a press ~ giving a precis of Gov-
ernment's policy with regard to this matter? 

SJr (J1II'1UL&tb. Be"oar: A press ~ was issued on the 24th of May 
1945, giving a clear statement of the policy of the Government of India with 
regard to the development of air transport services. 

1Ir. S&IIDka 8ekbar Sanyal: My question was different. In view of Lhe 
fact that the matter under question is an entirely new thing aud public is not 
very much used to these things, will the Honourable Member be pleased to 
consider the desirability of issuing a further ~ in which the points 
raised by these questions and the answers made thereto will be set forth? 

Sir (J1lI1ID&th B_oar: I take it the questions and answers in this House 
will be published in the newspapers and that will give the necessary publicity. 

1Ir. PnIl4en\: Next quest_ 
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REPUBLICATION 011' ,NAT!QNAL CONGRBSS 011' UROD 

1M. *Shrl. Srl PrakaI& (on behalf of Srijut Dh1reDdra EaDta L&bIrl Ohou-
clhury): Will the Honourable Member for Industries and Supplies please state: 

(a) whether it is a fact that during the last two years sanction has been 
granted by the G ~ t of India for the publication of new dady and weekly 
papers in India and that quota of paper has also been allotted to those papera; 
Rnd 

(b) the reason why the weekly Urdu National Congrs" of Lahore has 11'>' 
been granted permiSBion to restart publication, ill spite of the fact that it was 
already getting a regular quota of paper up to the date when its pUblication was 
8uspended on the 9th August, 1942, vide the Government of India's letter, 
dated the 5th February, 1948 saying that they have no objection to its re-
publication under the Paper Control Order? 

'I'Ile BODourable JIr. A.  A. Waugh: (a) Yes, Sir. 
(b) The letter of the 5th It'ebruary 1948, I'p.ferl'ed to was issued by the Paper 

Production Commissioner who merely replied, to an enquiry from the manage-
ment of t,hp National Congres8, that, in the circumstances explained by t4em, 
ther£' was no objection to the resumption of publication. This was with refer-
-ence to the supply position of paper as it then stood. The newspaper did not 
then start publication and clune up again for permission in 1944. As the supply 
position had deteriorated meanwhile, pcrmission ,was refused. 
Prof ••• 'G-. Ba!IIa: Did they not take any political consideration into account 

when they were refusing permission to this paper? 
The BODODrable 1Ir. A. A. Waugh: No, Sir, not as far as.I am aware. 
1Ir. SUlZlka S&khar Baya!: Is the Honourable Member aware that in res-

pec; of The Bengali Hanjan an application had been made to the Department 
asking for" quoto. of po.per, but thl\t the matter has been held up although lor 
the English and Gujrnti publications quota has heen obtained? 
'I'Ile BOllOUl'loble Mr • .A • .A. Wau,h: Sir, I am afraid I must ask for notice 

.of this question. 
Shri Sri Prakaaa: With reference to Honourable Member's reply to part (8) 

.of the question, may I know if Government have any definite policy in the matter 

.of granting or not grunting permission? 

'1'he Honourable Mr. A.  A. Waugh: One object is to consider and pro,ide 
some arrangements for publicity to various schools of thought which would 
.otherwise get none whatever. 
Shri Sri Prakua: May we take it that the Govermnent have no political 

considerations in the matter? 
The BODourable 1Ir. A.  A. Waugh: Certainly. 
Shrl Sd Pr&kUa: With reference to Honourable Member's reply to part (b) of 

the question, may I Ilsk whether the  present condition of newsprint position in 
India permits of giving permission to this paper to restart? 

'l'b.e BODOlU'able Mr. A.  A. Waugh: I am afraid not, Sir, at present. 

RESTRICTIONS ON NEWSPRINT QUOTA. 

116. *Seth GoviDd Du: (a) Will t ~ Honourable ~I  for ~ ~ t  
and Supplies be pleased to state by whIch date or time the restrictIons on 
newsprint quota will be removed? 
(b) Is the Honourable Member ~  of the .fact that BOrne. of t ~ leading 

Indian language daily newspapers of. hIgh standing and huge Cll'CUlatlon ~  
been given a quota far les9 thnn ,tI "Ir ~  need,. and t ~ ~ ~ t t  
was made on their behalf by the ,',; IndIa Journahst ASSOCIation ? 
(c) What steps, if any, bave 1 ~'I or are being taken to meet their just; 

demands? 
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'!"be Honourable .1If. A. A. Wau&h: (a) Restrictions on newsprint quotas will 
be removed aa'soon 8S the supply position of newsprint sufficiently improves to 
justify such a step. 

(b) Newsprint quotus for newspapers were fixed on the basis of the figure .. of 
the actual ~ t  ill the basic period, J ~  1942, which period 
'was selected ill ,consultation with the representatives of newspaper interel>ts. 
Due to the ~ t  of newsprint, these quotas were less than the actual needs 
of all newsplI:pers. In August 1945, the All India Hindi Journalists Association 
addressed Government expressing the hope t~ t supplies of newsprint would 
become easier and enable Government to lift the control. Unfortunately that 
hope has not' nlaterialised yet. Govenlment are making every effort· to get 
increased supplies of newsprint from Canada as well 8S the Scandinavian 
countries this year. 

(c) Representatiolls received from individual newspapers have been ~ ' 
aud if it is found that the selection of the basic ~  has resulted in a definite-
hardship to 'Sny particular newspaper, its quot.a has been increased on the merit.s 
of the case. . , 

"/ 

(b) WRITTEN ANSWERS 

' I.~ ' ~ 'I' . t ~E S SERVICE FOn CENTRAL VI E~ AliD BERA1\ 

128. ·Seth CJo9lD4 Du: (a) Will the Secretary for Posts and Air be pleased 
to state whether he is aware of the fact that necessity for efficient news service 
through tele-printer is keenly felt in the Central Provinces -and Berar and its 
absence is a great handicap in the Province? 

(b) Is he aware that tele-printer lines pass through the town of Nagpur and 
Jubbulpore in the said l'rovince? 

(c) Does the Honourable Member, propose to take steps to introduce tele-
printer service between both these towns and, if there be any technological and 
mechanical alterations and changes necessary to take ste,Ps to get these made? 

Sir Q1IrIUl&th BlWOor: (8) Government are not aware of any general demand 
of this charact.er from C. P. &: Berar, but an application has been received frl)m 
a news agenoy 'and there have been informal ~  recently from another 
source. 

(b) Yes, .but the towns of Nagpur and Jubbulpore are not served by those 
liries. 

(c) Government will make every endeavour to meet any firm demand!! which 
are reoeived, 'having regard to the facilities avnilable from time to time. 

TELEPHONE SEBVICE  FOB SEom 

127. *Beth QoviDd Daa: Will the Secretary for Posts and Air be pleased 
to atate whetht;!r <l 'telephone line is being constructed from Nagpur to Jubbulpore 
through Seon; t.) connect these two towns directly and by the shortest distance? 
If so, willth :<; lille be available for being t,apped at Seoni for connecting the 
Seoni town wil h the rest of the country by gh'ing the trunk telephone facilities 
there? If 80, \\:.at arrangement,s are being made to t~ t effect. and will a  local 
telephone s;vst'I" t1 be installed at Seoni? ' 

SIr Qurunat.b. BewOOl: A telephone ('arrier line is being com;tructed between 
Nagpur and Jubbu:pore via Seoni. The work is likely to be completed in May 
1946. 
. One of the tl'unk circuits on this line will be tapped to open a Public Cull 
Office at S ~ to give trunk telephone facilities there. The Public· Call Office 
will provide for, four extensioDB,pne of which will be utilised to meet R definite 
demand from the l .. ocal Government and the other three will be available to 
meet any other prhate subscriber'S demands if required. 

nere has bepn no public demand for a telephone exchange at Seoni. 
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AUTOMATIO TELEl'HOn 'EXCHANGE FOB JUBBULPOBE 

.~ ·Seth GoVtnd Daai" (11) Will the Secretary for Posts and Air be plea ... 
to state whether he is aware of the great inconvenience being felt by .. 
residents of the Jubbulpore town, in general and the telephone subscribel'l, .fa 
p8f1iicular; due to the absence of automatic connecting system of the t ~' 

(b) Does the Honourable ~  propo§e to institute an automatic conneo-
tiOll system? If so, by what time? 

Sir Gurunath BeWOOl': (a) Government are not aware of any special incon. 
veruence felt by the telephone lmhscribers due to the absence of an automatlo 
system at Jubbulpore. 
(b) ~  is no proposal at present ~ convert the Dlanual system at Jubbul· 

pore to an automatic system. 

POST-WAB POLIcY re INLAND STEAM V~S LS 

129. ·Xr. It. O. 5eogy: (a) Will the Honourable the Railway -Member b. 
pleased to refer to the debate that took place on the 2Srd February, 1945, on a 
cut motion, which was carried by the Legislative Assembly relating to the l'0at. 
, War policy regarding ownership and management of steam vessels plying in 
inland waters that either link up Railway systems or compete with them, and 
.make a stntement indicating what progress has been made in the determination 
of policy in this connection? 
(b) When was this question taken up with the Provinces as promised by the 

Honourable Member, and with what result? , 
(c) Has the matter been considered by the Post-war Transport Policy Com· 

mittee as also by the Transport Advisory Council? If so, with what result? 

The Honourable Sir Edward Benthall: (a) and (b). As the House is aware, 
Inland wflterways and traffic on them ill a Provincial subject, and it was therefON 
necessary to' consult the Provincial Governments concerned in this mattar. 
Soon after the cut motion, to which the Honourable Member refers, was carried, 
two technical experts were called on to make an enquiry into the history of mil-
river competition in North East India and their notes, which were received 
towards the end of July 1945, have formed the historical background for a COn-
sideration of this suhject. A memorandum setting out the major issues, as thAy 
appeared to the Government of India, was sent to the Government of Bengal iD 
December and afterwards to the Governments of Bihar and Assam. A reply hal 
been received from the Government of Bengal. 

(c) The matter has not. yet been considered by the PoHcy Committee on 
TralJciport. It will be plHcad before the committee after replies have heeD 
receiven from All the three Provincial Governments concerned. Whether it wiU 
be neCC'Rsnry to plnce the mntter before the Transport Advisory CounCil will 
depend upon the views of the Provincial Governments. 

BBBAOH ON DABJBELING HIMALYAN RAILWAY LtNE 

1SO. *1Ir. It. O. 5eogy: (a) Will the Honourable the Railway ,Member be 
pleased to make a statement regarding the breach that occurred in the Siliguri • 
. Gielle ~  Section of the Darjeeling Himalayan Railway during the last rainy 
season and indicate the time that may be taken for a complete restoration of 
ser\·ice on that line? . 

(b) lIave complaints been ~  by the. Railway t~ t  reg8l'd!ng the 
delay in the restoration of the Ime, and failure to prOVide adequate InterlllJ 
transhipment fa9ilities for the benefit of traffic? If so, what action has been 
taken on such complaints? 
(c) Is it a fact that considerable traffic in Tibetan wool and other heavy 

goods traffic ~  on thi.s line, and ~ ~ the 't ~ ~  .has been ~  .. 
on account olthe ~  m the. restoratlO!l.?f the iiram Sel'VlC8 an,d, failure ~ 
provide ~ ~ intenm transhipment faclhtles? 
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The Bcmoarable Btr Edwlld Bent.h&11: (a) On the 8rd August 1941S, the 

railway track at the 16th mile on the 'feesta Valley E t ~  was breached 
owing to a landslip. Government are advised that everything possible has been 
and is bemg done to move essential traffic and to repair the breach. It is 
expected that through running will be resumed by the middle of this month. 
(b) Yes; complaints have been ,recei-ved and the Jtailway Administration and 

the Managing Agents were urged to provide all possible transhipment facilities 
till the breach is repaired. 
(c) There is considerable traffic in Tibetan wool and other heavy goods which 

_depends on this line for movement. The railway authorities have made every 
effort to tranship essential traffic within the resources of road vehicles available 
to them, and the limitations of the new emergency road built to replace the 
road carried away by the landsEp. As soon as th's new road was fit to take 
jeeps, transhipment started to the extent of ~t 2,200 mds. per diem. The 
amount transhipped now averages 5,400 mds. per diem. The t ~  transhipped 
consists of foodstuffs, perishables (including oranges) and about 100 bales of 
woo), 

ACQUIRING OF COMPANy-OwNED RAILWAYS 

181. ·lIr. K. O. Keagy: Will the Honourable the Railway Member be 
pleased to state the intentions of Government in regard to the exercise of option 
of acquiring each of the twelve railway lines still owned by Companies, mentioned 
In repry to starred question No. 896 of the 12th .March, 1945. where the option 
lies with the Government? 

The Bonourable Sir Edwlld Benthall: Government do not intend to exercise 
the first option of pmchasing the railway lines Nos. 8, 10 and 17 mentioned in 
reply to Starred Question No. 896 of the 12th March 1945. 
The case of railwav line No.8 is under consideration. 
The question of purchasing the others, being prl,lmature, will be considered in 

. ue course. 

WHBREABOUTS OF RAJA MAHBNDRA PaATAP 

182. ·Shrl Kohan LaJ. Saksena: (a) Will t ~  ~  Secretary be pleased to 
state whether the Government of India made any enquiries about the where-
abouts of Raja Mahendra Pratap? 
(b) Are Government aware that the Raja had become a pReifist and that prior 

to the. outbreak of the second world war he had been carrying on an intensive 
eampalgD to stop all wars? 
(c) Do Government propoAe to enquire from the American authorities in 

Japan the nature of ~ . if any, against Raja l\fahendra Pratap, and whether 
he is going to be tried for them? 
(d) Have Government any information about his health? If so, what? 

Mr. B. Weightman: (a) No, Sir: 
The answer to parts (b), (c) and (d) is also in the negative. 

STIu.NDBD INDIANS OUTSIDB BRITISH EMPmlI: 

188. ·Shrl KGbID Lal S&kIena: Will the Foreign Secretary please state the 
number of Indians stranded in different countries outside British Empire, and 
how long it would take to repatriate them? 

Mr. B. W8leht.man: The approximate numbers of Indians who are known *e 
have been in various enemy-held foreign territories dur:ng the war are .. 
'follows: 

(i) Japan 
(ii) Oooupied Chi_ 

(iii) Pbilippfnel • 

(iv) Netberlandll Eut India. 
(v) Siam • 

(vi) J'renob Indo-ehiDa 

100 

!,lIOO-8,ooO 
800-900 

!,OOO 
GO,OOO 

1,000 
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No precise figures are available as to the number of Indians in Europe and 
foreign territories in Africa but the number is known to be small. Few of these: 
persons can be said to be 'stranded', since the Indian communities had ~ 
settled or resided for many years in those territories, continued to carryon their-
nonnal business during the war and the great majority have expressed no 
desire to return immediately to India. 
On the other hand Indian labourers who had been forcibly removed from 

Malaya to Siam by the  Japanese and of whom roughly 17,000 have been re-
covered, are anxious to return  to Malaya. They are  already being assisted to 
return to Malaya at the approximate rate of 4,800 a month. 

2. The repatriation of Indians from overseas has already begun, 1,159 Indians 
having been repatriated from China, mainly from Shanghai where conditions 
were acute, and smaller numbers from the Philippines, Japan and Java. Steps 
are being taken to expedite the repatriation of those I ~ who wish to ret,ulT. 
to this country from Siam, French Indo-China and other'territories in the Far 
East, as well as from Europe and Africa, but it is impossible to say how qoon. 
this will be completed because that will depend on the availability of shipping. 

GRANT OF IMpORT AND EXPORT LICENCES IN AJMER-MERWARA 

134. ·Pandit Jlukut Bihar! Lal Bhargava: (a) Is the Honourable Uember for 
Industries and Supplies aware that there has been a regular practice in the Con-
trol and Supplies Department, Ajmer-Merwara to grant import. And export 
.licences to such persons only, who will agree to pay huge amounts in the so-called. 
Charity Funds irrespective of their' antecedents in business? If so, do Govenl-
ment regard this practice just and fair? 
(b) Will Government disclose as to how much amount has been coJlectecj 

from the public in this manner and how does it contemplate to utilise this 
amount? 
(c) Will Government take the representatives of the public into confidenoe 

before finally deciding as to how and in what manner this amount is to be spent? 

The Honourable Mr. A.  A. Waugh: The' quest:on relates to the Food 
Department, and wil' be answered by the Secretary, Food Department. 

UNI:)TAHRED QUESTIONS AND ANSWERS 

REFUSAL OF IMpORT LICENOES FOR GUNMETAL 

19. Mr. lIIanu Subedar: (a) Is' the Honourable Industries and Supplies 
Member aware that licenses for importing gunmeta) from the United Kingdom 
are being refused in this country aud that Government offers to supply 
gunmetal from their surplus stocks at a ~ which is about 154 per cent 
higher than the price ruling in the United Kingdom as a result of which IndiaD 
manufact,ul'ers ulling gUlIluetal lire prevented from competing successfully 
against imported articles? 
(b) What steps do Government intend taking ~ permitting the Indian usen 

of gunmetal to get their raw material at a price commensurate with the price 
of the metal ruling in foreign countries? 
(c) What is Government's general policy for making available to the 

Indian manufacturers industria! raw materials lying surplus with Government 
at prices commensurate with prices ruling in the foreign market and t ~ 

cularly ill the United Kingdolll? 
The Honourable Mr. A.  A. Waugh: (a) Licences for import of Gunmetal 

from the U.K. are not issued because there is a ban on export of this class of 
material from that country. The difference in price between the indigenous 
and imported material is due to the higher price of virgin metals and the scarcity 
of scrap in India. . 
(b) E-very eftort has been and is being made to import Gunmetal from the 

U.K. and other countries, but for all metals containing tin the situation is no' 
likely to improve until the world tin  situation is eased. 
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T ~ ~  policy ad.opted. in the 'fixation of prices of Government 

surpl",:ses ~  to link . them up ~ possible with the ru!ing prices of such 
materials In the Thdlan ~ t  which in .the case ~ cpntrolled items,. may be 
equal to or lower t ~. the controlled prICes. ForeIgn markcl; prices are one 
of the factors determmmg the level of current market prices. 

GBlJl;VAliCES OF B. B.& C. I. RAILWAY (METER GAUGE) STAFF 

10 •. P&D.CUt Xllkut J ~ LaI BUrgan: (a) Has t ~ attention of the 
Honourable Member for RaIlways been drawn to the editorial article appel:lrinc 
in. the "Rajput Hero" of Ajmer dated. 1st December, 1945 pOinting out the 
grIevances of the sta.ff of the B., B. & C. 1. Railway Metre Gauge? Is it a 
fact that t ~ allegatIons made therein about favouritism and suppression of 
appeals to hIgher authorities are true? 

(b) Is it a .fact ~ 'tt t~  Manager, ,B., B. & C. I. Railway, has failed to 
~  steps to mvestIgate mto and redress the a'foresaid. conditions? 
(c) Do .Govenlment consider it desirable to t~  up the question now? 

.~  ~ Sir Edward Benth&u: (a) and (b). I have seen the 
artlcle referred to III part (a) of the question and consider that the complaints 
and allegations made therein are of too vague aud general a nature to warrant 
any special enquiry. . 
(c) The reply is in the negative. 

PKRSONS UNDER PREvENTIVE DETFNTION 

!al. Shri KohUl La! Sakaena: Will the Foreign Secretary be p!eased to 1a" 
a statement on the table of the House giving the names of persons who are 
undergoing preventive detention for reasons of State connected with External 
Affairs? 

Mr. B. Weightman: By preventive detention the Honourable ~E  
presumably means detention in jai!. 'I'he following ten persons are at present 
undergoing detention under Hegull1tion III of 1918 for reasons of State con· 
nected with External Affairs: 

1. Sardar Ghulam Ahmad, s/o Sardar Ali Ahmad Jan. 
2. Sardar Fazal Ahmad, s/o Sardar Ali Ahmad Jan .. 
3. Sardar Ali Mohamnd, s/o Sardar Ali Ahmad Jun. 
4. Sardur Fakir Ahmad, s / 0 Sardar Ali Ahmad J I1n. 
5. Musnmat Shah BanD, wife of Sardar Ali Ahmad Jan. 
6. Musamat Shah Gul, wife of Sardar Ghulam Ahmad. 
7. Musamat Mah Gul, wife of Sardar Ghu'am Ahmad. 
8. Musamat Mah Gul, wife of Sardar Ali Mohamad. 
9. Sardar Abdu,lla Jan, s/o Sardar Mohd. Ishaq Khan. 
10. Sardar Mohd. Hasan Khan, s/o Sardar Mohd. Ishaq Khan. 

POLITICAL PENSIONS IN OONNECTION WITH LAST WAR 

12. Shri Kohan La! Saksena: Will the Foreign Secretary be pleased to la1 
on the table a statement giving: 
(i) the names and addre.sses of ~  if any! who. are being paid political 

pensions for rendering services abroad 10 CQWlectlon With the last war as well 
as the respective amounts so paid; and 
(ii) the names and addresses of persons deported from Afghanistan and ati 

present detained in India with the amount of allowance paid to them? 
Mr. B. Weightman: (i) The Honourable Member presumably refers to the 

1914.18 War. The informat,ion asked for is not readily available and the time 
and labour involved in collecting it would be incommensurate with the value 
of the results. • 
(ii) There are no persons deported from Afghani,stan who are detained in 

IndiA under the orders of the Government of India. A number of Afghan 
refugees are, however, detained in Indian jails. A statement giving their 
names. places of detention and "lln"'''''',.",, paid to. them is apP"n-t.,rt 
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~ ,1aotDlft, fIG"'" CMd "raee. oj cIeImUoft oJ AJghan r,,u,.., ~  '" ~ JoilI 

ond IIae allou'/JflCU ptJi410 1Mm. 

S. No. Addreea' Allowauoe 

1 Sardar Ghulam Ahmad . . 
~ mb·io;l. fA } 

Must. Shah Gul wife of ( I ) 
Bombay. Presidency. . 

2 do. RB. 300 p. m. 

3 MUst. '~  Gul wife of (1) do. 

4 Sardar Fal&al Ahmad do. RB. 200 p. m. 

II Sardar Ali MolwnlQ"d . do. 1 
Must. Mah aU) wife ·of (15) 

> RB. 230 p. m. 
8 do. 

" 
J 

7 Sardar Faqir Ahmad do. Ra. 100 p. m. 

8 MUlt. Shah ~  . do. RB. 100 p. DI. 

D Sa+'dar AbduU",h Jan . Quetta DiSit. Ja;1 T '~  do-tain8d vfirY' reo 
cently. No allow· 

Sardar MoM. H8iiian do. 
uce , , Jet B&I10' 

10 . tloned. 

AOOOUNTS BE GoBAKBl'lm LABOUB IN COAL MINES 

23. )lr. K. 0.'" N'eogy: (8.) Will the Honourable Member for Industries and 
Supplies be pleased to state whether. all, the expenditure incurred on account 
of the' recruitment and employment of the Gorakhpur labour in coal mines hal 
been regularly audited arid has been found bi audit to be entirely in order? 
Up to which date have such accounts been audited? . 

(b) What is t~~ name. an'd ~ t ~ .  ~  Offic.er in, ~  ~ . t ~.L  
~  ahd what I .~ ~ ~  of. h.1S S . ~  ~  are the emoluments ;to 
whIch they are respectIvely entItled,  and what IS the extent of the finanCIal 
authority of the Officer.in.charge? 

The Boaourable JIr • .A.. A. Waugh: The question Nos. 28 and 24 will be 
answered by the Honourable the Ijabaur Member on the appropririe da,: 

, " 

EXPBNDITUBE ON GoBAXBPUJr. LABOUR IN CoAL MINH 

t2&. Mr. K. O. N'8OIJ: Will the Honourable Member for Industries and 
Supplies be pleased to state: 
(a) the amount so far spent on the Gorakhpur labour eniplo.yed in coal 

mines; 
(b) the amount realised so far from the owners of mines who employed· the 

Gorakhpur labour; 
(I') thfl number of members of the Gorakhpur labour' force employed· in (I) 

Railway·owned collieries, and (ii) collieries owned by public companies and in; 
dividualR: and 
(d) the names of those mines where the Gorakhpur lahour has been em· 

ployed? 

DISOONTINUED AND RESTORED.PASSENGEB TBAINS 

~. Mr. K. O. N'eoa: Will the Honourable the Railway Member be please(f 
to lay on the table a statement indicating under differen't Ranway: 
(i)·the number. of passenger trains that were discontinued during the war; Bnd 
(ii) the number of trains indicated above that may have been restored? 
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The Kcmourlble Sir Kdwud Benthall: (i) Information regarding the aotual 

llumber of passenger trains discontinued during the War is not readily avail-
able, and could not be compiled without the expenditure of time and labour 
incommensurate with the results to be achieved. Statistics ma.iutllined iudi-
ca.te, however, that upto November 1948, the train services reduced on Cla8s I 
Railways involved a reduction of 68,911 train miles per day on the B. G. linel 
and 41,993 on the metre gauge lines, making a total of 110,904 train milel per 
day, equivalent t.o an overall reduction of 37 per cent. on the corresponding 
pre-war daily train thilage. 

(ii) Up to the 1st January, 1946, Class I Railways had re-introduced or 
extended a total of 688 train services representing an additional daily train 
milage of 88,107 on both Broad and Metre gauge. Similar figures for Class II 
Rai!ways are 32 trains involving the addition of 1,210 train miles pf-r day. 

DISCONTINUED AND RESTORED RAILWAY LINEs 

H. Kr. K. O. Heagy: Will the Honourable the ;Railway ~  be pleased 
to lay on the table a statement showing under difterent ;Railways: 

(i) the sections of the Railway lines that bad been removed during the war; 
and 

(ii) which of the above sections have since been restored, or are proposed to 
be restored in the near future, and the programme adopted for the gradual 
restoration of such lines? 

The B011011r&* Sir J:dward Benthall: A statement showing the information 
l'equired is laid on the table of the House. None of the ~ t  lines have 
yet been restored, but certain sections have been se'ected for "prior:ty" in 
restoration and they are marked accordingly. -. 

8'1' A'l'llMllN'1' 

~ I Una ~ "uri", lite WGI", 

8eotioJUI of railway Unes 
Whether resWred Programnae tor 
or propoeed to be gradual 
renored ~ renoratioQ 
!lear future 

lD. I. t tJ~ 

1. Dalmau-D.,..pur No. 
t. Akbarpur-Tuda No. 

I. Bijuor-Chandpur Biau • • • PropoHCi to be Priority. . restored • 

'.Utraitia--8u1tanpur--Za!rabacl do • 
.,. Unao-Madhoganj-BaIanoe . do . Priority. 

ill. Auhadpur-Kaclhopzaj No . 

. 7. Bhaplpur-Mandar HiD No. 

I. Tinpabsr-Rajmabal No. 
t. Barabanki-Burhwal (third line) No. 

It. I ~ t • No. 
B. A. RoilWGJI 

lL Aaa1ll'& -Chapai Nawabga.!lj . • Propaeed to 
renored. 

be Priorit,.. 

11. Monmhat-Khowanj do. 

18. Hahip!lj-Shaiataganj . do. Priority . 
It. CiJmau.ar_Titabar No. 
16. G . ~  Gbat No. 

M. dt 8. M.RtahDGy. 

It. Coca.uada-Kotipalle No. 
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8. 1. BoUII'G!J 
17. 8horanur-Nilambur 

18. Modura -BodiDayakallur 

19. Horappur-Ho.ur 

10. Tirupattur -Kr:llhnagiri 

G. 1. P. RGikGII 

!t Cawnpore ·-Khairada 

II. Darwha -Puaad . 

B. N. Rcrilu'GY 

13. Bobbili-8alur .' 

• 4. Baipur lI'orest TraD\way 

B. B: cIJ O. I. RGtltDGy. 

III. Vall6d-Katbana . 

N. W. RtJilwGy 

18. Lyallpur -J aranwala 
17. Port Abbas-Kut·el-Imara 

18. t G ~ t 

19. Kahn&adkot-Gbui,bat 

11. PrOIl mile 88 (near Zardalu) 
to Boetan. 

Whether l'eIItored Programme for 
or prop:J8ed to ba gradual 
restored in restoration 
near future 

No. 

No. 
NC). 

No. 

Propoeed to be Priority. 
reatored. 

No. 

Proposed. to be 
I'8lltored . 

No. 

PropolBd to be 
reetored. 

No. 

Under oonaidera· 
tion. 

No. 

• UDder oonsidera-
tion. 

• Proposed. to be 
restored. 

No. 

CLoSED AND RBOPENED RAILWAY STATIONS 

687 

BemvD 

Belonged to tbe 
Go", of O. P 

Either B. G. 01' 
N.G. 

BeJoupd to tbe 
Bah6waln ..... 
8tate. 

fi. JIr. K. O. :1'8011: Will the Honourable the Railway :Member be pleased 
to lay on the table a statement indicating under different Railways: 
ti) the stations that were closed during the war; and 
(ii) which of them have since been opened or are proposed to be openeti in 

the near future? 
The JlOIIOurable Sir :ldward Benthall: I have called for the infonnation 

from the principal railways, on receipt of which i shall lay a statement on the 
Table. 

UNLIT PASSENGER COAOHES ON BENGAL AND AS8AJrI RAILWAY (METRE GAUGII) 

U. JIr. K. O •• aogy: Will.the Honourable the Railway :Member be pleased 
to lay on the table a statement in respect of the metre gauge section of the 
Bengal Assam Railway, showing the total number of passenger train service. 
that were run during the months of October, November and December, 1945, 
:separately, and indicating such of the said passenger trains as were not equipped 
with lighting arrangements in the passenger coaches during each of the said 
mouths? 

The Hcmourable Sir Edward Benthall: I am afraid it is not possib'e to 
answer the question in the form in which it has been put as no numerical 
.ecord of lights in individual passenger coaches on each of the passenger train. 
!IIel"Vices is maintained. The B. A. Railway M. G. section runs a total of over 
4 .. 000 passenger train .services of all types per month and though all passengef 
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coaches are equipped with lighting arrangements, 
acute shortage of' bulbs. The actual supply Ilnd 
passenger coaches must var.Y from day to day. 

[8TH Fo. 1946 

there was and still is an 
fitment of these bulpR in 

2. For the Honourable Member's information however 1 give below a 
lummary of thl'! situation, as it exists, the main causes of the unsatisfactory 
lighting arrangements and tho prospects of improvements in the future. 
During the last two yeurs the very high incidence of theft, especially on the' 
B. A. Hailway, and a very difficult supply situation have made it impossible 
to maintain a satisfactory standard of lighting in trains. In peace time the 
B. A. Railway M. (t. section normally replaced approximately 1,000 
lamps per year against. every 1,000 originally fitted. The B. A. ;Railway have 
estimated that the replacement of lamps attributable to the.fts alone has 
amounted to 12 times that number. E:fforts 10 restore normal lightin'g have' 
included measures such !!os running of escorts !lnd the installation of anti·theft 
fittings. Protection .cages are be:ng fitted as qu:ckly as possible. 
S.· The Railway Boord made arrangements to import by air 10,000 bulbs 

in the middle of 1945 especially for the B. A. HaHway. The requirements for' 
the financial year, however, huve not yet been met in full. 
4. The general situation is now showing signs of improvement as' there has 

beeil an increase in indigenous production and also in supplies ~t  U. K. 
and U.S.A. We hope to obta'n 4 lakhs of lamps from indigenous sources during 
1946. . 

'PRODUCTION CESS ON COAL ES AT E~ 

~ . Mr. E. O. Heogy: Will the Honourable Member for Ind"ustri'es and Sup'-
plies be pleased to stat·(:j: 
(a) the total amount of pruduction cess on coal despatches realised up-to-date; 
(b) how long the ~  is proposed to be levied; 
(c) the different heads under which expenditure is undertaken out of the 

cess fund; 
(d) the total amount speut so for under the said heads; and 
(e) whether the representatives of the trade have any voice in controlling the 

administration of the cess fund? 

The Honourable Mr. A. A. Wauah: (a) Total receipts as booked m the 
aacounts up' to the end of December 1945 were Rs'. 283 lakbs. Figures of 
receipts after that date are not yet available. 
(b) It is intended to levy the cess so long as the need for special measures 

to improve the production, marketing and distribution of coal continues: The 
position is kept under constant review. 
(c) The main heads under which expenditure is incurred out of the Fund 

are: bonuses to colliery owners on increased prodUction, deficits on schemes fQr 
the provision of colliery labour and the additional administration ~  

relating to the Coal Commissioner's organisation, incurred subsequent to 31st 
March 1944. 
(d) Total expenditure 8S booked in the a.ccounts up to the end of December 

1945 was Rs. 138 lakhs. Deficits on schemes for the provision of colliery 
labour from April to December Hl45 are not included in this figure as expendi. 
ture under this head is adjusted at the end of the finanCiti.l year. 
(e) While the fund is administered by Government, the views of the trade 

and of the other interests represented on the Coal Control Board are contl!-
dered and taken into account. 

SHORT NOTICE QUESTIONS AND ANSWERS 

REFIXING BOUNDARIES OF BENGAL, BIBAR AND ASSAM 

Shrl Satya Karaya SiDha: (a) Has the attention of the Honourable the 
I.Jeader of the House been drawn to the news item published in 

12 NOON the Hindu8tan Standard of the 29th January, 1946, to the effect 
that the recent visits of the Viceroy and the Commander-in-Chief to the 
Eastern Frontiers of At!sam were connected with the creation of all Eastern 
Frontier Province which will also affect Bengal, that this plan will involve 
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partition of Bengal, Sylhet, eachar and ~  that the eastern ,part of Bengal 
will form a Muslim majority Province under the mime of East Bengal? 

(b) Is it a fact that some pads of Bihar will be added to west Bengal to 
form a Hindu majority Province? 

(c) Is it a facit that the Assam valley ~  with Bome port:ons of North. 
Bengal will make Assam Province awl that Darjeeling, Jal Paiguri and Siliguri 
will form a separate territorV? 

(d) 13 it 9 fact that Ti";:e8 of A81am is strongly opposing the proposed.' 
scheme? 

'l'h8 HonOUrable Sir Bdwaid BeDthaU: (a), (b), (c) and (d). The report 
referred to by the Honourable Member, which I have not however seen, is 
pure!y imaginary. Government have no such proposals under consideration. 

Shri Satya Barayan SlDha: Thank you. 

PTlllOHASJj: 01' TEMPORARY BUILDINGS BY GOV&R!i'KENT 01' INDIA 

Sri R. VeDkatalubba Reddiar: Wiil the Honourable the Labour Member 
be ~  to state: . 

(a) If his attention has been drawn to the article under the heading "Slop, 
t ~ Loot" in the last column of the 1st page of the Hindultan Timel, dated! 
the 4th February, 1946; . 

(b) if the answer to part (a) is in the affirmative, \Yhether it is a fact tha* 
His Majesty's Government is pressing the Government of India to purchase 
the two buildings IlIentioned in the lu·tide; if so, whether the Government of' 
India ~ taken a decision regarding that; 

(c) the value of the buildings at present; 

(d) the cost of the buildings to His Majesty's Government; 
(e) the price at which t ~ buildings are offered; arid 

(f) if the two buildings have orily to be pulled down and are not fit for an;y 
use? 

fte Honoura.ble Dr. B. R. Ambedkar: (a) Yes. 

(b) No. the Government of India themselves have decided to purchase the 
~  for housing their officers: The t~  of purchase are DOW under 
oonsidera tion. 

(c). No firm figure can be given as the estimates of the present value of' 
the buildings. which depend on Revernl factors. necessarily diRer. 

(d) Rs. 25j58,OOO. 

(e) Rs. 21,81,667. 

(f) The btiildh:igs are being occupied by the staR of the Far Eastern ~  
as well as by the Government of India officers and it cannot be said that they 
are not fit for any use. They are however temporary buildings and will be 
demolished when they are no longer required by Government. • 

Prof. B. G. :a&np:. For how many years are they expected to last? ' 
'!'he, HonoUrable Dr. B. B. Ambedkar: I do not know. I suppose it might 

be estimated between 8 to 10 years. 
Mr. SILI&Dka Sekhar Sanyal: Is it voluntary purchase or forced? 
The Jlonourable Dr. B. B • .Ambedkal': Voluntary. Why fon'ed? If Gov-

ernment needs them they have to purchase them. 

Itr .• &1111 SUbedar: On what basis is the value fixed? Is it cost of depre-
ciated value or knock down value? 
ft.' JiOnOUftbl. Dr. :8; :a': AI ~  The value is not fixed. The matter 

is under negotiation. . 
Brl M'. ADiit\Wayailim' AnUlglr;: How many years of life hom the 8 to 

10 years have already expired? 
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The JIoDo1U'&ble Dr. B. Bo • .Ambedk&r: They were constructed during the 

war and I do not know the exac.t date at the moment. 
Shrl Xohan Lal Sakaena: Will the demand for the purchase of these build-

ings come before the House? 
The JIoDO\II'&ble Dr. B. Bo. Ambedkar: Why? It is an administrative act. 
Srl M. AIlanthaaayanam Ayyancar: If they were constructed. at the begin-

ning of the war and the life is 8 to 10 years and they are to eXIst three years 
more, why does the Honourable Member think it necessary to spend Rs. 25 
takhs'l 

The Honourable Dr. B. B. Ambedk&r: 1 have said the matter is under 
consideration. No figure has been fixed. 

Mr. M. ABa! All: I do not quite follow the Honourable Member's last but 
one answer. He said somet-hing about sn admill:strative act which did not 
require tbe slulCtiou of this House. 

'!'he Honourable Dr. B. B. Ambedkal: I did not say that. I said it was 
an administrative act for which the House need not be consulted. The money 
will be provided for in the Budget. 

Mr. M • .Ala! .&l1: I want to know if the money is sanctioned. 
ft. B.onourable Dr. B. B. Ambedkar: It will come up for sanction. 
Mr. X • .Ala! All: In what form are you bringing it up? 
The JIonourable Dr. B. :a. Ambedkar: That is a matter for the Finance 

Member. 
Mr. II. Ala! Ali: I want him to answer it. It is no use the Honourable 

Member taking up that high-handed attitude and saying it is an administra-
jive act. He has got to answer us. 

1Ir. S .. Dka Sekbar Sanfal: Answer. 
(No answer: Interruptions.) 

lIr. PreII4ea.\: Order, order. We will now take up the adjournment motions. 

MOTIONS FOR ADJOURNMENT 
Mr. PruldeDt: There is an adjournment motion (No. 96) in the name of 

Mr. Frank R. Anthony who wishes to discuss a definite matter of urgent public 
importance, namely, 

"To censure the Government for the action talam by t.he Railway aut.horit.ies in direct· 
ing the compulsory ",-enrolment of Anglo-Indians in the Auxiliary. Force." 

Mr. J'r&Dk :a. ADtbOD1 (Nominated Noon-Official): As the matter is now the 
ilubject of discussion between me and the authorities, I do not wish to move it. 

(Interruptions. ) 
Mr. :Pre.iclent: Order, order. There is another motion to censure the Gov-

-ernment for directing the compu!sory re-enrolment of Anglo-Indians in the. . . 
1Ir. !'rank :a. ADthODf: That is one and the . same. There is only one 

motion. 
Mr. PrealdeDt: I am sorry. There is only one. 

DBLUI POLITBOHNIC STRIKB 

Xr. PnI1d8D\: The next adjournment motion (No. 97) is in the name of 
8hri Satya Narayan Sinha in connection with the strike of 758 students of the 
Delhi Polytechnic. The motion of the Honourable Sardar Mangal Singh has 
already been kept over. So, at this stage, this falls through. 

Adjournment motion No. 86 in the name of Diwan Chaman Lan in the 
.une C'ODDection .also .faJIs through. 
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REVERSIONS FnoM THE I.A.M.O. TO THE INDIAN MEDICALDBPTT. 

Ill. President: There is another adjournment motion (No. 98) in the 
name of Mr. Frank It Anthony who wishes to discuss a definite matter of 
urgent public importance, namely, 

"To censure the Governm13nt. for the act.ion of t.he Militar.' Medical authoritiep. with 
regard to the Indian Medical Department. in compelling them to revert from the I.A.M.e. 
wit.h the intention of ultimafMly retrenching moat of them." .  . 

Ill. rrank B.. Anthony: I would like to hear the Honourable Member 
concerned. 

Ilr. P. Kaaon G ~'t t of Iudia: NOIllinu.ted Official): The old I.M.D. 
has been held in abeyance during the war and the members of it have been 
given the opportunity of taking emergency commissions either in the LM.S. 
in which case they are seconded to the l.A.M.O: or direct into the I.A.M.O. 
Iu both clI.ses they were told they would be given an ~ t t  at the end 
of the war of being considered for II. regulllr commission, and if not fitted for 
a regular eommiss!oll they would either revert to the original status in the 
I.M.D. or they could accept the normal terms offered to un. emergency com-
mission officer. At present, however, the whole position of the Medical 
Servil.ltle in the future it,; uHuer cout,;iJtlration. It is not clear at present 
whether there will be all LM.D. or an I.M.S. in the permanent arrangements 
thu.t wiii be made. It is tilere.lol'e iIup0J:;sible I.I.t prel:Oent to offer them the 
chance which they were told they would have of a regular commission. But 
under the re!casc regulation!! any man when his turn comes up for release has 
the opportunit.\ vi ueferriug his ~  and can sign on for one or two years 
more. If any of these men have not taken the choice of deferring their 
release, it has been assumed by the authorities that they do not wish to be 
considered for a regular commission. There is no possibility of forcing them 
to revert to the I.M.D. because the I. M.D. does not at present .exist e1'tlept 
in abeyance. I do not therE.>fore understand why any case of compulsion is 
supposed to have arisen. But I have had discussions with the Honourable 
Member on this subject and I will call a meeting with him and the authori-
ties concerned and try to explain his difficulties fully to him and I hope that 
in that case he will agree it is not a matter of urgent public importan('e. 

Ill. :rI'&Dok B. AIlthOD.J: There are two matters which I want clarified. It 
is my information that members of the I.M.D. of all communities have been 
told they must revert or accept release immediately. There is implied com-
pulsion in these terms: with the result that men who have been served with 
these orders have reverted. They have not been given the I)ption of deferring. 
If my Honourable friend will give me an 88surance that every man has a 
right to defer his release. 

Ill. P. lluon: Yes. 

Mr. I'raDk :B.. Anthony: Many of these men have been told that they must 
revert or be released. Several of them have. thus been compelled to revert. 

The next point is that I haVe been given to understand that the men who 
have been compelled to revert will be ultimately retrenched. Is that the policy 
of the Government? 

Ill. P. IIaIon: I certainly cannot give nny assurance about the future of 
the I.M.D. As I said, that is under consideration. I can state that every 
officer, every individual whatever his category, bas the opportunity of 
deferring his release and if any of them have not deferred their release, they 
must have misunderstood the regulations. 

JIr. J"nDk :B.. Antholly: Sir, under the circumstances I withdraw my motion. 

JIr. Pree1cIent: The Honourable Member does not press his motion. 
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REPATRIATION FACILITIES TO INDIAN LAnoVIlEHH ON SIAM-BuRMA RAILWAY 

JIr. Preild8l1t: The next adjournment motion (No. 00) is by Heth G6vinll 
Das regarding: I 

"The failure of t ~ l:()\ CHUlI"llt of India to take neresaary steps to look after th. 
welfare and facilities for ~ t t  of thousands of Indian labourers who were taken t.y 
the Japanese from Malaya and Burma to Siam to work on Siam-Hurma death railway." 

Will the Honourable Member state what is the urgency in this matter? 

Seth Govind J)aa (Central Provinces Hindi Divisions: Non-Muhammadan): 
Becalltlc', Sir, a message appeared in the Hindustan TimBs of yesterday from 
Colombo. According to this message. Mr. Aney had been to these places and 
he hils stated in a report to the Government of India that the conditions of 
Indians who are still there is as bad as it has been belore. About 88,000 to 
one lakh Indian labourers were taken from Burma and Malaya to Siam hv 
the Japanese anrl out of t.hose only 35,000 are surviving and the condition of' 
those 35,000 is so bod that it is said thAt in the camps at Bangkok and at 
Kanchanpuri, where Indian workers were living arrangements were being made,' 
for providing medical snd food facilitIes. They were clad almost in rags anll' 
were badlv in need of clothing, especial1v warm t ~ . In Indo-China also 
the I ~ community number 3,000, ~ t  residents of Saigon and . t~ 
subm'hFl and were anxious to return to India and proper facilities are not beIng' 
given to them for t ~. Even nfter the cessation of hostilities aud even. 
today, their condition, according to Mr. Aney, representative of Government of 
India in Colombo, is so serious that I wBnt to censure the Government, as 
nothing is being done for their welfare. They are even today in need of" 
clothes, in need of medicine, in need of food and they want to ClOmE'i back to. 
India and proper facilities are not being provided for them. Therefore I feel 
that the niatter is one of urgent public importance and the statement of ~ 
Aney is most recent: it appeared on1y yesterday in the papers. 

:Iir. Preiid&nt: May T know lrom the Honourable Member for Government 
what the position is? 

Mr. B. K. Banerjee S~ t  Commoriwealth Relations Department): 
Sir, I venture to think that t?is matter is not only not ,of urgent ~ . 
but that there has' been no failure on the paTto! the Government to take the 
neC'PsRary steps. I feel,_Sir, that the very press message which has inspired' 
this motion and from vi'hleh the Honourable Member has read out extracts, 
and some of those very extracts which h'e has read out, establish my case that 
the Goyernment have already initiated measures for the welfare of these IndiaIl' 
I~ ~  and I t ~ for t~ . repatriation. This l1lessage purports to be a 
Press t t ~t made by Mr. Aney, who is our representative in Cey'on an(l 
who was ~  selected to represent the Government of Tnd,ia at the 
peace ~ t  with Siam. Immediately nfter the signing 01 the peace 
treaty at. Rn;tgap?re, our Govemmp,!1t RPnt Mr. Aney to pay a special visit to 
those areaR In Slam. Mr. Aney has given us an idea of what he has seen 
there. He has also stated that the report which he has submitted gives details 
?f his ~  to the Government of India. Mr. Ahey himself has said and' 
It WAS also rend out by the Honourable Memhf'r that in camps at Bangkok 
and Kanchanpuri where Indian workers were living arrangements were being 
made for providing medical anrl food fAcilities. All these arrangements AV~ 

been made as desired by the Government of India. We specially sent Mr. 
Aney to those  placcs. I think, Rir, t.he HOHse will agree that without 
(')btaining the actual facts no· arrangements cou1d be made -for providing ~ 

lities for the welfare of those Indian labourers. Government sent Mr. Anfty 
specially and his report has come to UR. That report, is nt. preS4"nt 11nder the 
eonsiderat.ion of the Government and Government will take such other aeti()1'1 
as they consider ~ ~  after reading thr ~ t ,Il,nd in the light of. ,Mr. 
Ane:v's recommpndilfions. T venture to think that there has been no f&l1ure-
on t.hp part of the Government of India in this mattl'!r. The HonoUl'll.ble-
Member's aUegation is not established. Apart from that the press and the-
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,puplic in this· country have known for rriany n{onths the fact that a large 
.number of Indian labourers had been taken by the Japanese fro.m Malaya DoDd 
Siam for this railway. 

lIr. ~~ t  May I J~ frolli the Honourable Memuer whether t ~ S 
.~  being taken for their repatriation? 

lIr .•.•• Banerjee: Yes, Sir. Steps Ilre being taken for their repatria-
tion and I may mention that sODie of these Indian labourers have also 
t~ ~  ~  to Malaya and as cady as Decembor 13th, 1945 we itltiued a 
.communlque on the report of Mr. l;oettur, our representative in Malaya and 
there a!so we said that many of the Indians were anxious to return to' India 
for rest. and ~ t . Immediate return of very large numbers will not 
be ~  owmg to the shortage of shipping. The British Military Adminis-
¥Btl.un ~ ~  1,0 Lal\eaction to facilitate their early return· and non-
. OffiClIlI. ~ tt S ~  ~  .. ~  being ~t up at Saigon and Kanchanpuri to advise 
regardmg sUltable prlorltles for their return. Some.· of these labourers are 
inoluded in this lot too. 
lIr ••. Alar .All (Delhi: General): Mr. President, I fear the statement 

which the Hono.urable. Member has made in the House is most unsatisfactory 
in this respect. Here are lJ5,OOO Indians suffering in that part of the world 
and t.he Honourable Member feels that it is quite enough that Mr. Chettur 
and M.r. Aney should tour und send a report to the Government  and that the 
Government should continue to read and examine the report while these 
people are suffering. The point is what have they done to bring these people 
home? No answer has been forthcomwg. The Honourable Member saYR that 
thp. (to\'(!l'nment lire eX'lmining this report. The press has got it and they 
have not even read that report. Ho Vl'US saying that the Government are 
·teadiilg that report und considering the measures that are to be taken. The 
measures they ought to take are perfectly simple. They ought to arrange for 
tb repatriation of those people at the earHest possible opportunity. I should 
likt' to heal' what he hlll::i got to say on that. 
Mr. President: For how long is the IHatter likely to be considered? 
Mr. R. N. Banerjee: The report was received only &bout 2 weeks ago I 

believe: Mr. Aney returned here sometime during the last moutH; so I do 
not think we have taken an unduly long time. 
• Seth Govind Daa: Sir, the Honourable Member just read out from a gov-
·ernment communique issued some time in December that the Indians there 
are very anxious to come back; and now three months have passed and we want 
to know how many Indians since December, have been repatriated. The .cold 
weuthar hns passed: they were suffering on account of want of clothes: they 
had no warm clothing and they are .still there. I want .to know, within these 
three months since that communique .was issued, how many people from that 
land have been given facilities to come back to this country and why warm 

t ~ and other clothes have not been provided for them, in spite of three 
month'S of cold weather? 

Mr ••.•• Banerjee: That refers mainly to the Indians who had already 
got ·back to Malaya from that area. 

Prof ••• G.:aa.ap. (Guntur cum Nellore: Non-Muhammadan Rural): We 
know the ways of the Government; it is the labourers who are now under 
-discussion: it is not quite clear how many of them have been given a chance 
to come back to India: how many of them trekked to Malaya we do not know 
and ite Government of India does not know: but out of that number how 
. many of them were given a chance by Government to come back to t·his 
country. It is a very important thing. Generally, we know that Governmenti 
g;ves the last priority to labourers when there is a ~t  of providing 
shipping facilities and other facilities also; therefore it is moat necessary that 
Goverl'meni should be taken to task for having neglected the welfare of theBe 
85,000 labourers in Assam, because they happen to be poor, 

JIr. PresI.clent.: It appears that we are not quite sure about the facts: Ilt 
any rate liomestepq· .. '~ ~ taken: the exact extent. of the difficulty. which 
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rMr. President J 
is there, in providmg facilities is not very clear to me yet. I believe the 
real difficulty is about shipping for repatriation. That seems to be the promi-
nent difficulty. The matter is such that I do not consider it necessary to 
givEf my consent, as I do not think any further mat.ters can be brought out 
ill discl1ssion, over and above what has already been said. 

Ill. Presldent: The next motion is from Khan Abdul Ghani Khan to discuss 
th3 cloth "famine in the North West l!"'rontier Province. May I know when the 
H<.ouuul'tlbl", Member gtl V8 t.his notice to Lhe office? 

Ehan Abdul GhaDi Khan (North-West Frontier Province: General): This 
morning .• 

Ill. President: At. what time? I 
nan Abdul Ghani Kl4aD: At about 11-30 A.I(. 
1Ir. Presidellt: It caunut be cOQsidered: he has'to present it before the 

commencement of the business. 

Eha.n Abdul Ghani Khan: Will it be considered tomorrow? 
"0' PreBid8nt: He might have given it tomorrow rather than at ~  

today. 

Kr. President: Then there is another ~  by Mr. Ay'yaugar-to dit>cu::;s 
the proJ:osal by the Government of India to accede to the request of ,the Nizam 
of Hydt>rabad to grant a corridor to East Coast through some districts of the 
Mad:'as l'residency in the North. 
Ihere tire many difIkultics in the way of this motion. The first is that 

the notice was received at 12-15. 
Sri K . .A ~  Ayyangar (:\iadras Ceded Districts and Chittoor: 

Non-Muhammadan Rural): I thought there were  so many adjournment 
motion;; eoming up and that this will come on tomorrow. It is an important 
matter, 
Mr. President: It is an important matter but still it was not given in due 

time and tbe Honourable Member cannot be . helped in thut respect. The 
other difficulty is that this wi!! require the sanction of the Governor General: 
so ill .~.  .:use we lleed not go into the question wbether it is urgent or not. 
Sri K . .AD.antbaaayan&m An'ang&r: J shall apply for the necessary 

permission. 
Mr. Prelident: Now comes the adjournment motion that· we have been 

holding over so for. 
Hali Abd.us Sattar Hall Ishaq Seth (West Coast and Nilgiris: Muham-

madan): Before we leave the matter that was under discussion, on the ruling 
that you gave just now with regard to notice being given for another day, I 
must state what the practice has been so far. Any notice coming before 11 
can be taken up that day itself; but supposing it is given later that day 
and we want to discuss it tomorrow, there is a whole day's notice and it 
must be accepted., I think my Honourable friend was right when he asked 
that it should be taken up tomorrow. If he had insisted that it should be 
taken up today. T could understand the objection; otherwise the matter 
becomes very difficult for us. 
Sri K. .An&D.thaI&yaD&lD A)'yang&r: Both myself and my friend want our 

notice to be takp.n up tomorrow. 
Mr. Prelident: I do not know that; as I say, under the Standing Orders, 

notice has t,/') he given before the commenoement of the day's business. 
Hall Abda ~tt  Hali Iahaq Seth: That is for today. 
Mr. PnBideDt.: And 88 for the distinction that the Honourable Melllber 

seeks to mp.ke-any notice will always be before the commenoement of 
another day. 
Prof. If. G. B&Dga: Our diffioulty is this: today you have ru!ed them out. 

Will it be all right for us to give notice of the same adjournment motion 
tomorrow? That is the point. 
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Ill. Preai4tDt: The Honourable Member is raWng Ii problematical ques-
tion. I do not wish to answer· it. 
Mr. Kauu Subedar (Indian Merchants' Chamber and Bureau: Indian 

Commerce): If a notice· is given any time after 11. it should be treated as Ii 
notice for tomorrow: that is the only point. 
Sri •• ADalLthuayanam An'&Dg&r: You will remember. I::Hr. that &iter 

you disposed of about 80 adjournment motions out of the 100 motions of 
which notice was given, which were given long before the 21st January :when 
the session opened,-tbey were not given on that day and they ~ DOt 
io cOlJle later-therefore 1 have given th1s notice in advance for tomorrow. 
Mr. President: Any way, so far as they go, they will fall through today. 

I will see what can be done in the future. 
\ 
Kr. President: Then comes Sardar Mangal Singh's motion No. 70. He is 

not here; so that motion also drops out. It has ceased ,to be urgent in v:ew of 
the previous motion. 
Shn Kohan LaJ. Saksella (Lucknow Division: Non-Muhammadan Rural): 

But the Honourable Member has not given any assurance? 
Seth Govind J)a&: Sir, the strike is still going on and as long as the strike 

does not end, I think it will continue to be very much a matter of recent 
occurrence. Mr. Satya Narayan Sinha. has given notice that the IStrike has 
not yet ended. 
Kr. II. .Alaf All: May I suggest this? In the iirst place I cannot go 

behind your ruling-you have already ruled out one motion and I do not wish 
to question what you have said about this. Hut in view of the fact that the 
strike is still on, may 1 request the Honourable Mr. John Sargent to make II. 

statement on the subjed and just tell us to what extent Gov('rnment is 
prepared to go to lJleet the points which he knows were likely to be made 
dULillg the debate. I WIUli to speciJ'y the point.s in as nal'row a scope as 
possible. Js the Government prepared to make sure that the diploma!! of 
the Polytechnic will be recognised by the Federal Public Service Commis-
sion? If that point is made clear, I am perfectly certain that it wii! go a 
long way to satisfy t.hose who feel that they have a grievance. 
Hail AbdUl Sattar llaji Iahaq Seth: Apart from that, Sir, I do not know 

whether this motion has been ruled out or whether we are discussing it. 
because there was my friend Mr. Satya Nl1rain S:nha's motion which was 
rul,,;) nut because this hilS, been held up for disclll'lsion. Now when we have 
rettched it, 8S the Mover is not here, this motion is also going to be ruled 
out. That means that the House is depriveJ of the chance to discuss it. 
The whole thing was postponed because we thought that some" compromise 
talk was going on and that nothing would be lost if it was put off. But I 
feel certain t,hat there must be some discussion about the matter or we 
should wait until Sardar Mangal Singh comes back. I do not know if there 
is any other way out: otherwise Mr. Satya Narain Sinha's mot'on should be 
allowed. 

lIIr. Prellldent: I am afraid with all the sympathy I have for the students 
and for the situation created, I have to go hv the rules of the House. The 
position here was this: a motion was given not!ce of by Sardar Mangal Singh: 
an identical motion was given a few doys sfler. bv DiwBI1 Choman Lall. 
Notice of the same motion W8S given after 0 few 'days by the Honourable 
Member, Mr. Satya Narayan Sinha" As I said yesterday, while giving my 
ruling, an adjournment motion is essentially an attempt to take up for dis-
cussion something different from the original order of the day on the ground 
of the importance of the matter. And it is not only the importance of the 
matter but its urgency also. It could always be argued that aR the strike 
proceeds from day to "day and takes a IO!1ger time, the mattf>r becomes more 
and more acute and more and more urgent. But so far as' the Rules of the 
House are ooncerned, to my mind, the urgency, at the very first start doe. 
not continue if motions could be tab!ed on the same subject dav after day. 
The essence of the whole thing is that there must be a.l earliest possible 
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", [Mr. President] 
opportunity on which. the discussion should take place. '£he subsequent 
.motions, therefore, under the !tules aud the pl'edouli ruliugs from the Chair, 
were obviously out of order and could not be admitted. There was no 
urgency in them, there being a previous motion. 'l'liat is why, when yester-
.day this point was touched, instead of giving priority to that motion, we said 
'''hat we had better defer the discussion of the earlier motion,!lo that there 
'may be no deviations so far as the precedents of the House go. If' the 
motion today falls through, it is not the fault of the Chair ..... 
J[r. Klollu Subedar: Refore' you give your ruling, Sir, may I say that Dr. 

John Sargent was about to make a statement. 
Kr. President: So, if an Honourable Member considers a matter to be of 

such an urgent nature that he gives notice of an adjournment motion, then 
.he has to remain present in the House. It falls through essentially because 
something which the Honourable Member should have done has not been done 
and he has failed to do it. 
So far as the convenience of the Members is concerned, however 1 may 

-desire to meet it, I do not know how niany motions will have to be ~
ed and how many times. It will be a greater inconvenience to the House 
,to f0110w the practice of adjourning things to suit the' convenience of Members. 
The better practice would be. that Members should make it a point to remain 
,present after having given notice of an adjournment motion. Therefore, if 
all that is agreed to, the only difficulty which I am now feeling is that there 
beiIig no motion before the House, on ~t subject could Ii statement be 
permitted? 
Kr. K. As&f .All: May I say one word, Sir? It is under the ~ cir-

(lumstances which unfortunately exist in this particu!ar case that I am making 
that request. Beeause of this complex procedure that has been gone through 
and A ~  considerat,ions were before you in 'adjourning one motion to await 
the result of the negotiations, etc. ,-I do not wish to go into the whole 
subject--, it is for that reason that I am asking your permission to make a 
statement which ougbt to satisfy the House too. Ordinarily, I do not think 
I would be justified in asking for a stlltelJlent from any Member 011 the 
Treasurv Benches when there is no motion before the House. In this case 
,a motion WIIS before the House. In fact, 'three motions were before the 
House. The actual circumstances of the case are that the strike still conti-
nues; it is really a recurring cause. I did not raise that point when you were 
ruling out· Mr. Satya Narain's mot:on, otherwise I might huve easily got up 
and ~  it is a matter of urgency and of urgent pub!ic importance for the 
simple reason that the strike is a recurring cause and it continues from 
moment to moment. I may give a llotice of adjournment motion today and 
I may give a notice of another adjournment motion tomorrow if the strike 
continues. So long as the strike continues, the urgency is still there. But 
I did not raise that point. In view of All theRe farts, if r am asking for a 
,statement, I do not think I am asking for too much. 
The Honourable Sir Edward Benthall (Leader of the House): May I, Sir, 

make a suggestion which, I think, would meet the wishes of the House. 
Government are quite anxious to make a statement. The only question is, 
'how can we do so under the Rules? I suggest that the best way to do it 
will be for the Honourable Member to put down a short notice question and 
if you, Sir, allow some latitude in replying to that question, then the whole 
matter will he satisfactorily dealt with within the Rules. 

lIr. PreIldent: In fact, I myself was going to make that suggest jon. If 
I permit 8' statement to be made now, I will be creating a precedent tb,at a 
statement can be made even though a particular matter is not before the 
House. I do not want to creste a precedent of that type. The best thing 
will be to put a short notice question, which will' be ~ V  at the perl 
meeting of the House. . 
Kr. K. ~  .All: I agree to the ~ t  which the Leader of the 

House has ma.de and we wm put down 8 short ~t ' quelltion.' . 



ELECTION OF MEMBERS TO S~A . I G COMMITTEE FOR HEALTH 
DEPARTMENT 

.Mr" s. a. '.~ (Secreti(lry. I ~  J:)epariment): Sir. l. move: . 
• 'That this Alsembly do proceed to elect, in Buch ~  ~ the ~ . I  the ,PNll' 

dent may direct, ten ~  members to serve on tbe .Standmg Comrnlw.,e to. !idVlse 01) 
the, subjects dealt wiUi in t.he DepMtment of Healtb durlDg the unexpiNd portlofl elf the 
linancial year 1945-46 and for the financial year 1946-47." . 

.lU. PresU1ent: Motion moved: 
"That this Assembly do proceed to elect, in such manner as the Honourable the Presi· 

dent may direct ten non-official members to serve on the Standing Committee to advise on 
the subj'ects ~ t with in the Department of Health during the unexpired portion of th" 
financial year 1945-46 and for the financial year 1946-47." 

Will the Honourable Member stste what ·the sub1ects are on which he ex-
pects the Committee to advise? 

Mr. S. H. Y. Oul8nam: I think the subjects are given in the Memorandum 
which has been circulated to Members giving the subjects dealt with by each 
Department. 

J1r ••. Anf Ali (Delhi: General): Smce the motion is before the House, I 
should like to invite the attention of the Members of tht' T ~  Benches and 
other Honourable Members sitting on Government Benches th'at every time 
they make a-motion of that nature they ought always to place before the House 
some sort of E\ summary of the kind of proceedings which have taken place in 
conr.,ctioll with these Committees. We know nothing about it. It is easy for 
them to say that you want a Standing Committee to be elected, hut what is 
the Standing Committee going to do? What are going to be its function; and 
what it' going to be its scope? The kind of report that I am asking for should 
be norma!:y submitted with every proposal of this nature, so that we may be 
able eit.her 'to rea4 it or, while the motion is before the House, we may say, 
.. Add such and such functions to the functions of the Committee which you 
have place(1 before the House". But this kind of blank and bald proposal is 
hardl ... · acceptll"h\e to us. 
HaJi Abdus Sattar HaJi Ishaq Seth (West Coast and ~  Muhammadan): 

Sir, Oll this point I can give some information, as I had somet,hing to do with 
these Committees in the last Assembly. The rules provided that the meetings 
are t.o be he:d very often, and, every time a meeting is held, the proceedings 
will bl' circulated to Members. I think last year the proceedings were circulated. 
What I suggest is that these proceedings should be re-circulated once again at 
the time of making this motion. 

'J'hat will help Honourable Members to a grea.t extent because probably 
Honourable Membel'B would have forgotten whllt took place. Tn order to avoid 
nll wlI.ste of time, I suggest that when an Honourable Member of the Govern-
ment makes his motion, he should say what the committee is about and give 
detail" of its work. 

Tbe Honourable Dr. Sir •• Aztsul Huque (Commerce Member): I may draw 
t.he attention of the House to Appendix V which gives the ~  and flmctions 
of these Standing Committees. I may and, as my friend referred· to other De-
partments, thllt in view of the special circumstances last year, in some of the 
Departments, at least I know of some, it was not possible to ~ these meetings 
for reasons which the House is quite aWilre of. The scope and functionlil and 
working of theRe Standing Committees is practically the same as what is given 
in Appendix V. subject to some of the changes which were made at the inliltance 
of n.:v Honourable friend Haii Abdus Sattar Haji Ishaq Seth last year. A new 
rule has been added by whioh the prooeedfuga of the Standing Committees are 
circulated. 

Xr. President: It appears the difficulty bas been about thfl suhjects dealt 
with In the Departments. 
The Honourable Dr. Sir •. AJ1nl Huqae: I take it the ~  dealt with in 

each Department are before the Assembly. Before the AssemDly begins. the 
Legislative Assembly Department alwaYIL takes care to ell'cularise to Honour-
a.ble Members the subjects dealt with in the various departments. Otherwise 
questions cannot be addressed to different Departments. 
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Mr. S. B. '1'. OuJmalll.: I may exPlain that the Dep.nment of Health ·oame 
into existence on 1st September last year and there h&a been .no previous -cdm-
mittee relating to this Department. 

Plat ••• G. BaDp (Guntur cum NeUore: Non:Muhammadan Rural): I did 
!lot -follow what the Honourable Member said. 

Mr. PreIII4ent: He says the Department came into existence very recently 
ond it has yet to evolve. 

~ '  question is: 
• 'That thia ABllembly do proceed to elect, in -Buch manner aB tht' Honourable the Pl'9IIi-

dent may direct. ten non-official members to serve on the Standing Committae to adviRe on 
the subjects dealt with in the Department of Health during the unexpiNd portion of the 
financial year 1945-46 and for the financial yea.r 1946-47." 

'lthe motion was adopted. 

ELECTION OF MEMBERS TO TIm INDIAN CENTRAL TOBACCO 
COMMITTEE 

Sir Pharose lD1aregat S t ~  Agriculture Department): Sir. I move:' 
.... That this ABsembly do proceed to elect. in such manu\'Ir aB the Honourable the PreBi-

dent maY' direct, two persona to repreaent conBumers on the Indian Central Tobacco 
Committee." 

Sir. I may explain that the Central Tohnceo Committee was establishrd by 
a Re80lution of the Government, dated 10th April 1945. It has held only one 
meeting so far in which it has laid down itR own rules and ~ t . But 
the committee has not yet been fully t t t~  because of the absence of 
members of the legislature and that is why this motion is being made at present. 

JIr. Prealdent: Motion moved: 
"That this Assembly do proceed to elect. in luch mann\'lr a8 the Honourable the Presi-

dent ~' direct, two peraona to repreaent consumera on the Indian Central Tobacco 
Committee." 

Prof. 11. G. :B.&Dga (Guntur cum ;Nellore: Non-Muhammadan Rural): Sir, I 
learn from the Honourable ):Iember himself that this Committee had met only 
once and the wonder of it is that the very first time it had met, it had taken a 
wrong decision in regard to the location of "its headquarters. Sir, in the whole 
country, there is one district which produces the largest quantity of tobacco. It has 
also the largest area under tobacco and that is my own district, Guntur. There 
was a suggestion made by one of the Members that its headquQTters shou;d be 
locateJ in that district and I learn that one Member had even o1Iered to place 
a houst' at the disposal of the Committee. But instead of accepting that offer, 
the Committee as well as the Government had decided to locate its headquarters 
in .Bombay, where I learn they are finding it very hard to find any accommoda-
tion fm' th" office of the Committee at all. It seems they even offered to pay 
RB. 1,000 a month and even more by way of rent for oflice accommodation. 
They are unable to get any accommodation. What is more, it will be much 
mort! difficult to find housing accommodation for the staff to live in. I find 
that this Committee has alreadv started badlv. I do not know what work it is 
going to do. If this Committee is at all to discharge its functions satisfactorily, 
then its headquarters should be located not. in a place where no tobacco is grown, 
hut in a place where the maximum quantity of tobacco is grown for any district 
or for that matter for the whole of India. I think one of the functions of this 
committee is to encourage re_search in the production of tobacco· and also in the 
production of various other things which are manufactured out of tobacco. One 
nf the biggest cigarette manufacturing concerns is located in Guntur district. 
Therefore, I submit, the headquarters of this committee ought to be located in 
Guntur district. since this committee haa not yet incurred any expenditure in 
buildings or in permanent structures in Bomhay. I hope the Government will 
keen theRe coniliderations in mind and see that its decision is chnJ1ged so fur as 
its headquarters will lie located in Guntur and not in Bombay. 

Bhrl Srl I'r&ku& (Benares and Gorakhpur ·Divisions: Non-Muhammadan 
Rural): Sir, I wish to say a few words. 
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SHORT NOTICE' 'QU8STI0N AND AN8WBR . et$ 

Mr. Pn,Ildtll\: Does this Motion require any disctlaelon? 
Shrl Sri Pralru&: Yes, Sir, we are all against smoking. 

Kr. Prtllldell&: If &nourable Members are really serious to continue th. 
debate, I have no objection. I do not mind taking the Motion ~ after Lunch., 
Otherwise, I may put the motion just now and adjourn for Lunch. 88 today is 
Friday. 

1Ir. Kuhammad, Bauman (Patna and Chota Nagpur cum Orissa: Muham. 
madan): I want to speak on this Motion: 
Mr. President: In that 'csse, I will adjourn the House for Lunoh· 

The Assembly t . ~ adjourned for Lunoh till Quarter Past Two of the clook. 

The Assembly reassembled after I~  at Quarttlr Past Two of the Clock, 
Mr. President (The Honourable Mr. G. V. Mavalllnkar) in the Chair. 

Shr! Sri Pr&ka8a: Sir, we were discussing the motion about the Tobacco 
Committee. My Honourable frieud Prof. Ranga was worried about head-
qual'ters. I thought the headquarters of tobacco was the smoker's mouth, but 
if he wanted some other headquarters I do not know where he want.s to estliblish 
them. Moreover, I was rather worried when I learnt that the purpose of this 
commit,tee was to encourage tobacco smoking. If tha.t is the purpose of the 
committee my feeliug must be tlgainst the establishment of this committee; 
because I do think that smoking is a bad habit, and it is doing a great deal of 
harm a.!l round. It is spreading and w.e find even little boys smoking all over 
thtl place. ] Rm sure my Honourable friend. Sir Pheroze Kharegat, who is him-
self a non-smoker like myself, would not like to be assooiated with any ~ 
mitteE: which encourages II bad habit. I do not know if my Honourable friend, 
bas an)" bad habits; I have known him for over 80 years now I know he had no 
bad habits at Cambridge; whether he has acquired any siMe then I do not 
mow. But in any case even if he has some bad habits, he would not liktl other 
folks -to have them. I hope he will be able to give us some assurance that this 
committee will not encourage any smoking and particularly will help in stamp-
ing out juvenile smoking, because juvenile smoking is an increasing danger and 
it has to be put doWll. I expect his help Bnd the help of his committee in this 
particular matter. 

Mr. PrIIIdInt: I do not think any further debate is necessary on the issues 
which the Honourable Members have raised. 

'rbt. question is: 
"That this Assembly do proceed to elect, in such manmlr as the Honourable the Pl'8Ii· 

dent ma:' direct, tWQ perllOns to represent conaumers on the Indian Central Tobacco, 
Committee. " 

'l'be motion was adopted. 

ELECTION O:F MEMBERS TO STANDING COMMITTEE FOR lIOME 
DEl>ARTMENT 

The lI.ODourable Sir .Tohn'Thome (Home Member): Sir, I move: 
"That this Assemhly do proceI!d to elect, in such manner as the Honourable the Preli-' 

dent may direct, eight non·official members to warve on the Standing Committee to advise 
on thl' ~ ' ~ in the Homl' Depnrtm'.mt for the unexpired portion of the financial year 
11145-46 and for the financial year 1946·47." 

JIIr. Pre81dent: Motion moved: 
"That thill Assembly do proC'l!'ad to elect, in such manner as the Honourable the Presi. 

dent ma:y direct, eillht non-official members to IJarve on the Standing Committee to advill6 
on the 8uhjp.C'ts in t,hl' Borne Departm\!lnt for the unexpired portion of the financial year 
1945·46 and for the financial year 1946·47." 

I S~ Satya Karaya SIDha (Darbhanga cum Baran: Non-Muhammadan): Sir,' 
! move: . 

'.'That in the original lIIotion for the word 'eight' the word 'ten' be lubitituted." 

D2 
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',': ' ~'JI . l'reIldlD\: Amendment moftd: 
"That in the original lid. for the word 'eight' the' word. 'teD' beluutitukd." , 
TJle JI IL ~ .. 101m TIlomt: Sir, I accept the amendment. 

PIal. it. G. BaDia (Guntur cum NeIlore: Non-Muhammadan Rural): ·sir. I 
learrt that thiit committee Jias not met at all since it was ~ t t  last. year. 
'l'his ~ t is a very importsnt one, specially for the reason that due to 
Its good offices several thousands, if not lakhs, of us have been sent to jail, both 
through the courts after having been convicted and without the courts also as. 
deteIius. This department has never been held by an Indian so far, and I 
think the Secretaryship also has been confined ro-Englishmen. So -it is no 
exaggeration to say that it has been proteooted by a sort of purdah so far sa the 
lndian public is concerned. This House is natural!y always anxious to know 
sa much about the activities of this dep81'tment sa possible. and the only time 
that a committee came to be t t t ~ . that was last year-the com-
mittee was-not given an opportunity of meeting and trying to know anything 
at all about this department. And even when we put questions here in this 
HOUl.e the Honourable Member and his predecessors have made a habit of 
giving only laconic and oryptic answers; Qnd if at all they try to be a bit ex-
pre'llsive. only their shoulders are given the privi:ege of jumping up and nothing 
mol'f'; and short notice questions have very little chance with this department. 
Therefore it is most necessary that this House should have an assurance that 
the Honourable Member concerned with this department wilf can this committee-
88 mquently sa possible, take it into his confidence in regard not only to de-
t..u.ed questions that may be coming ull for discussion or for decision within 
bJs department but a!so in regard to the general policies and programmes that 
this department contemplates from time to time. We ltlamt only the other -V that even in regard to recruitment, promotion. etc., in these various ser-
vj,ces, specially in the Indian Civil Service and t~ other Imperial Services, it 
ia ~  department that takes the most importanll deciRions and ~I  makeR the-
.no.t important recommendations to the Secretary of State for India. There-
~  Sir, I hope that the Honourable Member will at least on this occasion go 
out of his way to give an assurance to this HOllse which will be popular. 
Sri •• ADaDtIlUaYBD&m Ayyangar (Madrlls eeded Districts und Cldtoor: 

Non-Muhammadan Rural): Sir, it is nothing out of the way to ask the Honour-
ablo Member to lay before the House Il statement of what he proposes to do by 
way Clf taking advice from this committee. You will find, Sir. in Appendix V 
of the Manual the functions of the various Standing Committees, but unfortu-
llatf'ly the Home Department Standing Committee does not find a place there. 
We naturally expect that with regard to all standing committees thlrii have been 
hitherto appointed· or are in course of appointment or for which motions have 
beell or are being introduced in the Assemhly. the Members in charge of these 
motions will make known to the House what its functions are. On pages lOS 
I'nd 104 of the Manu8'l, for instance, you fiI'd the constitution and functicns and 
also rules of business for the Standing Committee on Roads and Finance Sllb-
Committee.. Likewise. what he intends to do with re!'pect to the committee, 
what matters he intend'S to place before them for advice. what constitutes 8 
quorum, etc.-these are all matters on which elucidation is ~ . and this 
HOUlle is entitled as a matter of right to have a statement from the Honourable 
M.elllber. 
'!'he BCllDourable Sir John '1'borDe: With regard to my Honourable friend, 

Prof. Rangs's complaint 1 hat a Standing Committee had been :n existence and 
it did not meet, he has the adv&lltage of me in having been a -membeP of the 
last Assembly whereas I was not, but I understand that the Standing Com-
mittee for the Home Department waR E'lected very near the end of March last. 
- I ktloW from the papers I have seen that my predecessor was anxious to have 
D mt'eting of the Standing Committee as soon as possible alter that, but I find 
t ~ on record as to why  a meeting was not called. I th'nk perhaTlR it may 
~ been on Rccount of a familiar phenomenon in the early days of the hot 



· :.' 
.' . . ELE,(JTION OF MJj:MBl'lRS1'O ·HO.¥& DBPARTMENT 70J 

w8a'ther in Delhi that migration takes ~  away 'from Delhi but I ~ not lUre 
-of t·bat. 

A q regards the subjects which will be laid before the Standing Commistee, 
;8.S you know, -Bir, it is governed· by Rule 7 of the Legislative Department noti-
"fication, dated the 5th of March 1945. I am afraid I cannot at this moment 
be more precise 8S to the subjects that will be laid. That is a matter I am 
.examining and us soon as I have formed a tentative conclusion it might be of 
sdvalltage I think to discuss it with the gentlemen who may be elected to the 
'Standing Committee· But I do see some difficulty in publishing or laying on 
the 1.1:1 ble any too detailed or specific statement because, as I understand it, 
subjects may, from time to time, arille if not foreseen, Bnd it would perhaps 
-be a mistake to have a list which would not permit of subjects being raisea .. 
short llotice. But I can promise the HOWle that although as ragal:ds the letter 
-of procedure I can make no definite statement at this stage, that the purpoae 
-of the setting up of this Standing Committee will certainly be observed by me 
in spirit.· I must, however, utter one caveat about that: I know that my 
HOllourable friends opposite think that ~ spend all my time deciding who should 
:go 1;.\ jail and devising a ban which will plJt a number of people into jails, but 
actually the day to day work of the Home DepEJI'tment is something much less 
of'xciting and-which I am afraid the Standing Committee may even tind ' ~ t~  

boring. There are a great number of subjects on some of which I think the 
opinion of Members of this House will be very useful, but I cannot promise 
that they will all be as exciting 8'8 my friends opposite seem to expect. 

JIl. PrUtdent: The question is: 

"That in the original motion for the word 'eight' the word 'ten' be subatituted." 

The motion was adopted. 

bD'. Prelldent: The question is: 

"That this Assembly do proce'ild to elect, m sllch manner as .the ~  the Pre."i. 
-dent may direct ten non· official members to serve on t ~ StandiI?g Committee ~ advlH 
-on the Bubjects iri the Home Depa]."tm'ilnt for the unexpired portion of the ~  year 
1945-46 and for the financial year 1946·47." 

'l'ht! motion WIloB adopted. 

ELECTION OF MEMBERS TO T ~ STANDING COMMITTEE ON 
PILGRIMAGE TO HEJAZ 

...... If. Baae.rjee (Secretary, Commonwealth Relations t ~  Sir, 
I move: 

"That. t.hill AS88mbly do proceed to elect, in such manner !l8 t.he HO.llourable tl,le Presi· 
dent ~  direct five Muslim members to lerve on the Standmg Committlae on Pllgrimage 
:to the Bejaz. ~  the unexpired portion of the life of the Committee constituted on th" 
lit April, 1944, and due to expire on the 31st March 1947." '-

Sir, thiR is a very old Standing Committee of this House and the main fUDC-
tion of the Committee is to advise Government on all matters connected wil.b. 
the Raj pilgrimage. One special feature of this Committee is that its term is 
for a period of three .vell)·s. That WfiS deeidecl sometime ago with a view t.o 
rnai1ltaining continuity and enabling Government to have full advantage of thA 
t!xperience of the Members of the Committee of the actual running of the Raj 
pilgrimage. 

Mr. PrealdeD\: Tbe question is: 
"Thnt this Assembly do proceed to elect, in such manner as the 'Honourable the Prel). 

-dent may dirt'.·'. fl\'e ;\iLlRlim members to serve on the Standing Committ'ile on Pilgrimage 
ta the Iiejaz. fol' the unexpired portion of the life of the Committee constituted on th. 
1st April, 1944, ~  due to expil'e on the 3IPt ~  1947." 

'1 he motion w8.sadopted. 
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.. 111'. ~  I ha,.V8 to inform .~ . .  that t&e following 
dates have been bed fOr receiving nominationa and holdin, eleeticms, if ~ 
aary, in connection with the following Committees, namely: 

1. BtandiDg Committee for the Department of 
Realth.j 

2. Indian Central Tobacco Committee . 

8. BtandiDg Committee for the R0Jl'8 Depart-
ment. 

D.tefor 
nomination 

13-J-INB 

13-2-11N8 

13-2_1948 

Date for 
election 

18-2-1946. 

~ I ' 

19-2-194$ 

,. Btandiug Committee on Pilgrimage to Rejaz 13-2·1946 I9-2-IIN8 

The nominations for all the four Cormnittees will be received in the Notice 
Office upto 12 NOON on the dates mentioned for the purpose. The elect:ons. 

'~ will be conducted in accordance with the Regulation. for the holding of 
elections by means of the single transferable vote, will be held m the Auistant 
.Secretary's rOOIn in the Counoil ,House t ~~  t ~ bours of ~ A..M._ and 
1 P.M. . 

~~S A E (AMENDMENT) BILL 

Mr. Prealdent: The House will now proceed with the further consideration 
of the motion moved by the Honourable Sir A7.i7.ul Huque. llRllIely, that the Bill 
further to amend the Insurance Act, 1938, be taken into consideration. 

ihe iiOliOuiabie Dr. Sir iI. AIiIul Kuque (Commerce Member): Sir, I do not 
want to malee a reply at this stage, but in order to save the time of the House, 
I might say that after consulting the ~ t sections of the House, I will .~ 

prepared to have a Select Committee provided it is possible to have the report o. 
the Select  Committee by the 14th February 1946. If that is agreed to, I would 
",180 suggest that the following Members of the old .Sel.ect tt ~ .• Mr. 
~ t  Nar&.in Sinha, Mr.' IshAq ~  . t~ ~.  GWllt ~ ~  t ~  ~ .' 
partial-may be included in the Select Committee. 
lit. Pruident: There is an amendment by the HoiioUrabie ;Mr. jaffer. 
The Hoaour&ble Dr. Sir •• Aaaul Huque: 1 am prepared to accept it. 

Mr • .&hmed Ebrahim Ha.zoon Jailer (Bombay Southern Division: ~

madan Rural): 14th ]'ebruary is too early. If the Honourable ;Member would 
agree, ten days' time will be all right: . 

The Honourable Dr. Sir Il. AIiIul Huque:Sir, I may point out that I do not 
mind even three weeks or one mont.h, but as 1 have aiready expla:ned 1 would 
like to finish with this as soon as possible so that there is enough time left to 
consider the other Bill which is far more important. I am Bure this will no' 
take much time. So I think my friend would do well to accept it. 

Mr. Ahmed Ebrahim Haroon J&fIer: Yes, it is agreed. 

lIr. PreBldent: ,Agreed to the 14th als01 Then another amendment in place 
of the one moved by ;Mr. Jaffer will have to be moved because there seems to be 
some changes in the names suggested. 

Shrl Satya lfara.ya.n Sinha (Darbhanga cum Saran: Non-;Muhammadan): 
There is an amendment in my name. 

Mr. Pr8liclent: When did the Honourable Member give it1 
Shri Satya Narayan Sinha: Yes, it is in substitution. 

Mr. PreBldent: Now that other names are coming in, and the dates are also 
SOing to be changed, will it not be better to withdraw this amendment and 
move another giving the agreed names and dates 1 
The Honourable DI'. Sir •• .A.slzul Huque: I will ask :Mr. Vaidyanathan to 

move it if the House agrees to that. 

Kr. PnIId_t: What will be the names 1 They will huve to be checked. 
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The BoDourabJ.e Dr. Sir II. AIInl Haque: I have given hiiD. the Damea and 
~~. .. ... 

111'. Pr8l1dent: Are they agreed? .. 

The Honourable Dr. Sir II. Asinl Haque: I have put it to them and there 
seems to be an agreement. 

111'. L. S. Vatd)'8D&tha.a (Government of India: Nominated Official): Sir, I 
move: 

. ··Chat the tollowing names bIJ added to the names that a1'e ·already before you." 

111'. PrtIldent: I am afraid the form will not be quite in order. I will read 
the origiual amendment and then as the occasion arises other names will be 
suggested. I take it that Mr. Jaffer will withdraw his amendment after thi&. 

111'. Ahmed Ebra.b.1m. H&roOD. "after: All right: 
IIr. President: The amendment is: 
"That the Biil be l'efened to a Select Committee, consisting of tht' ~ the 

Commerce Member, the Honourable the Law Member, Messrs. L. S. Vaid\anathan. Abdur 
Ba.hman Siddiqi! '1'. Chapman-Mortimer, Ali Asghar Khan, Pandit Govind Malaviya. Shri 
Srl PraDA, SrI M. Ananthuayanam Ayyangar, Mr. Ahmed E. H. Jaffer and the original 
names." ' 

The Honourable Dr. Sir II. AIinl Huque: 1 do not find ;Mr. Jaffer's name. 

Mr. President: I had reud Mr. Jaffer's name. In place of Sjt. N. v. Gadgil, 
Pandit ;Malaviya comes in because that seems to be agreed. What are the 
other names? 
The Honourable Dr. Sir II. Azb:al Huque: Haji Abdus Sattar Haji Ishaq 

8eth, Mr. Leslie Gwiit and Shri Satya Narayan Sinha. 

111'. Prllident: "With instructions to report  by 14th and that the number 
of members whose presence shall he necessary to constitute a meeting shall be 
five. " 

'rhat may be moved by the Honourable Member. 

Mr. L. S. Vaid)'a.n&t.haD: Sir, I move: 
"That the Bill be referred to a Select Committee consisting ~  tlnl Honourable t.he 

Commerce Member the Honourable the Law Membar,· Mr. L. S. Y'ald,anathan, Mr. Abdur 
RahmAn Siddiqi. ME. T. Chapman-Mortimer, Mr. Ali Asghar Khan, Pandit Goyind Mala-
viya Shri Sri Prakas3 Sri M. Ananthasayanam Ayyangar Mr. Ahmed .Ebrahlm Haroon 

~  Haji Abdus eatttar Haji Iehaq SethJ Mr. Leslie Gwilt, and Shrl Satya Narayan 
Sinha' with inatructiona to 1'I!port by the l .. th February 1946, and that. the number of 

~  whose presence shull be necesAry to constitute a meeting of the tt~ Ihall 
be five." 

Mr. President: Amendment moved: 
"That the Bill be referred to a Select Committee consisting of th·" Honoura.ble the 

Commerce Member the HOllourable the Law Membllr, Mr. L. S. V'aidyanath:m, Mr. Abdur 
R.llIman Siddiqi, Mr. T. Chapman.Mortimer, Mr. Ali Asghar Khan, Pandit Govind Mall! 
viyn Shri Sri Prakasa, Sri M. Ananthaaayanam Ayyangar, Mr. Ahml'!d Ebrahim Haroon 
J ~ . Haji Abdus Satttar Haji Ishaq Sethi Mr. Leslie Gwilt, and Shri Satya Naraya •. 
Sinha with instructions to I'aport by the l .. th February 1946, and tha.t the number of 

~  wbose presence shall be necessary to constitute a meeting of the t~ shall 
toe five." 

Will Mr. Jaffer now ask for leave of the House to withdraw his amendment? 

lIr. Ahmed Ebr&h\m Baroon "after: I ask for leave. to withdraw. 
The amendment was by IpRve of the House withdrawn. 

Prof. lQ'. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): I sm 
ruther surprised with the procedure that the Honourable Member is pursuiug 
in regard to thl'se Bills. The last time when he brought forward a piece-meal 
legislation like this in regard to insurance, I warned him that some of us are 
keen that ~ should try and investigate the advisability or otherwise Ilnd also 
the postlibility for nationalizing this industry in this country and also to ~ it 
studied by certain experts so thnt it would be pOSSible for you to ~ before thiJ 
Rouse with the nec!'ssRry proposl,lls. On that occasion my Honourable friend 
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had pleaded' that things were still in a flux, there was still a war onl and it 
would not .be possible for him to venture upon such a big project. 

The Hcmourable Dr. Sir •. AItnl Bllqlle: I am afraid my friend has 
forgotten everything of my reply. 
Prof. ]1'. G. Jl.&Dga: My honourable friend may remind me a little later on. ., 

One thing I know that he has not come forward with any concrete or construc-
tive proposals in that direction. I said on that occasion and I repeat it that 
State insurance has not been proved to be a failure to the extent to which it has 
been tried in this country. There is the experiment made by the Mysore State 
itself, whose insurance venture has to its credit the 19west working expenses and 
also the lowest premiums being collected. There is the Government's own 
postal insurance. In fact, I suggested that its scope should be extended so that 
not only Government employees but also the outside pUblic could be allowed to 
insure themselves under that scheme. Government has not done anything in 
that direction. Their experience of this postal insurance cannot be said to be a 
failure noL' unsatisfactory. With these two instances. there is R prima ~ 

case for studying this popular question and for studying the possibilities of 
developing this industry as a State industry. In addition to that I want the 
Go;vernment also to study the possibilities of developing co-operative insurance 
in this country. So far very few experiments have been made Rnd (lovernment 
has not given sufficient encouragement to these few experiments and it is high 
time that the Government should take it up. Unfortunately, Sir. Government, I 

instead of encouraging these measures, is going in a direction which is likely to 
militate against the ~  of co-operative insurance. Clauses 28 Rnd 24 in 
the explanatory notes state that it is considered undesirable that a life . '~ 

agent or an employer of insurance ~ t  should be a director of anv company 
t t ~ life insurance business, and provision is made for prohibiting this. 
What does it mean? I want to know. Does it or does it not prevent any 
insurance al!'ent. or group of insurance a/!,ents, ~  form themselves into a co-
operative insurance  company from asking his insurance ~ t  at the same 
time to try to control its activities as directors and afterwards take the'r share 
of the total profits that come for division as dividend? If:t dOPs nrevent it 
then I contend that this olause is likely to prevent the progress of co-operative 
insurance in this country . 

Secoudly, why should it be that o.ll this money should be placed at the dis-
posal of these varlOUS private companies and afterwards this House being asked 
again and again to make amendments in this ,Act in order to prevent the.$tl 
people from playing their mischief? What is happen:ng is this. Weare atlked 
to help this Uovernment in order to repair the diseased body of Indian capltalism. 
My friend himself has admitted the other day that there are companies who sail 
under one cloak but do business in another direction. There are companies who 
do not treat the funds that are placed at their disposal in the proper way but 
invest them in all sorts of monkey ventures. There are also companies who 
have the lowest possible p'remiums in order to cut the other companies' businEJ8s 
and at the same time not being able to make a good business of it themselves 
and thus endanger the premiums that are being paid to it by its life policyholders. 
If that is the J,'ecord of Indian insurance companies, a. large number "f them 
not the whole lot of them, why should it be nece!'lsary for this House to try 
to prop up these companies? Try to control them. It is true there are 
some big companies, with one of whic.h my Honoura.ble friend Mr. Vaidyanathan 
was till recently Associated and I dare say he is again going back-which hsve 
made a profit out of this business. That proves that this can be a t~  

business if it is run properly. Then, what is it that prevents this Government 
from taking up this line of business, thus themselves make the profits and plaoe 
the funds at the disposal of the public for various social purposes. Th6lle is an 
additional reason also. All these funds are being placed at the disposal of 
tbese life insurance companies, crores and crores, more than forty ororeB, 1 
suppose, per annum. I am speaking subject tb correction. How did they invest 
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t.hls money, in what companies, in what ~ t .  Does the country have 
-any sort of control over it at all? This Government functions only as a police-
"man rmd nothing more. This Superintendent sits onl'y 8S a sort of 'lword ')f 
Damocles over them, frightening some, encouraging some others and then, I 
-do not know, helping some others "in some other ways. Beyond that he has 
-absolutely no power whatsoever to divert this money in those directions in which 
"the development of India's industrial potential is absolutely needed. And 
Government can have that control if it. were t.o start its own venture, have I\U 
these funds at their own disposal and then distribute. these funds as betweon 
·these various industries which call for new capital for their development. If it 
is feared that state insurance by itself is likely to bring in managerial dictator· 
'ship into this country. there is nothing to ,prevent 'the Government from en-
-couraging the co-operative development of this industry. 

Also in regard to some of these big overgrown insurance companies the 
'Government can introduce their own paTtnership into them. They can stipull\t-3 
'that 40 or 50 per cent. of the share and paid up capital shall be taken by the 
'state itself. More than 50 per cent. of the directorships should be held by thE' 
'nominees of the Government and they should also determine the maximum mte 
'Of profit that these insurance companies may take for themselves, .  .  .  .  . 

The '~  Dr. Sir X. AzlIul Buque: On a point of order. Sir, you will 
"kindlv decide whether on a Bill of Ruch R reRtricted nature, my HOllourllble 
'friend can bring in the whole encyclopaedia of insurance, as to what are needed 
in the insurance world. 

Prof. If. (I. B.aDga: Tt. is It very bea ntiful point of order, Sir. Before ;vou 
-give your ruling, Sir, I wish to have my say. 

Mr. Presldent: The Honourable Member will hnv.e his fullest slly. I was 
beginning to share the feeling of the Honourable Member who has raised this 
point of order. I know that it would be pleaded on behalf of Mr. Ranga that. 
"he is o1>posing the original motion and ~ that this Bill should be rejecteil 
altogether and that inRtead of having a tinkering legislation in that manner, it ~ 

better to hltve It comprehensive leglslntion. 'rhat seems to be his pomt. But 
~  assuming that he may not be irrelevant, there are limitations as to the time. 

Prol. N. G. lI.aDga: T ~t is why 1 am not lllakwg my powtll in full. 1 am 
.simply mt:lltiolllllg my po.nts. 1 do not want to be reduced to the plight of 
.sellCuug ~ petition t~ I  all my' suggestiolls to .the Honourable ,Member so 
that he ~  dismiSS them 1D an aULocNti1c manner. 1 am placwg all my points 
before tne l\llembers of \ihlS House so t ~t it will llot be possible for my liunour-
able friend to dismiss them. 1'hat is why 1 am merely placing ,before the House 
my points without arguing about them. Recently the Government of India 
published their .Post-war Economic Development .Plans. In that publication 
itself the Government of IndIa has mentioned ~  of these points in regard to 
many of these industries. They themselves have stated that they would like to 
.start many of these industrit:s and in regard to private enterprise in what lDanner 
,they would like to control these com}Junies and so on· In any of these my 
Honourable friend does not seem to have any hand. 'fhis Government lIeemB 
to be working in a sort of watertight compartments. He is unaware of what one 
-department is doing and does not seem to have any influence on another depart-
ment. To what extent has my Honourable friend learnt a lesson from that 
policy which the Planning Department has published the other day. After ~  

it wag not published merely in the name of the Planning lJepllrtrueut. It was 
published in the name of the Government of India of which the !follourable 
Member is a member and yet he is none the wiser. Therefore I charge this 
Government of ignoring all those most essential directions in which the Govern-
ment's interests, the public interests can be safeguarded. 

Then there is the other thing also. We are now asked to give more powers '0 the Superintendent. 
• 
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. The KOIlOUr&ble Dr. Sir •• .AIlsul Kuque: I would lose all my wisdom if I 
remnined with !Ily Honourable friend anymore. 

Prof. B. Q. BaDg&: We ore asked to give more and more powers to the 
Superintendent. These administrative officers are being g:ven more and more 
powers. That seems to be the fashion of the day. Is there any other authority 
who has got any sort of control over the rulings or the doings that this Superin-
tendent is expected to make from time to time? Supposing an insurance com-
pany feels itself aggrieved against the rulings given by the Superintendent. 
What is the other authority to which that, company can appeal? Does he give 
his rulings just as a judge does in a court of law? Does he make public his rul-
ings and the reasons therefore'! If thnt is so, is t,here nny nuthority to which any 
aggriev«ti party can possibly appeal? If there is to be no other authorit.y at all. 
then I take very strong objection to the setting up of this sort of a monstrous 
:Frankenstein in the name of a Superintendent. This is a new despotism, as it 
wns called by one of the Justices in England. 

ThEm, I take the other point, t.hat is, the question of assignment. My 
~  friend, Mr. Ayyangar, has argued it very 'Well. I only wish to say 

that I support him very strongly. My point is this. The companies do not. 
like to have all this money locked up as a sort of trust money which it will be 
impossible for them thereafter to invest as they like and where they like and 
therefore they would like to encourage the habit of some of the hushands to 
change their minds in regard to the assignments in favour of their wives, thus 
to keep these funds at the disposal of these life insurance companies, so that 
theHe companies may lend to whomsoever they like. Recently, a habit has been 
developed of dropping the column in which an insurer is expected to state as to 
whom is assigned a particular policy. If this is correot, then I would ~ 

them to revise their policy and reintroduce that column and see that that column 
is filled in by every polioyholder, so that the policyholder will be given. ~  

opportunity of assigning the policy to his own wife. 

1Ir. L. S. VafdylDath&D.: Such a column is there in the proposal form, 
Prof. B. Q. BaDea: Is it not proposed thot it should be dropped? 
An Honourable Kember: No. 
Pl'Of .... Q. tt.anca: I~ it \;Ieing' observed by all the companies? 

111'. L. S. VatdyiDatban: Yes. 
Prof. B. G. l.a.nga: I accept your facts. 
'rile lImlourable Dr. Sir •• As1nl Buque: That is the fact. 

1Ir. Pre8idant: The Honourable Member need not go into the details. The 
motion is for a select committee. 

Prof. B. Q. Banga: I am proposing something: in the meanwhile my 
Honourable friend comes and obstructs me and he obstructs you. He is expeot-
ed to give the facts and for giving the facts he wants a sort of praise. There-
fore I sincerely trust that instead of treating all these things in a spirit of levity, 
I hope the Honourable Member will, when he thinks of introducing the next 
Bill, try to introduce the necessary provisions in order to give effect to the sug-
gestions that I have made, in pursuance of their own Government of India 
policy adumbratpd for their post-war economic development. 
Jir • .Abdur :B.ahman Siddiqi (CnlcuttR and Suburbs: Muhammadan Urban): 

Mr. President. associnted with assurance as I am, I hope the House will listen 
to me, not in a spirit of levity. but with some attention. I also claim that I 
am ~ on behalf of the Indinn Immrance Associations and bodies which 
have studied thill question in all its aspects. I am not prepared to ~  8 
monopoly of nationalism and the sRfeguarding of Indian interests to political 
orln\nisations alone. The body of Indian insurance companies is as patriotic 
and as keen on t ~ Indian insurance in its proper place in the world of 
insurance all over the globe. I do not deny thnt we have black sheep Among the 
Indian insurance companies: hut to tnrnish the whole of the Indinn insnrnrwe 

• 
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~  8S full of criminals is neither fair nor just. I have Bat here listen..:-

ing to th3 criticisms from the Honourable the Commerce Member as ,weli as the-
Honourable Members to my right. The only remark that I should like to make-
about these criticisms is that the gentlemen who proffered them before th .. 
House are not well informed on the subject. I shan mention only one point._ 
Mr. President, and that is, that for some reason or the other. the Indian thinks; 
of insurance only in terms of life. There are other departments of insurance, 
and. for that purpose the wording in technical language is Insurance for fire,_ 
InarlDe and general accident, while for life the term used is Assurance. Look-
ing at ~  in that limited way, some of the criticisms might be right, but-
to stand up ~ this House today aIld give us a thesis on private enterprise V8I"U" 
State t'nterpnse is something that is not allowed bv the terms of the motion. 
before the House or the amendments. . 

Criticism has been made as to why the word 'actuary' should be removed: 
from against t.he name of the Superintendent of Insurance. This criticism has' 
been made by people who do not know what the Indian insurance world is. We-
are still in a state of infanc:v_ 'I'he words "old" and "yonng''' flhould hI" m;ed 
instead of "small and large companies". There are young Indian companies. 
which in time, I hope, will become some of the biggest insurance companies in 
$he world. Till now we have been throttled Bnd kept back. It will come all a 
. ' ~ t.o some of my colleagues in the House that Indians began to think of' 

~  ~ . ~ t perhaps the Oriental, only after the last war· We have done 
well in tne life denRrtmp.nt. We have reached almost 90 per cent. of the total 
Indian businQ8 IioIlcl ~  f9 per oent. now goes outside. 'But if Honoura1,le 
Members will try to stlfitv ~  nQ"ures for the other departments of insurance. 
they will t~ I ~ ~~ ~ '~ ~~ t  only 80 per cent. while non-Indian 

~ ~ ~ t ~~ away almost 76 pet cent. 01 aU S ~ ' ~ . ' ~ (Jov-
ernment of India, if it thinks in terms of national enterprise, will, I hope, so 
organIse the insurance arrangements it is going to make and the law that is 
going to be passed, that it will help Indian insurance companies to control Indian 
business. and then we Indians shall try and deal with friendly non-Indian 
companies by WRy of re-insurance not only in one country or two but all tb", 
world over. It may Mme as A surprise to many colleagues of mine in the HousO! 
that even a small company like mine sometimes has a share in a saw mill in 
Alaska. and in some other form of property in Rumania or a ship somewhere-
3 in the Pacific Ocean. (An Honourable Member: "Which is your-
. Uf. company please?") We want to get more and more into that kind ot 

bus mess : We in India are four hundred million, but we have to bide our t ~  
~  ~  of the insurance world are very keen that nothing shall be done w.hiq:b 
will Impede the progress of Indian insurance in India. 
As r was saying. the removal of the qualification of being an actuary for 

t .~ Surerintendent is a step in the right direction. An actuary at the best is a 
mathematician. An actuary iJi 99'9 per cent. associated with life assurance. 
Fire, marine, accident and many other branches of insurance do not need an 
actuary. The better party that could manage this type of business would be a 
man who has worked in a composite insurance company. The word 'composite" 
brings me to the remarks made by the Honourable the Commerce Member 
about life companies throwing away their money oVQr other departments of 
insurance. It will perhaps be noted by him care!ully that there are companielt 
in India. one of which is the one with which I am associated .  .  .  .  .  . 

.An Honourable Kember: What is the name of the company? 

'Mr. Abdur Babm&D Siddiqi: The Eastern Federal Union. It is one of th& 
companies which went the other way to start RS a composite company and then 
to open the life department on funds lent to it, from the reserves of the other' 
departments. Life funds when adequate can and should he invested in opening 
new departments. Such an investment would be safe and sound from every 
point of view. An Indian insurance company would not he worth its name if it 
did not give precedence to the ~ t  of policyho'ders as against shl\l'eho1ders. 
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[Mr. Abdur Rahma.n Sjddiqi.] 
There seems to be a general impression that we in the insurance world are all 
rascals, who want to run away with the money of the policyholders" and swallow 
it up either for onr own benefit  or for the benefit of our relations and friends. 
I do not deny that instances like this have occurred in India but they have 
occurred elsewhere in the world also. Many of our politicians, as you must. 
have found in your own experience, are sometimes members of the C. I. D. 
U susHy they ta.lk nationalism but they also carry information to the Honour· 
able the Home Member. Similarly there are black sheep in my circle also 
but where I join issue with our critics is that if an insurance company has been 
run very well. if the auditors, actuaries and insurance experts on examination 
of the accounts come to the conclusion that there is enough money to meet all 
the demands of the policyholders, I do not see any reason why' the directors of 
that company, even alter giving bonuses-and we do give bonuses--,rather good 
ones--should not invest the surplus as they consider to be proper. They may 
open other branches of insurance. They may invest'it under the law as men-
tioned and stated in the Act and also in industrial shares. Sir, Honourable 
Members present here are perhaps aware of what is known as the invisible income 
or invisible assets of nations. Until America had made the decision on lend·lease 
40 million pounds were given by American insurance companies in return for 
British insurance interests in America. Weare also anxious to utilise our 
funds-and they will be very large ones in God's good time-and the invisible 
Income they will bring, for the bett/:frx:nent. of India, industrially and in other 
ways. Therefore for politicians to claim credit for everything as if insurance 
complUlies did not pOSMess the least little bit of interest in the progress of the 
country .is to look from a wrong angle of vision at the whole proposition of 
insurance in this country. We have got complete nnswers for every criticism 
mnde and when we find black sheep in our group we Are the first to take nction 
~ t them. It is the eAsiest thinJr to Rqnee7.e fl hnrlmflBh. ont of t.he inR11l'RTHIP , 
world by withholding from them re-insurances. Honourable Members nE'ed not 
worry as to how we wish to conduct insurance business in this country. The 
Honourable the Commerce Member uRed rather A defective word Anil Ronollr-
able ~ t  to my right were ri<;!ht in ointemretHn<r it as I.e S. He !'R:iI-
services. That terrible word alwavs means the I.C·S. The I.C.S. mav be 
expanded into other Imperial services. I have tried the I.C.S. T ~ are 
'brains in India which ore capable. of Mmning many of the institutions now under 
the I.C.S. to better "dvantage and therefore. Mr. President. I hope the Honour-
able the Commerce Member will. before we have finished with this item, tell 
us that like many other Govemment and semi-Government positions in the 
country. t.his superintendentship of insurance will not become a close preserve 
of the Indian Celestial Service 8S I would like to put it. 

I wish my colleagues in the House had not insisted on a Select Committee. 
In fnct I was rather surprised that the Honourable the Commerce Member had 
agreed to have a Select Committee. He ~ t forward a Bill last year when 
I was not bere and the Select Commit.t.ee considered it. Tbe names mentioned 
by him were such as commanded the fullest confidence. War, Mr. President. 
creates a. ~  spirit of immorality. We have heard of contractors and ",e 
have heard of the liaison between officials of the Government and these con-
trnctors. Pp.ople of the "Nouveav riches" class hove come into the general 
field of business. Some of them tried to buy ur in'lUrflnce companies for a 
few lakhs to control sometimes the funds which had gone into crores. For that 
Government took immediate action and the committee under our ~  

~  Cowasjee Jehangir gave its recommendations. I w:sh th:s piece of ~  

had not come before us piecemE'aT. T wish the Honourable the Comnlt'l'ce 
Member had brought forwnrd 1\ Bill covering the mORt important sectionR, 40A 
.I&nd 40B dealing with the problem of overall costs which iR eRsential for the 
very life of insllrlulee in Tndia. We SAW yesterdav a Criminal ' ~  
Amendment Bill, then a Criminal Procedure Amenilm'ent (Amendment) 'Rill 
fond then you can add mnny more amendments and have an Act with a 10n51 
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nomenclature. If. the Commerce-Uember ha.d dealt with the really importmti 
items he would have brought  us some relief. Now, the Select Committee is 
.:alning. I should like the Honouarble the Commerce ;Member to give me and 
through me my insurance fraternity a guarantee that the other and more 
important llillwill be moved in this House before we diiperae in April and have 
it passed, because the question of overall costs is interfering with the progross 
of Indian insurance. There are many other things one could say, but I realise 
that today we are only thinking in terms of a Select Committee and its member-
ship. Let us hope that we shall be able to finish our work before we disperse, 
but the Honourable the Commerce Member must realise that a calamity is going 
to fall on t ~ Government of India when their great adviser on insurance goes. 
away. If he goes away, I am afraid the new Bill may not be so helpful to the 
Indian CRuse all we want it to be. Before he goes back to his company, the 
Honourable the Commerce Member should move heaven and earth and find 
time to see that the second Bill is introduced, discussed and passed before we 
. disperse. 

The Honourable Dr. Sir •. AltAl Huque: Sir, I think this matter has 
been debated sufficiently. The quest:on is confined to a restr'cted ~  today 
&8 to whether 1here should be a Select Committee and whether we in the House 
are generally agreed to some of the principles which are in the BilL ..... 

Pandlt GovlDd JIalavtya (Allahabad and Jhansi Divisions: Non-MuhammAdan 
I~  I rise on a point of order. Sir. T undf"rstand that the ~  pr(lcedure 

in such matters is that when motions for Se!ect Committees are made, the 
entire prilwiple involved in that Bill. the policy and all that, are discussed on 
the floor of the House. That is the occasion for the House and every Member-
of it to sav what he feels ahont the pntire subject. for the guidance of the 
Members of the Select. Committee. I want· to know, both as regards the view 
which the Honourable the Commerl'e Mpmhflr has enunciated, and Riso wjth 
regard to the remarks you were good enough to make -when my Honourable 
friend. Prof. Ran!!'8. was in possession of the House, I should like to know: if' 
Members of this House have any thing to say about the principle of the Bill, 
about the princ:ple of the Insurance Act. which is BOught to be amended by-
t ~ Bill anJ About other matters relating to inRnrance in this country when CA.O 
they do so, if not now 1 Later on, when the Bill comes back from the Select 
Committee, I suppose the House will go into the consideration of its ~ 

clauses. If we want to make general observations about the matter, when car) 
we do s01 

Some Honourable J[emben trom OongnIB Bench8l: Now. 

Kr. President: As I look upon the matter, it seems to me that the principle· 
of the AC1. of 1938 is not a matter under d:scuss;on under the present Bill. This 
is an amending Bill. That fact must be remembered. Therefore, the scope, 
of discussion will" be limited only to the amendments proposed. 
Prof. •• Q. Banga: General discussion, if I understand the practice ..... 

Kr. President: Order, Order: If Members have to say anything more, I 
will. of course, hear them. But I will just give the Members an idea as to what 
i. passing in my mind. In the case of "n amE'nding Bill, the scope of discussion· 
will have to be lim:ted to that Bill and that B'll alone and not the or:ginal Act 
or legislation which this Bill seeks to amend. If t ~ other point were conceded .. 
then at the time of even a minor amendment of any Act the whole legislation. 
will be open to the House. I do not know if there is any other pract'ce prevail-
ing in this House, but. I should be satisfied on the point that .there was any 
such kind of practice prevailing in this House. 

Mr. Manu Subedar (Indian Merchants Ch!,mber Bureau: Indian Commerce): 
Sir, there are spec;al circumstances attachipg to this Bill in so far as there was' 
a c:omprehensive Insurance Bill introduced in the last Session and it wpnt 
through certAin stages but could not be completed and the Assembly was theD 



'710 LBGISL.\TIVB A.~. L  [8TH ' ~ 1966 

.fMr. Manu Subedar.l· : 
dissolved. The Government have now chosen' to pick out some of the points of 
thtlt composite Bill of ·the last Session and they have omitted some others. 
:Some of us who referred to the omissions were, I feel, under 1 hose c:roumstan-
ICes quite entitled to criticise the Government for the omiBBiona and t-o ask for 
an aBBurance that the omitted portion will be introduced during the course of 
':the Session in Q. second Bill. There is a slightly different circumstance on 
:account of the ~ t '  of this insurance legislation from the last Session. 

Mr. Pre8ldellt: This raises a different point altogether. At present the 
'Point under consideration raised by the Honourable Member, Pandit Govind 
Malaviya, in his point of order is as to the scope of. the d:scussion on this 
motion and I was stating my vie.ws with reference to that point. If the House 
is dissatisfied about the course the legislation has been taking, it is perfectly 
.open to the House to reject the particular motion that is brought before it as a 
matter of protest or to get an assurance from the Govemment, as the Honourable 
Member, Mr. Manu Subedar, has pointed out. Bul; that would be a matter 
altogether different, from entering into the merits of the old legislat:on. What 
1 am ~ present concerned with is just to define the scope of the discussion and, 
to my mind, it is very clear that in an amending Bill the scope of discussion 
will not be the principles involved in the original piece of legislation. The dis-
cussion will be only as regards the points which are included in the amend;ng 
Bill, pointing out the lacunae, making suggestions for additions and all that 
sort of thing will be within the scope of the discuss:on. But if it is sought by 
the Honourable Member's point of order to raise a general discussion again on 
the principles of insurance or the principles on which the Act of 1938 was 
enacted, to my mind, -such a discuss:on will be outside the scope of the present· 
motion. . 
Xl. Kanu Subeda.r: May I advert to another practice in this House? If 

Government seek to amend a particular section of a previous law, the whole 
()f that section which they seek to amend becomes the subject-matter of dis-
cussion, but not any other section which they have not brought in for amend-
ment. That is how we \lave been going on ~ in the past. 
JIr. P. 1. GrlfIltha (Assam: European): Mr. President, the opinion expressed 

by you is in complete agreement with past practice in this House and also with 
many past rulings in this House that on an amending Bill discuss:on is confined 
not to the scope of the original Act but to the clauses of the amending Bill. 
And at this stage of the discussion the only principles which can be discussed 
are the principles of the amending Bill. I entirely agree with the opinion 
expressed by you. 

PlDdit GoviIld IIalavlya: May I seek light from you, Sir? The Bill which 
is be!ore the House today does seek to modify only different sections of the old 
Act. That is true. But everyone of those sections of the old Act as well as 
the changes which are sought to be made today relate to the subject of insu-
rance in the country. It is an actual practical difficulty wit.h me; I am not 
tr.ying to raise merely a technical point·. Every amendment which has been 
proposed seeks to change the law of insurance in the country and, as such, will 
affect the actual day to day progress and functioning of the insurance business 
in this land. When the Act was passed, its principles were t ~  then 
discussed. But what I want to know is that if Members wish to make observa-
tions with regard to the total effect of the insurance policy as adumbrated in 
the Act and in this Bill seeking to amend that Act, as it is affecting the country 
today, without wishing to get the Act repealed and without wishing to totally 
oppose the motions which are before the House, when will they get an 
()pportunity to do so. If it is thought that th:s is not the occas:on for them 
to do that, when will they be able tO'do it? 

Sir aoWUjee 1eh&Dglr (Nominated Non-Official): Ml\; President, may I say 
that after the very clear ruling you have given which is in consonance with the 
pract!ce of all Leg:slatures, I do not think any further discussion is necessary. 
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If we allow the discussion to take place on the general principles of insuraIice, 
we shall not discuss this ;Bill at all. If we make suggestions about the law of 
insurance which my Honourable friends think ought to be on the Statute-book, 
we shall never come to a conclusion on this debate or discuss this Bill at all. 
I beg most respectfully, ~. President, to say that not only is your Ruling in 
t',()USOllance with the rulings in all legislatures, but I submit it should always 
be maintained in every p:ece of leg:slation that is brought before this House in 
future. 

Pl'Of. 5. G. B.aDp: I wish to say ... , ... 
JIr. PresldeJlt.: Order,  Order. I do not think the matter needs any further 

argument. The question raised by the Honourable Member Pandit Goyind 
Kalaviya is very p.!'oblematical. I cannot advise him from this place as to how 
and when he can ra:se various questions which He wishes to raise. But any 
way, I have no doubt that the principles I have enunciated are the correct 
principles and the scope will be only so !ar as the amendiI1g sections are con-
cerned. Of course, it is very difficult to define the demarcating line. Many 
times the amending sections perhaps touch other sect:ons and some other 
observat:ons may be relevant. But then, there too there is a limit up to which 
Members can go and touch. It is not possible to define cases on border line. 
Sit. 5. V. Gadgil (Bombay Central Divis!onl Non-Muhammadan Rural): 

You have to put liberal interpretation. 
111'. Preatdent: That is why I permitted two Honourable Members t6 go 

beyond the strict scope of the amending Bill. That is a quest:on of Chair's 
opinion which should not be challenged in this House. 
'!'he Honourable Dr. Sir •• Azilu1 Kuque: Sir, I was trying to reply to some 

of the points raised before the question of Select Committee was brought before 
the House. I have given an assurance that with a view really to give our 
wholehearted attention to the different aspects of the other Bill, which as my 
Honourable friends know has raised quite a lot of controversy among the 
insurance interest in various mutters, I wanted to finish ~  Bill with its 
arrwdments which are more or less of a formal nature, which are non-con-
tentiolls, which have been carefully considered by the Select Committee and on 
which opiniolls have been received and on which we have been spending time 
fo!' months past with a view to see that iegislation is put in proper order. The 
other day when I read out a speech as being delivered in Paris Conference, there 
W8S a question from the other side whether that speech was aotually delivered 
at all. I cannot argue with that hpe of view. In any case, I can assure my 
Honourable friends that the other Bill is very actively before us and I do hope 
that within a very short time I shall he able to ~ it before the House. I 
consider it 0. very urgent matter. T considtlr it in the interest of the country, and 
then) is no desire on my part to shirk a very important dut.y. The only thing is 
that my friend asks me to try heaven Rnd eRrth. nnd I can tell him I can try 
heaven a9 it is, but sometimes I find it really difficult thnt the earth is very 
difficult to tread upon. 
Dr. G. V. Duhmukh (Bombay City: Non-Muhammadan Urban): What 

about the other place? 
The Honourable Dr. Sir •• ,&l1lul Huque: As I said, Sir, you have right.ly 

pointed out that the question of certain extraneous matters outside the Bill may 
he referred to, and naturally, Sir, they may be of some importance and relevant. 
But there is a. Fmit to everything. For myself, I need only say that my 
Honourable friend, Prof. Ranga., might at least have tried to rend the reply I 
gave t') him in the last Session, 'that is on the point of nationalisation. I read 
l·t over this very morning, because I knew that Prof. Ranga will probably again 
start h:s old theme. In my college days, I read 0. very pregnant sentence of 
Edumed Burke which I sometimeR nnd applicable in ollr everv -dav life. It is: 
• 'Invention is exhausted, reason IS fatillued, experience has jud!m1ent, but ohs;nacy 
is not oonquered". Sir, I therefore took very great. care this morning to read 
my speech again which I gave and I find that I had explained my reasons as 
fully as possibly I CRn. I made it quite I)lear that I am in full agreement with 
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him that a few ~  should not control the economic life of this count17 
either today or in the future. I am in entire agteement with him that this. 
principle should be observed not merely in the field of economics but also in 
the field of politics. But, 8ir, it is a questioll of method and m.odu8 operanda. 
I placed all my cards on the table. I had not kept anyth:ng back. I explained 
everything before him. As 'regards some of the dire.:t issues which have been 
raised, one of the thing is, why not bring 1& comprehansive B:ll. Sir, my 
Honourable friend knows the history of this leg!slation, the h'story of the time-
which we are passin'g through when th:s legislation was introduced. This Insurance 
Act was lidssed in 1\138. 'l'hen tbe war came on. We aCQuired new exoerJenclt 
At one time, as Honourable  Members of the House know, it was the general 
v:ew held that legislat:on of a comp'ex or comprehensive character should not. 
be brought in in war time. Sir, I did follow that for some time. But I soon 
begall to realise that by waiting, the insurance business was allowed to be-
ml.Ulaged in a manner which was not to the best inte.rest of the country or the 
policy holders or the insurance companies themselves. There:ore, Sr, it was. 
in 1944 November that I brought forward th:s legislation. My Honourable: 
friends will remember that at least one year before that, in other words, from 
December 1948, we had been trying hard to collect materials to bring in this 
legislation. I can assure my Honourable friends that if today I had been 
able to br:ng a more comprehensive Bill, I would have done so. But he would 
not be satisfied. He would be sat'sfied only if I could bring in a one clause: -
B:tl; fol:owing Prof. Ranga's dictum, that the whole insurance should be-
nationalised. It is qu:te all right. But I had to deal with the Act as it stands. 
I found certain defects. I wanted to clear away these defects as soon as I 
could. I have explained, Sir, the reason why we have not brought this compre-
hensive Bill, that is because this Bill was infated in December 1948. I am 
still today in the year of grace, 1946, in matters which have been considered by 
a very strong Select Committee of this House and almost unanimously re-
commended. Yet I had to agree even today to have another Select Commit-tee-
in order to give an opportun:ty to the Members of this House. 

Sir, question has been raised about the merits of some of the provisions in 
th;s Bill. The question has been raised about th.e etlect of Married Women's 
Property Act. I had hoped that my Honourable friend, Mr. Ananthasayanam 
Ayyangar--I understand" Ananthasayanam" means eternal sleep-l had hoped 
that he at least would have come to this liv:ng world and tried to read the 
effects of the Married Women's Property Act, vis-a-vis the Insurance Law. 

Sri II. .baDUluaJ&IWIl AyJaqar (Madras Ceded Districts and Chitto or 
Non-Muhammadan Rural): I have read a thousand times. 

'!'he Honourable Dr. Sir II • .Azlnl Huque: Well, Sir, this Married Women's 
Property Act was passed in 1874. So far as the substance of the law is con· 
cerned, though it was st:ghtly changed in ~  it still remains exactly the same 
as ;t was in 1874. I was trying to find out the discussions that took place in 
the legislature in 1874 when that legislation was brough'; I find that in about 
20 rnes the whole Bill was passed into law  in 1874. We have since changed. 
The t:me today is not 1874, but it is 1946. What is the etlect. If my 
Honourable friend will read"the sect;ons of the Married Women's Property Act 
he will find that if anyone insures his life and therein nominates his w'fe or 
children to be the representative, they will not have the money easily. The 
etlect of the Marr:ed Women's Property Act is s;mply this, that eVfln if he d'es 
a premRture death, even if the widow be helpless, even if the children have 
nothing else in the world, the money does not go to them first. It must 
immediately go either to the trustee, if he has been nominated by the insured 
or if not, it goes to the official trustee. 

SrI •• ADanthUaJ&UaID AJJaqar: And then be paid to them. 

'!'he Jlonoarable Dr. Sir II. AIInJ Jluq",e: I hope my Honourable friend 
knows the procesBes th'tough which a party has to go before money can be. 
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received from an tljicial truBtee. I want my Honourable friend to read the 
Bection. If an inBurance iB effected in Bombay then the money will g? to t ~ 
Official TruBtee in BoD1'bay. In other wordB, if my Honourable friend Sn 
AnanthaBayanam Ayyangar comes to Delhi in connection with his work and he 
inBureB himBelf at Delhi, then the Official TruBtee of Delhi will get the money, 
no matter where hiB children or family may be living, they may be living in far 
off place-I do not know from which diBtrict he come&-......... . 

Sri II. ADmU1IDYaDam AJyanpr: On a point of personal explanatioD:' Sir. 
There iB no time limit to speecheB on BillB. I should like to correct a mlBtake 
which my Honourable friend has committed. The pOBition is this. It goeB to 
the Official Trustee. He iB a paid official. It iB hiB duty to pay to the wife 
and children of the insured. 
The HOIIlOIIr&b1e Dr. Sir II . .utnl Huque: Life is not so simple as all that. 

Life is much more complex. I may read the section again. 
"When th'<l 8um secured by the policy becomes payable, it shall, unles8 special trusteel 

are uuly appointed to receive and hold the same, be paid to the Official Trustee, of the 
Province in which the office at which the iDluranC'Cl was effected i8 situate, and IIhall be 
received and held by him upon the trusts expreued in the policy, or such of them as then 
existing. " 

If you want to develop inBurance, if you do not want to clog it with difficultieB, 
if you want inBurance companieB to make prompt payments all you have to do 
iB to give all facilitieB to the inBurance companieB for prompt paymentB. In 
thiB case what happens? ,A,. man inBures his life; after hiB death the insurance 
company cannot give the money to hiB widow or his children even though they 
may be nominated because it has to be paid by the Official Trustee. Sir, I 
have some experience of how money iB to be received from the Official TruBtee. 
He is not usuQ,lly sat·isfied by a mere petition to him. He is an officer of the 
High Court and he haB to arm himself with legal authority. I do not know if 
my Honourable friend is a lawyer but I am a lawyer and I know what difficulties 
there can be for a layman in getting that money through the Official Trustee. 
The whole principle of the amendment which was sought in the 1938 Act waB 
to make it possible for every man to insure his life; and if he does and is no 
longer living at the time the money becomes  due, to make it easy for the 
dominated representative to get money from the company without d:fficult.y, 
without going to court and without going to the Official Trustee. After all if 
r give my money to my Honourable friend. Mr. Griffiths, he will get It because 
the Married. Women's PfOperty Act will not come in; but if I give it to my 
own child he will have to go to the Official Trustee. I do not know why this 
difficulty should be there. In fact those who are in the business of insurance 
will agree t;hat this PUtB more difficulty into the working of life inBurance com-
panieB in India. Men will not nominate becauBe they know that perchance 
there will be difficulty for the children to get that money. That was the report 
of Mr. Sen 'B Committee and that was the report of the Select Committee; that 
was the principle aimed at. But the language is Buch that' it iB not free from 
ambiguity and we want to make it clear that thiB should be t;here. It is not 
with a view to do anything else, and it will be for the HouBe to tully conBider 
what effect it will have, after hearing both sides of the queBtQon. 

I Baid, this once before and all theBe points I have returned  to again and 
therefore my Honourable friend's argument about changing hiB lady-love iB 
wholly immaterial. He might change his lady-love and I will not object to it. 
But thiB question has to be examined aB to what effeot it iB going to have on 
hiB own wife and children, BO far aB the law is concemed. 

AB regardB the queBtion of the Superintendent. being anon-actuary, I Baid 
definitely in my speech that he will be either from the serviceB or from the public 
life of this country. Like the proverbial bird my friends have sp.lected the first 
part and have omitted the second part. And even there some of them are BO 
patriotio that they have included the word "Indian" where I only Baid "Ber-
vices"... I never meant the Indian Civil Servioe. There are very many Bervices 
in this country; in fact it is a certain amount of specialiBed knowledge that 
will be neoessary; but I do not want to bar the I.C.S. If an I.C.S. is a qualified 

• 
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man certainly he also will be considered; but my friend cannot get. any more 
assurance than that and it is not my intention to confine it to the I.O.S. 

Sir, I do not think I need argue on all the other points which my ;Honourable 
friends have raised. As I said, this is a simple ;Bill which has been considered. 
in several stages. I have full sympathy with my Honourable friend Prof . 
. Ranga. Like him I also do not like monkey business and I do not like monkeys 
also. I feel that in a matter like this we ought to take all questions into 
serious consideration. I appeal to the House once again; my sole intention is 
to get the affairs of the insurance ~  corrected. If my Honourable 
friends raise any other questions I will have them examined; and I will publicly 
give this assurance here that. if in the administration of the Insurance Act-
short of bringing in a Bill which I cannot immediately do, about nationalisation 
-defects arise in the admin!stration of the Act which any Honourable Member 
feels should be rectified, I will have the question examined in the department, 
and I will not hesitate, if I am in my pla.ce, to bring in a Bill with a view to 
remedying them. . 

Mr. Pnlident: The question is: 
"That the Bill b'a referred to a Select Committee conaiating of the Honourable the 

Commerce Member, the Honourable the Law Member, Mr. L. S. Vaidyanathan, Mr. Abdur 
Rahman Siddiqi, Mr. T. Chapman-Mortimer,  Mr. Ali Aaghar Khan, Pandit Govind Malaviya, 
8hri Sri Prakaaa, Sri M. Ananthasayanam A ~  Mr. Ebrahim Haroon JAffer, 
Haji AbduB SattarHaji Iehaq Seth, Mr. Leslie Gwilt and Shri Satya Narayan Sinha, with 
instructions to report by the 14th Flolbruary 1946, and that the number of mambera whOM 
presence shall be necessary to constitute a meeting of the Committee shall be fivlol." 

The motion was adopted. 

WORKMEN'S COMPENSATION (AMENDMENT) BILL 

'l'he Honourable Dr. B. B. Ambedkar (Labour Member): Sir, I move: 
"That thlol Bill further to amend the Workmen's Compensation Act, 1923, be taken into-

consideration." 

'rhis is a very simple Bill and the purpose of the Bill is to rectify an 
injustice caused in the present circumstances to a workman who is drawing 
Rs. aoo as his wages. As Honourable MeIIlbers are perhaps aware, under 
the definition of a "workman" in the Workmen's Compensation Act the right 
to compensation is limited to those workmen who draw up to R.!!I. 300 as 
their wages. Before the wa.r it was possible for every workman who drew 
Rs. 300 as his wages to get the benefit of this Act. Since the introduction of 
Wa.r allowances and other measures such as the grant of dearness allowa.nce, 
bonuses, good conduct pay and other payments· which have been granted to 
the workmen wha.t has  happened is that a workman who formerly got com-
pensation is now deprived of that compensation because his wages come to 
more than Re. 300. This is due to the reason that under the definition of the 
term "wages" as given in the Workmen's ~ t  Act all that extra 
remuneration which the workman gets other than wages is regarded as part of 
his wages for the purpose of computing his compensation. The result is that 
a workman who fomierly was to get compensation now does not get it. The 
Bill seeks to protect such a workman by increasing the maximum monthly 
wages from Rs. BOO. to Rs. 400. The Bill therefore has two provisions in it: 
one is to amend the dennition of the workmen sO that instead of limiting 
the wages to 800, it raises to 400 ~ and; secondly, to amend schedule IV to 
the Act wh1ch prescribes the compensation which a workman is entitled to 
get for death, permanent tote.l disability and temporary disability. 
As I Mid, Sir, the Bill is a very simple measure. It merely copies what 

has actually been done in Great Britain. There too in order to protect the 
rights of a workman who originally got compensation, the limit of wages has 
been raised from :£850 to 425. The Bill is not only a simple measure, but. 
it is also a non-contentious measure. The Provinces have been (lonRulted 
with regard to the provisions of this Bill and they have unanimously.agreed 
to the amendments which are made by this Bill. The proposal also was put 
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forth before the Standing Labour tt ~ and there too it has secured the 
unanimous approval of all members of the Oommittee. Sir, I do not think 
I need expatiate at a very great length on the provisions of this Bill. With 
these observations, Sir. I move. 

lIr. President: Motion moved: 
"That t ~ Bill further to amend the V,orkmen's Compensation Act, 1923, be taken into 

conaideration. " 

Sit. N. V. Gadgil (Bombay Centra.l Division: Non-Muhammadan Rural): 
I welcome this Bill, but I want to bring one fact to the notice .of the 
Honourable Member in charge. Schedule IV was first enacted along with the 
Aot of 1923 and in 1933 it was revised and brought up-to-date in order to 
make the compensatioll adequate with the level of prices. I think the time 
has again come to revise the entire sohedule and make it consistent with the. 
level of prices; that is the point which I want to bring to the notice of the 
Honourab!e Member. Beyond that I have nothing to say. I think it is a. 
matter on which everybody will agree. 

lIr. S. Guruswam1 (Nominated Non-Official): I also welcome this Bill not 
becaus03 it goes as far as it should. but as I am a believer in the saying that, 
• A bird in hand is better than two in the bush.' 

In 1931, the Whitley Commission made recommendations regarding the 
scales of compensation that should be given to various classes of workmen. 
If that recommendation had been implemented, there would have been no 
necessity for introducing a new Schedule which gives a compensation of 
Rs. 4,500 in fatal cases and a compensation of Rs. 6,800 for permanent 
disablement. But, as the Honourable Member explained, in that it seeks 
to extend the wage class of the workmen by extending the scope of the 
measure to those getting Rs. 400 on the lines of the legislation recently passed 
in Great Britain, it is an important step which I welcome, but I would have 
wished the Honourable Member t,o have rectified a defect in this Bill, namely, 
not giving what the Whitley Commission had recommended for those drawing 
between Rs. 200 and Rs. 300. The Whitley Commission recommended that 
in case of death the dependents of those workmen who get between RB. 200 
and Rs. 300 should get an amount equivalent to Us. 4,500 which is now 
sought to be given to those getting only above Rs. 300. 

There is also the necessity,  as Mr. Gadgil has pointed out, of ~  the 
scales of compensation. The International Labour Conference recommenda-
tion on the subject is to give compensation for two· thirds of the loss of 
earning capacity. Here it is usually 50 per cent. and for higher wage 
classes, as in the case of men drawing about Rs. 300, it is about 20 to 30 
per cent. Secondly, Sir, in regard to civil servants, who are governed by 
Civil Service Regulations, compensation given under those  regulations in 
respect of those who do not come under the Workmen 's ~t  Act, 
and draw higher pay is about 50 per cent. of the loss of earning capacity. 
Therefore, I do hope the Honourable Member will take steps to draw up a 
revised  schedule of compensation. But while he ma.y take sometime for. 
doing so, I give him my fullest support in the beneficial measure which he 
has sought to introduce today. 
Jlr. Pre8ident: I find that the Honourable Mr. Jaffer has two amendments 

standing in his name. 
1Ir. Ahmed :lbrallim Bazoon lder (Bombay Southern Division: Muham-

madan Rural): Sir, I do. not propose to move these amendmentll!l. 
Jlr. Prea.tdent: The question is: 
"That. t.h" Bill further to amend t.he Workmen's Compena&tion Act, 1923, be t.alra into 

consideration. " 
The motion was adopted. 
Clauses 2 and 3 were added to the Bill. 
Clause 1 was added to the Bill. 
The Title and the PreaD),ble were added to the Bill. 

·2 
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'l'U BOIlO1I1'able Dr. B. B • .Am.bICIEar: Sir, I move: 
"That the Bill be paall8d.' ,  .  " 
Kr. I'ruI4eD.t: Momon moveq: 

[8m Faa. 1946 

"That the . Bill be palsed.'· 

Prof. lI. G. B&Dp (Guntur oum ;Nellore: ;Non-!(uhammadan ;Rural): .Sir, 
I am in agreement with the Bill as such, but 1 wish to make one suggestion 
to my Honourable friend, that as in England so also in this country, he 
ahould try to take the earliest ;possible opportunity of bringing another amend-
ing Bill with greater 1JC0pe to amend Schedule IV ,in order to raise the scalea 
of oompensation to oover the maintenance ot the families of disab!ed people. 
My Honourable friend has referred to the English precedent. I wish to draw 
his attention to one document entitled "Sooial Insurance Part II-Work-
men's Compensation", published by t.he British Govenlment. . I will only 
read a sentence or two from part (ii) of paragraph 8: 
"(iiI During the Dreaent lIIIar the lIIIeeklv comnensation has been increalli!ld by the addi-

tiou of flat rate allowancea under the Acta ment,inned in narajtraph 7 above. TIN effect of 
ibeae allollllances ia to bring the maximum for total incapacity in the case of the aingle maD 
lIP to 35fi. a week during the first thirteen weeks, and 408. thel'eafter, and in the case of the 
... med man up to 408. during the fir1lt thirteen weeks, and 50s. thereafter. A man wlt.1a 
children also geta an allollllance of 58. a week in reap\)ct of each child under 15 yean of 
ap, or up to the 31st July next following the 16th t ~' if atiU at school." 

,So I would like him to foHow this example and try to bring forward 
another Bill with a more satisfactory Schedule IV. One more suggestion: I 
have already made it before the Honourable Member came to this House and 
that is that he should bring forward a Workmen's Compensation Bill if 
necessary, not as an amendment to this, even as an independent Bill, to 
bring within the scope of this workmen's compensation administration the 
permanent agricultural labour, namely, those who are employed for one month 
or more and especially those who are employed on annual contracts. I trust 
that the Honourable Member will consider these suggestions favourably. 
Mr. Preatdent: Has the Honourable Member anything to say? 
The Honourable Dr. B. B. • .Ambedkar: As I said this Bill is brought forward 

for the purpose of rectifying the injustice done to a particular class of work-
men. It is not a Bill which is intended to do anything more than that. All 
t.hat I can say at this stage is that I shaH bear the points that have been 
made by my Honourable friends who have spoken on this Bill and see whether 
something can be done in order to give effect to the suggestions that they 
have made. I might tell the .. House that we have in contemplation a Bill 
which deals with State insurance, which will inolude sickness insurance, 
workmen's compensation, maternity benefit, more or less on the lines of the 
.ocial security measure adumbrated in England, and I think my friends will 
find that some of the suggestions, namely that the alteration of the system of 
lump-sum payments into periodical payments are being carried out in tJaat 
measure. 

Kr. PreIl4eD.t.: The question is: 
"That. t.be Bill be paaeed." 

The motion was adopted. 

INDIAN MINES, (AMENDMENT) BILL 

'l.1he BoDourable Dr. B. B.. Ambedkar (Labour Member): Sir, I move: 
"That the Rill further to amend the Indian Minea Act, 1923, be taken into conaid"ration.·' 

This Bill is a very simple measure. 

r At this stage, Mr. President vacated the Chair which was then occupied 
by Mr. Deputy President (Sir Mohammad Yamin Khan)]. 

The purport of the Bm is to impose an obligation upon the mine owners 
to provide pit-head baths "equipped with shower baths and locker-rooms for 
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the use of men· employed in mines and of similar and separate places an,. 
rooms. ~  t ~ use of women in mines where women are employed and foa 
prescrlbmg eIther generally or with particular reference to the numbers 01 
of men and women ·ordinarily employed in a mine, the number and standards 
of such places ~ rooms.". ~ do .not think there can be any dispute 88 

regards the necessity. of provldmg pIt-head baths. It is bound to improve the 
lieU-respect of the mIDer and I am sure about it that it ~  very desirable that 
he should return home a clean person, if possible with clean clothes. This 
measure has ~  considered by the Coal Mines Advisory Committee which 
has been appomted by Government in order to administer the Coal Mines 
'!eUare Fund. The Committee has unanimously accepted the proposal that 
~t  baths should he an obligation of the colliery owners. In order to 

~I . eftect to it; the Bill provides that under the rule-making power which 
IS gIven to the Govetnment of India under section 80 of the Mines Act thf' 
G ~ t ~  have the power to make a rule prescribing pit-head t~  
That IS the. malO purpose of the Bill. ' . 
The second clause of the Bill does nothing more than exempt Govemmer. 

from fo!lowing the usual procedure in the matter of making rUletl under the 
Coal Mines Act which are prescribed by Section 81. Section In says that! 
any rules made under the Act shall be first published and then passed. We 
wish to exempt the rules that we propose to make. under the provisions of 
this Bill from the provision of previous p11blication prescribed 
under Section 81. The reason for providing such exemption is that 
we are very anxious that this liability not only should be Illlposed. 
but should be carried out immediately, we wish to avoid delay. 
In fact, I might tell the HOllse that the .Government are so anxious to have 
this system of pit-head baths introduced in nIl conI mines immediately that 
Government themselves have made a provision by which they are prepared 
to ofter ten per cent. of the capital cost of the baths to colliery owners if they 
undertake to provide such baths within twelve months. In order that this 

",p. M. 
may be done, we do not propose to have these ru!es subjected to 
the provision of Section 31. The Bill is so essential and so simple 

and so non-controversial, that the House will accept it without much ado. 
Sir, I move: 
Mr. Deputy Prelldent .Motif'>;l moved: 
"That the Bill further to amend the Indian Mines Act, 1923, be taken into considerat.ion." 
Prof ••• G. BlDga (GUlltur I:um Nellore; Non-Muhammadan Rural): I 

awl wholeheartedl,y in favour of thil. Bill. I am glad that my. Honourable 
friend has brought it forward. It is a small reform but an essential one. It 
should have been made by the Government a long time ago. It gives me 
pleasure to record the fact, that ever since my Honourable friend hilS become 
the Labour Member he has been trying his best to quicken the pace of labour 
legislation, especially in regard to our industrial labour. But I cannot con-
gratulate him upon naving fathered some-one else's baby in introducing women 
into our mines. I do not know whether he has stopped their working in the 
mines. They said they were going to stop it from the 1st of February but I 
wanted a detimte assurance on the floor of this House because the old adage 
goes-"There's many a slip. .  .  .  .  . ." 
'!'he Honourable Dr. B. :B.. Ambeclkar: ~  Honourable friend II!! I1UL uwure 

that there is B Gazette notification. 
81t ••• V. GadgU. (Bombay Central Division: Non-Muhammadan Rural): 

It can be altered by another notification! 
Prof. •• G. :aanp: Now that the black record is removed, I am glad to 

associate myself with my Honourable friend in support of this Bill. 

8ui 8rl Prakala (Bel1ares and Gorakhpur Divisions: Non-Muhammadan 
Rural): The thing that is worrying me is the temperature of the water. Will 
it be hot or cold?' If after a whole day's work, the Honourable Member 
supplies very cold water to the miners and insists on their bathing. in it, the 
result may be serious accidents; and then the Honourable Member may come 
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out with the provisions of the Bill that we have ~t passed and ask for com-
oensation not for any fault on the part of the mme-0'!D.ers but because the 
law itself is defective. I believe therefore iti would be safe for all conoem8d 
if the Honourable Member would add a schedule to this Aot prescribing the 
temperature of the' water in which the miners will bathe at various tim,es of 
I he year and in various parts of the, country. _ 
'l'he JIoDourable Dr. B. B. Ambedkar: It will be left to the mmer. Some 

may want hot water and some cold water. 

Babu Bam Karaya. Singh (Chota Nagpur Division: Non-Muhammadan): 
I represent the colliery area. I therefore congratulate the Honourable 
;Member for Labour on the introduction of this Bill. This is the first time in 
my legislative life in this country that the Government .has begun to care for 
the self-respect of the labourer. Of course, in this measure we have got 
nothing to discuss. We onll congratulate the Honourable Member and ask 
him to come forward with some other measures for the benefit of the labourers 
in respect of all these -things. With these words I support the Bill. 

PaD41t GovI{ul JI&1aviya (Allahabad and JhaD.si Divisions: Non-Muham-
madan Rural): I ,want to know one thing, Sir. The Honourable Member 
remarked joust now that Government would be prepared to pay ten per cent. 
of the cost of these shower baths. I do not want to say anything either in 
favour or against it. I just want to know what that exactly means and what • 
has prompted the move on the part of the Government? Can't the mine 
owners be made to foot the bill for these baths themselves? 

The Honourable Dr. B.  B. Ambedkar: We want to hasten this thing and 
that is why we offer this kind of encouragement, that if ft. mine owner does 
construct these baths within twelve months from a given date he will get 
this concess:on. OtherwiRe, he will not get it and he will have to do it at 
his own cost. 

Pandit GOviDd K&l&viya: wm not that purpose be served if it were laid 
down that. the mine owners shall get those baths ready within twelve 
months. ' ... 

The Honourable Dr. B. B. Ambedk&r: We must give sOllie time. 
PaDdit Govind JIalavlya: Sa.\" twelve 1llonths. 
Kr. Abdur bhman Siddiqi (Calcutta and Suburbs: Muhammadan 

Urban): Air, T am rRther surprised that the Honourable Member for Labour 
has thought-of shower baths only. Our country has different methods of 
bathing. Generally we sit by the side of a river or a nullah or a pond or 
P091 anel take ollr baths there. Why is this special English system -being 
brought into the country'! There. must be some scientific reason for it. 
The second point thut 1 shou!d like to mention is that if the mine owners 

do not do whut he wllnts them to do, what then is the remedy? Is there any 
punishment for them'! Can they be fined, or call we force these people to 
have these shower baths fixed up? 
Our millillg" brothers uud sisters are definitely poor people. To teach them 

how to take u bath is an easy affair but where will they get the soap from? 
Will the Honourable the Labour Member consider, when making the -byelaws 
and ruleR, which he does not wish to be made public now, the problem of 
supplyiug these ~  with soaps? Sir, to me the whole basis of the sug-
gestion made uppears that because somebody stands on his head in London, 
therefore Wl' in India AhaH not be considered civilised unless we do the same. 
n you giw them this shower bath, give them the soap also. 
An Honourable Kember: What about a towel? 

1Ir . .Abdur It.&hman Siddiqi: There are many other things which the mine 
ownerR should be forced to do. I hope when the ru!es are being framed All 
these points will be taken into consideration ~ the ~  mine worker with 
his dirty dhoty, have his bath, put OD the same dirty dhoty and go -back 
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h?me to his w.ife and ~  as dirty as he was in the ..morning. Therefore, 
811", I am allX10US that Instead of the ten per cent. being given to the mine 
owners to help them ~  to encourage them or to induce them to construct 
these shower baths, let the Government give to the mine- owners that ten 
per cent. for supplying soaps, cleaner dhoties, towels and other amenities. 
That will be a better service for that will teach our mining countrymen the 
need for cleanliness.' _ ' 

Shrimatl Ammu Swam1nadhaa (Madras City: Non-Muhammadall Urban): 
Sir, I quite agree with my Honom-able friend, Mr. Siddiqui, when he said 
that we in India are not used to shower baths and it would be better to st.art 
by giving something that our people are used to. I do not say that they 
~  have a river nearby or a tank but I do feel that if ordinary taps are 
Introduced instead of IIhowers, perhaps taps are easier to get and it would not 
be quite so distant a date when these things will be introduced. Showers 
may be rather ~t to get--I do not know where they are. made, but they 
may be more difficult to get than ordinary taps and I feel that if you intro-
duce certain new and modern methods, they may not use them at all. There 
is that ~ t . With regard to the women's bath rooms that the Honour-
sble Member spolm about I feel that it would be better for the women to 
have bath rooms more or less on the old Indian style but with running water 
in the taps and all other things that they are used to such rAS a stone for 
washing c!othes, etc. I also feel that there should be some time limit given 
to the mine owners with regard to these bath rooms. as to when they should 
be ready, as otherwise I am sure they (mine owners) will h,ke a very long 
time and would naturally wait to see whether they should spend all this 
money or not. With these words I support the rtono'Jrable Member's 
motion. 

lIr. P. 1. GrJ1Iltbs (Assam: European): Sir, as regards bathing facilities it 
would be better to leave it to the Government nt the time of. framing the niles 
to mention tIle alternative forms of bathing fncilities and to go into further 
details. 

Sbri ~  Prakala: That may mean sunhath! 

The Honourable Dr. B. R. Ambedkar: fh, I did not think that my Honour-
able friend, Mr. Siddiqui, would be so much pertnrbed,-he is not here in the 
House just now-by the shower baths. Hut I would like to tell the House that 
the question whether there should be shower baths or not is not an idiosyncracy 
on the part of the Government or their own innovation. There is, as I told 
the HOIlRe, nn Advisory Committee. representative of eoal miners, coal owners, 
repr(:!H:'lltRtivf:' 01 the (Bengal Government and Bihar Government, wfiich advise 
Government in the mat.ter of the administration of what is called the Coal 
Miners' Welfare Fund. This question of t ~ sort of baths that should be pro-
vided was put before the Committee and I would like to ten the 'House that in 
this Committee there are not only representatives of trade unions, but thE'll'e 
'Rre representatives actuall:v of workmen and workwomen. There is one re-
presentative of actua' coal miners and there is one representative of women 
miners and it. iR with their unanimous assent that Government -decil1ed to have 
lIhower baths. 
So far as J 8.m ahle to see, I shoull1 nave thought that a shower bath would 

be far more effective in the matter of cleaning the person of a worker in coal 
mines than immersion in water or ~ oneself under n running tap. T msy 
slso further add that t,his decision of having' shower hnths waR taken by Gov-
~ t as It result of thf' experience of YesRrs Tata Iron Rnd Steel Co., JJtd., 
at their collip.ry in Digboi. These shower baths have bpen in existence for a 
eonsiderable tiine there and to our great sntisfaction we f011nl1 that the workers 
were making very good use of the shower baths and that they had no Bort of 
objection at all. Wit,h ~  to the qlleRt.ion of soap. T can give the assurance 
to the Rouse tha.t we do intend to provide soap to every miner under certain 
t'egulations. and I think the House need have no anxiety on that acconnt, I 



?20' LEGISLATIVE ASSEMBLY •• 8TH FEB. 194& 

. [Dr. B. R. Ambedkar.] . 
hope this will satisfy Honourable Members. An Honourable Member SBJd that 
this is merely a declaration and that there is no penalty. If the Hono}ll'able 
Member concerned were to refer to section 89, he will 11.111 that that is a general 
penalty clause which imposes penalties. 

Plot .... G. Banga: There is only one little difficulty in regard to women. 
They do not want their hair also to be washed with mere water: they may re-
quire oil or something. 
The BOIlO1l1'&ble Dr. B. :a. Ambeclbr: "They may be provided with caps. 
1Ir. Deputy PrIIldent: The question is: 
"That the Bill further to amend the Indian Mines Act, 1923, be taken into oou.=deratiou.:" 
The motion was adopted. ~ 

Clauses 2 and 8 were added to the Bill. 
Clause 1 ~ added to the Bill. 
The Title and the Preamble were added to th.,e Bill. 

ft. BCIIlOU!'&ble Dr. B. B. Ambedlrar: .Bir, I move: 
"Th"t. t.he Bill be paued." 

1Ir. Deputy President: The question is: 
~t the Bill be puaed." 

The motion was adopted. 

PHARMACY BILL 

• 

1Ir. S. H. Y. Oullmam (Secretary, Health Department): Bu, I move: 
"That thoa Bill to regulate the profession of phrormacy be referred to r. Select Committee 

consisting of Rai Bahadur D. M. tt . ~  Dr. P. G. S~  Mr. E. L .. C. Gwilt., 
Sir Hassan S'uhrawardy, Syed Ghulam Bhlk Nalrang, Dr. G. ;V. n..,shmukh, Pandlt Thakur 
Du Bhargava, Pandit Balkrishna Sharma and the Mover with instructions to report on or 
before the 25th February, ~  and that ,the. number of ~  whdae presence shall be 
neC88Bary to constitute a meeting of the Committee shall be five. 

This Bill has been brought forward in response to a demand made on several 
occasions in this House, and by professional organisations outside the House, 
for legislation to regulate the profession and practice of phannacy. As the 
House is aware, at present the practice of phat:macy is largely in the hands of a 
class known as compounders, some trained and some untrained. The profession 
is not organised; there is no provision for registration, and untrained persons can 
undertake the responsible work of compounding and dispensing medicines with-
out restriction. Such training as is given by Provincial Governments, muinly 
to persons who are to be employed in hospitals, is generolly recognised to be 
inadequate. When the Drugs Bill was before this House, an undertaking was 
giVfn or). bflhalf of the Government that thev would address Provincial Govern-
ments on the question of legislation to control the pharmacy profession. Pro-
vincial Governments were addressed at thai time; but before the drafting of the 
legislation could be completed, serious war developments occurred and it wu 
decided to postpone further action until the situation improved. All Provincial 
Governments have now agreed to Central le¢slation on this subject, and this 
Bill ha!l been prepared in consultation with them. 

In most countries it is now recognised that the compounding and dispensing 
of medicines and the handling of patent drugs is a responsibility which should 
not be entrusted· to untrained persons. In almost every country there is an 
organised pharmaceutical profession consisting of members who haVa been 
tri.Wted and registered according to the requirements of the law. In India the 
need for such regulation is increasingly .urgent owing to the forthcoming insti-
tution of B system of control of drug standards. However detailed the legal 
provisions may be and however stringent the inspection and supervision, the 
control cannot be fully effective unless there is available a body of pharmacists 
who can be relied on by reason of their education and training, to exercise care 
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and responsibility in the dispensing and handling of drugs. Rules and regula-. 
tions  are no substitute for a responsible  organised profession, with professional 
standards of conduct and professional control. A committee appointed by th& 
Bengal Government went so far as to describe the present position as • a public 
danger and ~ crying evil which is sapping the very foundations of public health. 
and medical practice'. I think, therefore, that, whatever difterences of opinion 
there may be on matters of detail, the House will agree that in principle this· 
Bill is a necessary and a non-controversial measure. 

Turning now to the general provisions of the Bill, it wnl be observed that it 
follows generally the lines of similar legislation relating to the medical profes-
sion. It is proposed that there should be an All India Council, which will be-
responsible for laying down the standards of education for pharmacists, anel 
provincial councils  which will be responsible for the maintenance of register&> 
and will adjudicate on matters of professional discipline. It will inevitably-
take some, time to provide the necessary educational facilities for these improve-
ments in education, and the date of enforcement of the new standards of train-
ing to be laid down by ~  new All India Council has been left to Provincial' 
Govern,ments. In the meantime a register will be prepared and pel'Bona who 
have received training as compounders or have .acquired a certain standard or 
competence will be brought on the register. It is proposed" to 'empower Pro-
vinoial Governments to prohibit the dispensing of drugs by unregistered persons; 
but the Bill does not place any restrictions on the compounding and dispensing 
of medicine by a medical practitioner for his own patients. 

Finally, the Bill does not apply to the dispensing of medicines under the 
Indian systems of medicine but only to the dispensing of prescriptions of praoti.· 
tioners having qualifications recognised under the Medical Acts. 

There arp. a number of amendments on the paper suggesting that the Bur 
should be circulated for eliciting public opinion. The Bill was published on the 
8th December and it has elicited a considerable degree of support from profes-
sional aF!F!ociations. The Indian Pharmaceutical Association, the Bengal' 
Pharmaceutical Association, the Indian Chemical Manufacturers Association, 
the Private Dispensers Association, Amritsar, and the All-India Compounders-
and Dispensers Association. are among the bodies who have welcomed the ~ 

If, however, the House feels that it is desirable to give more time to those· 
interested in the measure to formulate their views, Government will have no, 
objection to such 0. course. Sir, I move. 

111'. Deputy l'reIldent: Motion moved: 
"That thl1 Bill to regulate the profession of pharmacy he referred to a Select Committee-

consisting of Rai Bahadur D. M. Bhattaeharyya, Dr. P. G. Solanki, Mr. E. L. C. Grit, 
Sir Hassan Buhrawardy, Byed Ghulam Bhik Na.irang, Dr. a. V. Deshmukh, Pandit Thakur 
Das Bhargava. Pandit Balkrishna Shanna. and the Mover with instructions to report on or 
before the 25th Fehruary, 1946, and that the number of members whose presence IhaH be-
neCNlary to eonltitute • meeting of t.he Committee ahall be five." 

Kr. Ahmed Ebrahim Baioon .T&tIer ~  Southern Division: Muham ... 
mMan Rural): Sir, I move: 
"That the Bill be circulated for the purpose of eliciting opinion thereon" 

and with your permission I will add the words, 
"by th·., end of June 1946." 

I do not wish to go into the merits of this Bill. It is an important measure. 
that is coming up and I would suggest that nothing will be lost if we circulate-
the Bi}.l for public opinion. After all this Bill has not been before the country. 
We shall lose nothing if we wait for four months. It is an important Bill because 
it regulates the profession of pharmacy and the pharmaceutical councils. The 
Honourable Member has received certain views from certain quarters but I 
feel that it is not enough. We should certainly do it on an all-India basis. 
Let us invite opinions from all quarters, sit together and then come to a ftn&h 
decision. I hope the House will support my amendment. 
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tIr. DepUJ PreII4ct: Amendment moved: 

"That. the Bill be obeulated for tbe purpOIle of eliciting opinion thereon by t.he end of 
..June 1946." 

Dr. G. V. Delhmukh (Bombay City: ~  Urban): .Sir, I 
, -move: 

"That the Bill be circulated for the pUrpoie of eliciting opinion tMreoD by Taead&y, 
·t.he 30th April, 1946." 

Let not my amendment be construed in the ligl1t that I want to delay this 
"kind of legislation. I do not want to delay this kind of legislation but I want to 
improve and better it. If I explain 'to you how I look at this Bill, you will see 
·the difference between my aims and objects and the motive with which this 
"Bill has been brought forward. His idea of the profession of pharmacy seems 
to me to be only this-if you can supply a better type of compounderS and a 
better type of those persons who can mix medicint's, that is all that is wanted 
'for the purpose of pharmacy. My Idea of phamilCy is very different. I think 
pharmacy, in other words dispensing of drugs, in other words purity of drugs, 
in other wodrs the production of drugs, in other words, health, I may go further 
-and say, the. health of the nation-all these are inter-connected subjects and 
·therefore merely to come forward before the people's representatives and tell 
them that you are doing something  tem'bly important in the interests of the 
'public and put forward a Bill like this i"s worse than useless. If this Bill is 
·taken in its isolated form I personally would not have paid attention to it but 
'looking at this Bill as the first very delayed and very weak measure to open on 
-our health front the war against disease and death, I am willing to take interest 
in this. Unfortunately this is s subject with which this Hop-se is not very con-
'vel'Rant, and therefore in order to give my colleagues and friends a better idea 
·of the Bill, I propose to deal with this unfamiliar subject to this House in the 
1i,:!'ht of what is the background, what is the importance of the subject, how 
,other countries have solved it and what are the things that we should do about it. 

To begin with, see how this so-called profession of pharmacy can be looked 
'at from the higher point of view and from the real point of view. Let me draw 
·the attention of the Honourable Members t~ the legislation on pharmacy in 
'Great Britain itself. This subiect is not new. I would "'BY that similar and 
'1>etter legislation should have been undertaken by this Government long time 
ago. As early SR 1852 a similar Bill. an Act of Pharmacy, was pRssed in Great 
"Britain. Therefore there is absolutely no justification for the Government bere 
-to come and say that this is a new measure and that they knew nothing about 
'it. What were the aims and objects of that Bill in Great Britain as early as 
1852? The object of_that Pharmacy Bill was safety of the public. not merely 
-' ~ competent compounders to the medical practitioners and not only a 
1mowledge of mixing of medicines but also 8 competent knowled",e of pharmaceu-
"tical chemistry was necessary. That is the idea behind Pharmacy Bills. 
If you want to have competent pharmacies. then they mURt not only mix 
-medicine but they should have pharmaceutical ~. In other words, 
'they ought. to know production and purit.v of manufacture of drugs. Side by 
,side with that, they should keep the ideal of the health of the neople belore 
them. Compare wit,h that the aims Rnd objects of _the Bill which has been 
'brought forward now. It is stated here 'it is desirable that, as in most other 
'oountries. only nersons who have attained n minimnm Rtnndam of professional 
-educati<:m should be permitted, etc.'. 

See the difference in the aims and objects of the legislation in Great Britain 
'and ~ t  proposed here. even in non-cont.roversial matters like "the health 
'of this countn-o The Rim here is the minimum Rtandard of profeRsional educa-
'tion. ' After all tbis Bill is ~ broul!'ht forward for the sake of the health of 
the count" anll you are going to bp Ratisfied with a ~  standard of pro-
feBllional education. 
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_ Sir, this reminds me of a very similar measure that I took considerable pm 
In, ~~  the All-India Medical Council Bill. There, again, what did you have? 
A I ~ t ~ . of professional qualifications. And here you will be 
J~t  With the mlOlmum standard. That means you will put up with ineffi-
ciency: That means you do not want anything first-rate here. All that you 
want IS sQme ~  that ~  ~  in India and that we are doing all that we 
~  for the ~ . My object 10 supporting a measure like this is not this. I-
will not be .satlsfied with the minimum standards. I want the very best that 

•  I can ~  10 the whole world provided I can afford it. And I know that I can 
afford It. In fact, I can afford much more than Great Britain can at the present 
time. I belong to a creditor ~ t~  and not a debtor country and, as such, why 
~  I not e:cpect best .of thmgs In health and otherwise for my people. What 
IS the other ~ alld object? Whereas the aim and objE\.ct in Great Britain is 
c?mpetent pubhc health and competent pharmaceutical knowledge what is the 
81m here? It is interesting. They say: ' 

~It is further propoRed to empower Provindal Government .. t,o prohibit the dispensing 
of medicine on the prescription of a medical practitioner otherwille -than by, or under the 
direct and perllOnaI IIUpervision of, a regilltered pharmacist." 
Whereas there the pharmacy laws wanted a competent knowledge of 
"pharmaceutical chemistry. which means, aR I said, the manufacture of drugs, 
here my Government for better or for worse is satisfied in respect of a good 
pharmaceutical knowledge with only giving just sufficient knowledge, so that 
they can mix up medicines. Therefore. from this point of view I do not think 
that the Bill should he sent straightaway to the S«;,lect. Committee and that 
there is nothing more that we can lcam from the public opinion. 
At the present time the opinion in t}-,e t'onntry nno ('ertninlv in -my pl'ofession 

is that we are an out to do the hest we emn for the pl'eservation of health Bnd 
for the welfare of our country. What is the condition of health in India? Let 
me give you some figures from the Health SI:!t't.ion of the League of ;Nations and 
they will stagger you. It. i!1 RRtonishing how much apathy there is in my own 
countrymen with regard to the public henlth in this country. 
Sir, a few millions are killed and maimed in a war, whether it is the first 

World War or t,he second Global World War. find not only Europe bnt Asia 
Rnd also our country arA in a great excitemmt over t,he terrible calamities that 
have happened and of the great. mortality that has occurred. And although 
from day to day men are dying from very common diseases in this country, 
:vet we do not seem to pay any attention to it. Take, for instance. malaria only. 
The figures that I am going to give are not my figures; I have got them from 
the Health Section of the I.eague of Nations. Does anyhody know what is 
the mortality from malaria in India? It is a million and a half. Fifteen lakhs 
of people die from malaria every year. Then. take the figures of those corres-
ponding to the injured on the battle-field. J mean those who nre afflicted with 
malaria hut odo not die and whom you could compare with the injured on the 
battle-field. Theil' number is not less t,han 100 millions ner veal'. Thnt is the 
figure which you can attribute to one disease, malaria, only.· 

Two yeRNI ~  when J came here on th£: food question, J said that food famine 
was a man-made famine. Many people in the country r.riticised me for having 
said that Rnd they said that I had .coinE'd a new word. I still believe that the 
famine then was B man-made famine. T did not take part in the food debates, 
hut I still believe that in!1tead of procurement, distribution, control, rationing 
Rnd all that in the last five years. if the Government or the Food Department 
had gone about its business properly. that is. for the proper production of food, 
proper fertilizers. proper utilisation of water snpplv in this country, then we 
,,·ould not have hRd the occasion to ~  ahont whining to other people and ask-
ing t,hem to giVE' UR morA food. By this time. as is the case with the nations of 
Europe. we conld have easily increased our food supplv hv ten-fold 8Dd today 
we would not have heen in the helnless pORition in which we find ourselves. 
This is only by way of example. Also. in the case of _ medicines and drugs we 
have a similar man-made epidemic and man-made death-rate and J make bold 
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to say that it is so. Why d,) I say so? The yearly death rate of a million and 
. a half per year and 100 million maimed per year can be prevented by human 
effort. According to the same Health Sectkm of the League of· Nations, what 
were the requirements of India with regard to quinine? Four million lbs. And 
what was the actual consumption in India of quinine for protectjon against 
malaria? Sir, I do not think you will believe it and I can be corrected if I am 
wrong, it is 20,000 Ibs. 

JIr. S. B. Y. Oul8Dam: It is 200,000 lbs. 

Dr. Q. V.Deahmukh: I am glad I have been corrected and I will take his 
figure. Even if he !ncreased it ten-fold, he cannot give us 4 million lba., whioh 
is the amount requiJ:ed. I ~ novE'mment for that dnd I do not exclude 
the public from the blame. All that the Government and the public institutions 
of t,he country were doing was to supply them wIth 200,000 lba. of quinine. Is 
that a very satisfactory state of things for the Government? Instead of 200,00& 
lbs. suppose 4 million lbs. of quinine had been supplied, is it not possible that 
you could have prevented this death-rate. A few millions are maimed in a 
war which happens once in two generations, but this is happening day after da,. 
and people are taken away from this country. You had a famine onoe in 
Bengal, a terrible famine, a. famine for which everybody did feel at that tiJne, 
but I am surprised at the apathy and indifferenoe with whiah this process had 
been going on ,with ~ . We look at it with sheer indiBerence. There, again. 
I am ashamed, not for myself, but for this Government that when quinine was 
not available was it not possible to prevent the death rate by malaria? There 
is such a thing as atabrin which has ~  found useful and It good substitute 
for quinine. The price of quinine in ordinary. pre-war days was Rs. 18 per lb. 
,At the present time the price of quinine is Rs. 600 per lb. But what is the 
price of atabrin? It if! only 4 shfllings per lb. or Rs. 8 per lb. Now, Sir, d() 
you know what happened with regard to this. The Director of the Haffkine 
Institute in Bombav sent a t t ~ t to the Government and also made a 
public statement that we could produce all the atabrin required in this country_ 
Whereas quinine takes weeks to pl'epare and its trees take months to grow, this 
procesl'! could easily have been utiliRed and finished within a few weeks. And 
yet what do you think this Government did which comes forward with all these 
futile Bills in the interests of the health of the country? They said that no 
permission could be granted. One would like to know why a permission like this 
could not be granted. Therefore, what I do say is this. If you must have 
pharmacy Bills, then dr. something that is efficient. Do something that will 
help the health of the country, and not only myself but the whole of my profes.-
sion-I am confident to tell you-will be behind you. With regard to this 
question, I may say that the whole thing started from the Drugs Enquiry 
Committee of 1930-31. That Committee went round the country.' If only the 
instructions of that Drugs Enquiry Committee had been carried out today, we 
would never have found ourselves in the position that we are finding today. 
The position today in the case of food is expected to get worse, there will be 
complete famine. In the case of drugs also, I may tell you we are very badly 
off. We were badly off and even now we are no better off, yet this Drugs 
Enquiry Committee made recommendations one of which was to start educa-
tional centres for pharmacy. 1'hat was in 1980. I see the Honoura.ble the 
Mover of this Motion is trying to loo}[ up the Drugs Enquiry Committee report 
10 ,find out if that is so or not. I will give him some more information. That 
mformation is: they suggested that there should be a training centre for phar-
macy and for the preparation of drugs not one only, but one in each Province_ 
That waR the recommendation of the Drugs Enquiry Committee. Yet, what do 
we find·? The report of the Drugs Enquiry Committee has been completely 
forgotten. We heard something about it in 1940 in the shape of the Drugs Act . 
. Now, we find this Pharmacy Act in the year of grace 1945. 
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Sri K. AnAnthu&y&D&lll Ayya.ng&r (Madras ceded Districts and Chittoor: 

Non-Muhammadan Rural): We are in 1946. 

Dr. G. V. Deehmukh: I thought I might give the Government a little more 
<credit and make it one year earlier. In 1Q46, in every other country you have 
had a Drugs Act and a ~  Act. You alwAys have the Pharmacy Act 
,and the Drugs Act together. Look at England. It has been the ~ 
Pharmacy and Drugs Act, Pharmacy and Chemist Act. Wherever you find the 
two are allied, but here in India you find pharmacy is isolated. Why is the 
·subject of pharmacy.isolated from its natural connections with pharmaceutical 
.chemistry, isolated from its natural connections with Botany, isolated from o.ll 
its surroundings, so that we in India can merely console ourselves that the Gov-
oernment have given chosen compounders to our medical profession. That is 
why it is to be isolated here. I say it ought not to be so. Let this Bill go to 
'the public, then the public and my profession will tell you how this Bill can be 
improved and can be made more useful for the health of the public. As I say 
this is a regrett8ble story of legislation in this country. In 1930-31, we had this 
Drugs Enquiry Committee about which everything has been forgotten. Then, 
in 1940 we had this Drugs Act. Now, in 1946 we are going to have this 
Pharmacy Act. But there is something more to which I should like to draw 
the attention of the House and it iR this. In 1936, the Bombay Government 
tried to pass n Pharmacy Act. They appointed a Committee for the Pharmaoy 
Act in 1936. What is of greater importance is they had an education sub-
committee of this Bombay Government. What happened to the report of the 
Pharmacy Committee of the Bombay Government. It has not seen the lighti 
of the day. I want to know from the Honourable Member himself who has 
brought forward this Pharmacy Act whether he had a ~  at this report of the 
Pharmacy Committee of the Bombay Government. Not only did they havA a 
Pharmacy Committee, but, also they had an education subject committee of 
the Pharmacy Act. T want to know again from the Honourable the Mover 
of the Motion whether he has had a look at t,he report of the education sub-com-
mittee of Pharn18cy Act. It is no good merely coming forward, I think the 
day is long pa!lt when YOIl can fob off any measure like this and say that Gov-
ernment are doing their best. The Government have got to do their best, and 
that is now. otherwise they will have something not very pleasant. If the people 
of the country are to believe that the Government are doing something in return 
for the money they take then the Government should do something decent. 
What is the expenditure that the Government have been spending on this? 
I say there is always the excuse. You may say "Ohl it is all very well for 
you to suggest there should be educational institutions for pharmacy in each 
Province, there should be the Drugs Act and so on, but where is the money to 
come from"? I say money does come. Government takes money all right 
from the people. From my City of Bombay the Government are taking some-
thing like 100 Cl'Ores in the shape of income tax, and about 715 to 90 Iakhs in 
the shape of excess profits tax. When you wanted to prevent a smaller mortality 
on the battlefield, what was your war expenditure per day. I am not talking 
about Britain's war expenditure. I think the expenditure of India-I hope my 
Honourable friend will correct me if I am Wl"ong-was somewhere to the tune 
of about two crores .. per day. Anyway the point is this. A day's expenditure 
which you devote to war can be easily diverted to establishment of pharma-
ceutical collegeF! or training centres, one in each Province Bnd thBt would help 
you to ~t your health front against the diseases. You can fight all diseases 
by setting apnrt one day's war expendit.ure. Even there, you have not treated 
fairly the public in this country. Perhap!l t.he Govpmment may ask, why is it 
I am alluding to nll these thing!';. My idea of this Pharmacy Bill iF! not merely 
to apply the ointment to my s01l1 that I have done something. I want a vory 
efficacious measure, imd I believe the public will certainly support if the measure 
is .good. Why, Sir, in Bombay the other day 8 certain gentleman-I believe it 
is Sir F"mi Mehta-gave a donation ,,/ .. even lakhsto the Bombay Universih 
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for the technological section. 1 say if the ~ ~ t would only bring forw .. rd 
decent measures, people will not be wanting who will give donation for starting 
such training centres. If these centres are started all over the country. then 
you can have ~  army o.f phannacEiutical chemists who will be of use to you not 
only as I say m supplymg more compounders. but who will be of great use in 
production of drugs and preventing drug ~  in this country. 

At this juncture, why have I spoken at such length on this measure? _ M-y 
own point of view is that it should be sent round for eliciting public opinion. It 
is very neceBBary that you should get public opinion on ~  measure. Going 
through the various provisions ·of this Bill, I see the whole thing is a huge joke. 
You hne educational regulations and examinations and everything in ~ t 

paper order. I want to ask my Honourable friend where are you going to get 
your students from for this examination. Where are you going to teach them? 
Have you got any institutions now where you can· teach them this pharmacy 
80 that you can establish a standard of examination where your. professors .-:an 
go and examine the students. 
There are neither professors nor students for teaching institutions and you 

have yet a paper-perfect Bill trying to establish a standard of minimum qualifi-
cations· You talk about half a dozen objects, putting down how the board of 
examiners is to be constituted, what are going to be your educational rules, and 
all that. I say that at the present stage the whole thing looks to me not only 
88 a joke but even better than a joke. It may be Hamlet but there is no stat& 
of Denmark about it. And in the circumstances to hurry on with legislation 
like this and say that this is absolutely non-controversial is to show that you 
have got no proper idea as to what a Phannacy Act means and that you have 
not paid any proper attention to whether you have got the equipment, means 
or the material for the examination, and so on. I will give my Honourable 
friend some lit·tle infonnation. I do not know if there are very many pharmacists 
in India either to be professors or to be examiners. I do not think there are 
more than about two dozen phannacists in the province of Bombay and very likely 
the majprity of them are in Bombay city attache'd to different commercial 
institutions. It is not likely that-they will give up their lucrative jobs to 
become professors in your newly fonned institutions at the present time. As I 
said, about students, so far as I know, there are no studetlts in the Bombay 
_ University. I know that in 1936 the Deans of the two Medical Colleges in 
Bombay were asked whether they would take students for phannaceutical 
chemistry; and they both honestly and rightly said that they would not ~ 

they had not got the teaching facilities. Since then the Department of 
Technology in Bombay did open a. section. But what does that section mean? 
Will that section supply you with students of t·he type that you want? That is 
a post-graduate course with no better accommodation than for about ten students; 
and they are working on '" course of advanced studies which practically is of no 
use for the purpose of this Bill or for the purpose of the health of this country. 
In the circumstances. is it not better that you should start from the beginning 
and with first things first? Is it not better that you should give some little 
attention to whether you should not start your educational centres first, pre-
ferably one in each province if you can, otherwise one at the centre if you are 
short of men, material and finances, and then first educate your young students 
through competent teachers, educate them in the subject in which you want to 
examine them and then come forward with Bills like this asking for a proper 
standard? Sir, it is from that point of view that I speak and not. as I said at 
the beginning, with the intention of delaying legislation. No one is more anxious 
than myself and my friends and colleallUes in the profession that we should 
have a decent legislation concerning health. We should also like that what-
ever concerns health should see the light of day as soon as possible. 'l"he 
entire mE'dical profession is interested in the Bhore Committee's Health ReporfI. 
We have been on tenter-boob-; we want to know what suggestions were made 
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by the foreign experts that you brought out here. Why ia it that ~ t repor"-
has not yet seen the light of day? We feel that we are more earnestly t ~ t

ed in our health problems tlian these foreign experts that are brought out here •. 
paid for the job; they go round the country. not knowing the local circunwtances, 
suggest academical improvements and then go away blaming our country, blam-
ing our people, abusing our teaching and abusing our institutions. We have-
these experts, we have committees and reports which do not see the light of day 
for Ytlars and years, as happened in the case of the Drug Inquiry Committee's-
report and other reports, and then we are treated to such fatuous Bills. Sir, 
instead of having this kind of joke let us be earnest about it because the question. 
involved is a very serious one. The idea seems to be .that foreigners are more 
interested in our health problems than we ourselves are. :Many things which·are 
inaccessible to us are accessible  to them. This kind of thing should not con-
tinue and I hope will not continue. I hope my amendment will be taken in ilie 
right spirit by the Honourable Member who moved the Bill and that he vill 
not be in a hurry to get the report by the 25th February. Even my 30th 
April seems to me to be too early and even the BOth June seems to be too. 
early. When you ask for public opinion do not confine it to opinion as to how 
you are going to have dispensing chemists who mix frOILl one bottle to the-
other. The present lot can do that quite well. :My experience of B(} yelll'S-
about these poor ignorant compounders who are now blamed is that they are .. 
very conscientious lot and they are doing their duty quite well. If you want 
to replace them, by all means .replace them by better material, an agency which 
will have a better aim in view, and then you will find that we are not against 
this legislation but we will do our best to support it. . 

The Assembly then adjourned till Eleven of the Clock on Monday. the lltb 
February, 1946. 
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